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EDITORIAL NOTE 

We offer our felicitations to Shri Shyam Lal Yadav on his election as 
Deputy Chairman of the Rajya Sabha. This issue of the Journal opens with 
a feature on his election and the felicitations offered to him in the House. 
We also extend our felicitations to Shri Somnath Rath, on his election as 
Speaker of the Orissa Legislative Assembly and to Shri V. S. Krishna ~ 

on his election as Deputy Chairman of the Karnataka Legislative Council. 

Besides the regular features, this issue contains two articles, one by 
the Hon'ble Speaker of Lok Sabha, Shri Bal Ram Jakhar on the "Privileges 
of Legislatures" and the other by a former Union Minister of State for 
Fioonce, Shri Satish Agarwal, on "Parliamentary Scrutiny of Public Expen-
diture". 

A brief note presenting in a comparative perspective the remuneration 
and other facilities admissible to legislators in India is also included in this 
issue. 

-Avtar Singh Rikhy 



ELECrION OF NEW DEPUTY CHAIRMAN OF RAJY A SABHA 

AND FELICITATIONS TO HIM 

1 

On July 30, 1980, the Rajya Sabha adopted a motion electing Shri 
Shyam Lal Yadav as the Deputy Chairman of the Rajya Sabha. The 

motion was moved· by Shri Bhishma Narain Singh, Minister of Parliamen-
tary Affairs and seconded by Shri A. P. Sharma. In view of this another 
motion prQpOsing the name of Shri A. G. Kulkarni for the office was not 
taken up. The Chairman formally declared Shri Yadav elected Deputy 
Chairman of the House. 

Felicitating Shri Yadav on his election, the Leader of the House, Shri 
Pranab Mukherjee said that Shri Yadav was not only a very senior' Mem-
ber of the House, but also possessed a very wide range of experience in 
politics and in many other fields. Shri Yadav, he said, had been Minis-
ter in-charge of Parliamentary Affairs, Industry and Labour in the biggest 
state of the country viz. Uttar Pradesh. With his election now as Presiding 
Officer of the House, he belonged to no party and it would, therefore, be 
his duty and responsibility to OOIiduct the business of the House in a most 
impartild manner. Not only ou~  he be impartial but he should also 
appear to be so. 

On behalf of his party, Shri Mukherjee assured the new Deputy Chair-
man that they would "provide all the assistance and cooperation which he 
will need, in conducting the business of the House and maintaining the 
dignity and honour of this House". 

~  congratulations to the new Deputy Chairman on behalf of his 
party, Shri Bhola Paswan Shastri (Congress-U) said that with his election 

Contributed by the Research and Library Section. Rajya Sabha Sectt. 

·'1be other members who proposed the name of Shri Yadav were Sarva-
shri Sitaram Kesri. Ram Niwas Mirdba. Murasoli Moran. B. V. Abdulla Koya 
and R. Ramakrisbnan. 
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as Deputy Chairman, Shri Yadav belonged to no party and his responsibilitiea 
bad increased. As an old Member of the House, he had knowledge of the 
.conduct of tibe 'business of the House and also k'IJew the views of the different 
po]itical pa1"ties. One hoped that he would be able to conduct the busineU. 
of the House efficiently and 'also gain the confidence of aU the parties and 
-particularly of the Opposition parties. . 

Shri Piloo Mody (Ianata) expressed his happiness that somebody who 
bad experience of the opposition life, was now gains to preside, at least 
part of. the time, over the House. - Felicitating the new Deputy Chainnan on behalf of his party and OIl 
IDS own behalf, Shri L. K. Advani (Bharatiya Janata Party) expressed his 
confidence that the advice -by the Leade·r of the House that Shri Yadav had 
not only to discharge his responsibility impartially but he should also look 
to be impartial, would be acted upon by him and he would command the 
confidence of all the Partjes and Groups in the House. 

Shri Nageshwar Prasad Shahi (Lok Dal) congratulated Shri Yadav OD 
behalf of his party and on his own behalf and hoped that the Deputy 
Chairman would protect the rights of the opposjtion. 

Shri P. Ramamurti (CPI-M) joining in offering felicitations to Shri 
Yadav, reiterated the sentiments earlier expressed that after his election as 
the Deputy Chairman he ceased to belong to any party and hoped that 
·Shri Yadav would try his best to be impartial. 

Shri V. Gopalasamy (DMK) congratulated Shri Yadav on behalf of his 
Party and described him as a prominent public figure in politics. lJe said 
that as a Deputy Chairman Shri Yadav had conducted the proceedings of the 
House in such a way that he had received appreciation of all sectipns of 
the House. There was no doubt that he would keep the scales even to aU 
-sections of the House. 

Shri R. Mohanarangam (AIADMK) while felicitating Shri Yadav hoped 
that the !lew Deputy Chairman, who belonged to Uttar Pradesh, would also 
·protect the interests of other States, particularly southern States of tho 
-COUDtry. 

Shri Bhupesh Gupta (C.P.I.) welcomed Shri Yadav on his election as 
Deputy Chairman, Rajya Sabha and hoped that Shri yadav would ovcr-
'come the sense of his boloDging to a party. He would have an opportU-
nity to upbdd tho dignity and hoDOur of the House Dot only in the past 
tradition but also with a view to carrying the tradition forward. Shri Gupta 
.""ishcd him all success in upholding the democratic values and traditions. 
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Shri B. V. Abdulla Koya (Muslim League) had a particular reason for 
congratulating Shri Yadav because he had helped his party in opposing. 
the AJigarh  Bill. 

Congratulating the new Deputy Chairman on behalf of the Independent 
Members, Shri Dinesh Goswami (Independent) described Shri Yadav as a 
man of wide experience in the political field-both on Treasury nc ~ 

aDd the Opposition, on the administr,ative side as well as in conducting the 
proceedings of the House. He said that Members of the Independent Group 
felt happy because their tribe had increased !by one, Member. 

Shri B. D. Khobragade (RPI-Khobragade) extended his sincere con-
gratulations on behalf of his Party to the new Deputy Chairman of the Rajya 

Sabha and hoped that smaller Groups and Independent Members would 
DOt be ignored and that they would also be in a position to raise their 
voice in the House. 

Associating himself with the Leaders of all the Parties and the Leader 
of the House in welcoming the new Deputy Chairman, the Chairman Shri 
Mohammad Hidayatullah hoped that Shri Yadav would adorn the Chair 
with distinction and uphold the dignity of the Hou'Se. He assured the Mem-
bers that the honour of the House and the impartiality which is expected' 
of the Chair was in proper hands. 

Replying to the felicitations, Shri Yadav expressed his gratefulness to-
the House for electing him to the exalted office of the Deputy Chairman. 
Rajya Sabha. He also expressed his gratitude to the Leader of the House, 
the Prime Minister, the Minister of Parliamentary Affairs, the Minister or 
State in the Department of Parliamentary Affairs and other Members for 
proposing his name for the office. He thanked the leaders of various parties 
and Groups in the House as well as Independent Members for the words 
of praise spoken about him and assured the House that with the coopera-
tion and support of the Hoo'ble Members, he would try to live up to the-
bopes elq)ressed by them. 

Shri Shiam Lal Yadav-A Life Sketch 

Shri Shyam Lal Yadav, son of Shri Balkrishna was born on September,. 
12, 1927 at Battbi Village in the Varanasi District in the State of U.P. He-
ftlCCived his education at D.A.V. College, Varanasi and the Universities of 
Allahabad and Lucknow. 

Sbri Yadav is a well-known advocate and had been an active politician. 
His association with the Indian National Congress which started in 1952 con-
tinued tiD 1967 and again from Decembe,r, 1974 onwards. Between 1967 
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~  1974 he was a member of Jan Congress and Bharatiya Kranti Dal m 
V.P. He took keen interest in the cause of education and was associated 
with some Colleges in Varanasi and Mughalsarai. He took active part ill 
the upliftm.ent of the working classes and was the President of several 
Labour Unions and low-paid workers associations. 

Shri Yadav's parliamentary career began in 1957 when he was elected 
.8 member of the V.P. Vidhan Sabha. He held a number of ministerial 
assignments ~n U.P. between April 1967 and February 1968. He was 
elected to the Rajya Sabha for the first time in April 1970 and was re-
·elected in April, 1976. While in the Rajya Sabha he held several impor-
tant positions such as the Chairmanship of the Committee on Government 
Assurances (1974-76 and 1978-80). He was also a member of the 
Committee on Subordinate Legislation of the Rajya Sabha, Public Accounts 
Committee of Parliament and the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes for varying periods. He also served on the 
Joint Select Committees on (i) Criminal Procedure Code (Amendment) 
BiD, 1970 and' (ii) Indilan Penal Code (Amendment) Bill, 1972. He was 
also nominated to the panel of Vice-Chairman of Rajya Sabha during 1977-
179. Besides being Deputy  Chairman of Rajya Sabha he is also the Chair-
man of its ,Committee of Privileges. 

As a member of the Indian a lia ~ta  Delegation to the 19th ~ 

monwealth Parliamentary Conference, Shri Yadav visited London in 1973. 
He also visited some other countries like France, West Germany, Switzer-
land, Italy etc •. 



JOINT INAUGURAL MEETING OF THE FINANCIAL 
COMMITI'EES OF PARLIAMENT 

2 

The Joist Inaugural Meeting of the three Financial Committees of 
Parliament for 1980-81 held on August 14, 1980 in the Main 
Committee Room, Parliament House Annexe was inausurated by 
Shri Bal Ram Jakhar, Speaker of Lok Sabha. We reproduce below 
his inaugu'l"al address as well as the speeches by the Chairmen of 
the Financial Committees on the occasion. 

-Editor 

SPEECH BY SuRI S. B. P. PATTABHl RAMA RAo. CHAIRMAN, ESTIMATES 
COMMITTEE 

On behalf of the Members of the Estimates Committee and on my own 
behalf, I have great pleasure in welcoming you at this Inaugural Meeting 
of the three Financial Committees of the Seventh Lok Sabha. 

I also wish to ~  our sense of gratitude to the House for having 
elected us to this important Committee with one voice. For myself, I feel 
additionally grateful to you, Mr. Speaker, for having appointed me the 
Chairman of this august body. My colleagues on the Committee and I 
personally deem it a great honour and we will do our best to deserve it. 

We are conscious of the onerous responsibilities which the House 
expects the IEstimates Committee to discharge. It is through this Committee-
that the House exercises Parliamentary Control over Government in the field 
of financial spending. We are not obivious that the Parliamentary 
control' in this context means influence, not direct control; a,dVice, not 
command; scrutiny,' not initiative; eversight, not direction: and account-
ability, nor prior approval. The Committee a-.as to over-see the 
Government Schemes and spending to ensure that the Executive is 

!Z9° 
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really acting in line with the Parliament's intentions. In particular, it bas 
Dot only to point out wasteful expenditure and organisational deficiencies 
but also to suggest measures for effecting economies and toning up em-
,ciency in administration. 

The Government and the Financial Committees are not to be regarded 
in any sense of the term as confronting each other. They are, and have to 
be, conceived as partners in the common endeavour of advancing and pro-
moting the national good. The Estimates Committee, like the other Finan-
cial Committees, is not merely a fault-finding body, though, where it finds 
the Administration remiss in doing its duty it is duty bound to point it out. 
The Committee's approach has been positive and constructive and the new 
Committee will continue to be guided by this approach in its work. 

Sir, we are well aware of the great traditions which these Committees 
have evolved under the able stewardship of their Chairman and under the 
able guidance of Hon. Speaker in the past. We shall continue to uphold 
tbe traditions, of excellent team work, non-partisan approach, objectivity in 
deliber.ations and un'animity in conclusions. 

The present Estimates Committee has a happy blend of new as well as 
old parliamentarians. I am sure that while the old parliamentarians would 
give the benefit of their accumulated experience to the Committee, the new 
Members would bring in a freshness of approach to its deliberations. 

~  Speaker, Sir, we are conscious that most of us are new to the 
Committee. We shall, therefore, have to look forward to your leadership 
and guidance in the discharge of the heavy responsibility which tbe House 
bas pJaced on our shoulders. And, on our part we assure you, Sir, that 
we shall spare no effort to vindicate the trust which you and the House 

have reposed in us. 

Sir, I welcome 'you once again to this Inaugural Function. 

SPEECH- BY SHRI BANSI LAL, CHAIRMAN, COMMITTEE ON PUBLIC 

UNDERTAKINGS 

I deem it a great privilege and honour to join my friend Shri Pattabhi 
Rama Rao, Chairman, Committee on Estimates, in welcoming you. to this 
inaugural function. Mr. Speaker, we are grateful to you for having so 
graciously found the time to launch the three Financial Committees of the 
Seventh Lok Sabba, which work under your overall guidance and direction. 

The Financial Committees of Parliament arc engaged in the task of 
securing the accountability of the Executive over the entire gamut of 
financial administration of the Government of India and the autonomous 
bodies under their control. With increasing involvement of the State in 
industry and trade after Independence in India, which was necessary for 
acclerated socio-economic advancement, a large number of autonomous 
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corporations and government companies have been established in a variety 
of sectOlS. These have a pervasive influenc:e on our society, considering 
their spread and linkage effects. The efficient perf011ll8.D<:e of the public 
enterprises is crucial to the success of planning in the country. It is well 
known how a need was keenly felt for a separate Committee on PubJic 
Undertakings to examine them and how this Standing Committee came 
into being with effect from lst May, 1964. The expertise and experience 
gained by the Committee are indeed valuable in the context of evaluation. of 
the working of these enterprises without eroding their autonomy. 

The powers, privileges and obligations of the Financial Committees 
underline the imperative need for objective examination of all issues that 
come u'p before them, without bias of any kind. We are conscious of the 
trust and confidence reposed in us. We are resolved to discharge this res-
ponsibility and reinforce the tradition of the Committee to give well re-
searched and constructive reports based on thorough examination and 
mature deliberations. 

The Committee on Public Undertakings and the Committee on Public 
Accounts have an added advantage in that they bave the assistance of the 
Comptroller and Auditor General of India. We, therefore, look forward 
to continue the meaningful association with Shri Gian Prakash, Comptroller 
and Auditor General of India. 

We are fortunate to have in you, Mr. Speaker, a person endowed with 
deep maturity and wisdom and we look upto you for inspiration and advice. 

May I request you, Hon'ble Speaker, kindly to deliver your inaugural 
address. 

INAUGURAL ADDRESS BY SHRI BAL RAM JAKIIAR. SPEAKER. LOK S\BHA 

It gives me great pleasure to be in your midst today, to welcome the 
honourable Members who have been elected to the three Financial Com-
mittees of Parliament, the Public Accounts Committee, the Estimates 
Committee and the Committee on Public Undertakings. I believe that a 
work well begun is half done. Despite the time we have lost due to delay 
in the constitution of these Committees, I think with the happy augury of 
unanimous election to these Committees, we will be able to achieve the 
very objective of what we wouJd have done from the very beginning. We 
lost this time due to mid-term poll and you have to face an onerous task. 
But I have every hope and finn belief that you would rise to the occaltoD 
and deliver the goods. 

In a modern parliamentary system of government it is now accepted 
that one of the important functions of Parliament is to call the executive 
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to account. The usefulness of a COOlmittee system as an effective tool in 
parliamentary scrutiny has been well recognised. 

So far as accountability of Government to Parliament in the matter of 
its administrative policies and utilisation of public funds is concerned, the 

control exercised by the Standing Financial Committees in our Parliament 
is of special importance. These Committees are positive instruments of 
parliamentary influence over the executive, inasmuch as they not only bring 
to light the inefficiencies, waste and indiscretion in the implementation of 

policies and programmes approved by Parliament but also make construc-
tive sUoggestions for effecting improvements in the working and better uti-
lisation of resources in the larger interests of the people, and that is of 
prime importance. The Financial Committees are instrumental in inspiring 
reverence for accountability to Parliament at all levels of the Administra-
tion so that misuse of money and administrative powers and errors of like 
natuTe are prevented. And as you all know, ladies and gentlemen, pre-

vention is always better than cure. 

Friends, membership of the Financial Committees, is an honour as 
well as a responsibility. It demands elQacting work and whole-hearted 
dedication. In addition to the study of voluminous material, you will have 
to find time to attend the sittings of the Committee concerned, sit through 
evidence, make on-the-spol visits, etc. I have no doubt that you would 
spare no pains and efforts to make the deliberations of the Committees 

u o u~ and effective, and also productive. 

The work on these Committees accelerates the process of familiarisation 
with administrative matters and provides insight into the working of Govern-
ment organisations. You would find this of immense value in formulating 
and pUlting across realistic and constructive proposals to bring about the 
desired improvements in the interests of. the public at large, whom we all 
have the proud privilege to represent. 

I have no doubt that the Committees would take special pains to see 
that subjects of wide public and national importance such as power, coal, 
iron and steel, transport, education, industrial development, slum clearance 
etc. receive the attention that they deserve and are gone into in depth and 
points for action highlighted in well thought-out reports which would 
commend themselves by their quality no less than by their authority to 
Parliament, the Executive and the public. I have great faith that by tho 
time you are through with this one-year all the red lights will pass ('If and 
as far as public undertakings are concerned, there will be green lights all 
over. 

A heavy responsibility lies on the Committee on Public Undertakings 
inasmuch as they have to oversee the functioning of a Key sector where 
over Rs. 15,000 crores of the nation's resources are invested. 
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No we really getting the best out of them? That is my question. To 
what extent and in what manner have they subserved the objectives which 
underlay their SCltting up? A t certain times I have deliberated in my mind 
whether the public undertakings have come up to the standards we set for 
them. If not, what are the reasons thereof? If only we concentrate on t i~ 

one particular subject, and make the public undertakings work as they oUght 

to work, there is no power on earth which can deter our determination to 
march forwaro. This is the on!y sna'g and J want this to be removed lock, 
stock and barrel for a'll times to come. We have to see to it. What has been 
done to put the installed capacity to best use, obviate losses, and generate 
resources for development? Nothing should ~  allowed to come in the a ~ 

In our Financial Committees, we have painstakingly built up a tradi-
tion of judging all questions on merits and evolving consensU's to reflect 
the considered views of the Committee on aU important issues. As the 
reports of the Financial Committees are unanimous and are based on 
verified facts and contain objective appraisal of the working of Ministries, 
Departments or Public Undertakings, the Government haVe always displayed 
great regard for them. I am sure I can count on you all to maintain and 
strengthen the high traditions of the Committees. 

Before concluding, I should like to maintain about the pivotal role 
played by the Comptroller and Auditor General with reference to the Com-
mittees on Public Accounts and Public Undertakings. His A,udit Reports 
provide factual and verified data for searching enquiries by these Com-
mittees. He is, as has often been said, 'the friend, philosopher and guide' 

of these Committees. 

I welcome you to the challenging tasks-I repeat these words, challen,,-
ing task-that awaits you of scrutinising the complex activities of the 
departments of the Govemmebt and Public Undertakings and suggesting 
improvement in their functioning, not only suggesting improvements but 
making them work. May I wish you all a term of dedicated work and 
service in the interest of secUlfing public accountability of the Executive to 

Parliament. 

Once again, I thank you all and wish you all success and godspeed in 
your good and efficient work wllich is bound to produce good results. 

SPEECH BY SHRI CHANDRA.JIT YADAV, CHAIRMAN, PUBLIC ACCOUNTs 

COMMIttEE 

Mr. Speaker, Sir, it is my pleasant duty and privilege to thank you on 
behalf of the Chairman and Members of the three Financial Committees of 
a~lia nt  We are fully conscious of the important work assigned to us 
by the Parliament, ~  I would like to assure you that we arc folly con-
scious of the high traditions, approach and non-partisan spirit built up over 
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the years. Though the formation of the Committees is delayed almost by 
three months, as you have very rightly mentioned, because of the special 
political situation, we can assure you that we shall do to the best of our 
ability within the time available at our disposal. 

Sir, you have really given us a good guidance for these three Com-
mittees. I think, you. are very vigilant and have very rightly emphasised 
the important work of these three Committees, particularly in a situation 
wben our country is facing a serious economic problem. We all feel that 
we are at a crossroad and the real challenging problems are in our o~io

economic life. If we want to strengthen our parliamentary democracy, if 
we want to increase the faith of our people in the functioning of Parliament, 
and if tbese Committees have to act as the watchdog Committees and keep 
vigil over the work done by the important public undertakings, departments 
and the Ministries, then we have to do our work with utmost sincerity and 
seriousness. 

We know that in you, Sir, we have a Presiding Officer of intrinsic faith 
in the parliamentary democracy and the collective wisdom of the elected 
representatives. We know that you fully appreciate the U6efulness of the 
Financial Committees as an instrument of safeguarding the people's interest 
and that is why you have emphasised the important role that these Com-
mittees play in our parliamentary system. We look forward to your conti-
nued guidance and advice in the onerous tasks which the new Committees 
will have to tackle. 

Sir, I do not know about the traditions, but perhaps the inaugural 
meeting is the joint meeting of these Committees. If there be no hindrance, 
these Committees may sometime meet jointly even, for informal exchange 
of views and experience. That could be useful, if it were possible. If you 
may kindly guide us. 

With these words, I once again offer my grateful thanks to you, Mr. 
Speaker, Mr. Deputy Speaker, Professor Mukherjee, the Comptroller and 
Auditor General, Secretary, Lok Sabha, our colleagues and members of 
our Secretariat, who have assembled here. I thank you all for coming and 
attending this session. 
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PRIViLEGES OF LEGISLATURES 

BAL RAM JAKHAR 

In Parliamentary language the term 'privilege' applies to certain rights 
and immunities enjoyed by each House of Parliament and committees of 
each House oollectively, and by members of each House individually with-
-out which the)' cannot discharge their functions effectively. The object of 
Parliamentary privilege5 is to safeguard the freedom, the authority and the 
dignity of Parliament. Privileges are necessary for the proper exercise of 
the functions entrusted to Parliament by the Constitution. They are en-
joyed by in,dividual members, because the House cannot JPerform its func-
tions without unimpeded use of the services of its members; and by eack 
House collectively for the protection of its members and the vindication of 
its own authority and dignity. 

In modem times, parliamentary privilege has to be viewed from a 
tC1ifferent angle than in the earlier days of the struggle of Parliament against 
the executive authority. Privilege at that time was regarded as a protec-
tion of the members of Parliament against an executive authority not respon-
sible to Parliament. The entire backgroood in which privileges of Parlia-
ment are now viewed bas changed because the executive is now responsible 
to Parliament. The foundation upon which they rest is the maintenance 
of the dignity and independence of the House and of its members. 

In interpreting these privilege5, therefore, regard must be had to the 
general principle that the privileges of Parliament are granted to members 
in order that .they may be able to perform their duties in Parliament without 
let or bindrance. They apply to individual members only in so far as they 

Adapted from the Inaugural Address by the Hon'ble Speaker at the Semi-
nar on the subject organised by the Bureau of Parliamentary Studies and 
"rraining and the Indian Parliamentary Group on August 2, 1980. 

'296 
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are necessary in order that the House may freely perform its functions. 
They do uot discharge the member from the obligations to society which 
apply to him as much and perhaps more closely in that capacity, as they 
apply to other subjects. Privileges of Parliament do not place a member 
of Parliament on a footing different from that of an ordinary citizen in the 
matter of the application of laws, unless there are good and sufficient rea-
SODS in the interest of Parliament itself to do so. 

The basic principle is that all citizens including members of Parliament 
h,ave to be treated equally in the eye of the law. Unless so specified in the 
Constitution or in any law, a member of Parliament cannot claim any privi-
leges higher than those enjoyed' by any ordinary citizens in the matter of 
the application of laws. 

The power of the House to puniSh any person who commits a con-
tempt of the House or a breach of any of its privileges is the most impor-
tant privilege. It is this power that gives reality to the privileges of Parlia-
ment and emphasises its sovereign character so for as the protection of its 
rights and the maintenance of its dignity are concerned. 

In India, the powers, privileges and immunities of either House of Parlia-
ment and State Legislatures and of its committees and members have been 
laid down in articles 105 and 194 of the Constitution. In these atricles, 
the privilege of freedom of speech in Parliament and the immunity to 
members from "any proceedings in any court in respect of anything said or 
any vote given" by them in Parliament or any committee thereof are speci-
fically provided for. The articles also provide that no person shall be liable 
to any proceedings in any court "in respect of the publication by or under 
the authority or either House of Parliament of any report, paper, votes or 
proceedings". In other respects, however, claUSe (3) of article 105, as 
originally enacted, provided that "the powers, privileges and immunities of 
each House of Parliament, and of the members and the committees of each 
House, shall be such as may from time to time be defined by Parliament 
by law, and until so defined, shall be those of the House of Commons of 
the Parliament of the United Kingdom and of its members and committees, 
at the commencement of this constitution" namely 26 January, 1950. The 
said clause (3) of article 105 was, however, amended by section 15 of the 
Constitution (44th Amendment) Act, 1978, which came into force with 
effect from 20 June, 1979. It now provides tha:!. "in other respects, the-
powers, privileges and immunities of each House of Parliament, and of the 
II1eDlbers and the committees of each House, shall be such as may be from 
tUDe to time be defined by Parliament by law, and until so defined, shall be 
those of that House and of its members and committees immediately before-
the coming into force of section 15 of the Constitution (44th Amendment) 
ACt, 1978", namely on 19 June, 1979. 
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No law has so far been enacted by Parliament (and State Legislatures) 
in pursuance of clause (3) of Article 105/194 of the Constitution to define 
the powers, privileges and immunities of each House and of the Members 
and the committees thereof. In the absence of any such law, therefore, 
the powers, privileges and ,immunities of the Houses of Parliament and State 
Legislatures and of the Members and the committees thereof continue in 
actual practice to be governed by the precedents of the House, Committees, 
its members etc. before 19 June, 1979. 

The question of undertaking legislation to define the powers, privileges 
and immunities of Parliament and State Legislatures has been discussed. 
from time to time. This quetsion has engaged the attention of the Presid-
ing Officers in the country but at no stage it was possible for them to ex-
press themselves in favour of codification. In this connection, I agree with 
Mr. Justice M. Hidayatullah, former Chief Justice of India and our present 
distinguished Vice-President and Chairman of Rajya Sabha, who said in 
July 1967: 

"If there is mutual trust and respect between Parliament and 
Courts there is hardly any need to codify the law on the subject 
of privileges. With a codified law more advantage will flow to 
persons bent on vilifying Parliament, its members and Committees 
and the Courts will be called upon more and more to intervene. 
A.t the moment. given a proper understanding on both sides, Par-
liamentary right to punish for breach of its privileges and con-
tempt would rather receive the support of Courts than otherwise. 
A written law will make it difficult for Parliament, as well as 
Courts to maintain that dignity which rightly belongs to a lia~ 
ment and which the Courts will always uphold as zealously as 
they uphold their own. This understanding is the only solution 
to the great dualism whi.h, need not have, but had unfortunately 
crept in our policy." 

I would also like to quote from a lecture delivered by the Viscount Kil-
muir, Lord High Chancellor of Great Britain, in May 1959: 

"Assemblies can be no less tyrannical and no less unscrupul,?us' 
than individuals. But I am not unduly alarmed, because I thiDk 
there are very real and substantial safeguards. 

• • • 
In the long run, as with other great organs of the State &0 with 
Parliament power must be entrusted to it and in the last resort 
the only ~ ua  agajnst abuse lies in the commonsense and. 
responsibility of its members. On the whole, we have been for:-, 
tunate in this respect and I see no reason wby our good fortune 
should change." 

In the end, I would like to emphasise that the Parliament and the St&to 
Legislatures should exercise their penal jurisdiction in cases of breach 0( 
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privilege and contempt of the House as sparingly as possible. In this con-
uection, the British House of Commons recently adopted the following 
recommendation made by their Committee of Privileges in their Third 
Report, on 6 February, 1978:-

" ••.. the House shouJd follow the general rule that its penal 
jurisdiction should be exercised (a) in any event as sparingly as 
possible and (b) only when the House is satisfied that to exercise 
it is essential in order to provide reasonable protection for the 
House, its Members or its Officers, from such improper obstruc-
tion or attempt at or threat of obstruction as is causing, or is likely 
to cause, substantial interference with the performance of their 
respective functions." 

One of the· sens1tive aspects wIhich we have to deal with is lation ~ 

with the Press. It is recognised that the Press bas its own role to play in 
an open society and democracy and that is the reason why Article 361 (A) 
of the Constitution gives protection to the publications, newspapers or 

broadcasts by wireless telegraphy of substantially true reports of any pro-
ceedings of either House of Parliament or State Legislatures unless the 
publication is proved to have been made with malice. 

From time ,to time questions are raised about privileges of Parliament 
"'is-a-vis the Press. I would like to recall the observations made in this 
respect in the Fourth Report by the Committee of Privileges of Sixth Lok 
Sabha: 

"The Committee are conscious that the freedom of the Press is 
an integral part of the fundamental right of the freedom of speech 
and. expression guaranteed to all citizens under Article 19(1)(a) 
of ,the Constitution. The Committee consider it important that 
in a Parliamentary system, the Press should enjoy complete free-
dom to report the proceedings of Parliament fairly and faithfully. 
If, however, freedom of the Press is exercised mola fide it is the 
duty of Parliament to intervene in such cases. At the same time, 
the Committee are of the view that Parliamentary privilege should 
in DO way fetter or discourage the free expression of opinion or 
fair QOIDDlent." 
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PARLIAMENTARY SCRUTINY OF PUBLIC EXPENDITURE 

SAnSH AGARWAL 

Introduction 

In a parliamentary system of government such as exists in India, tho 
sovereignty of the people is exercised through their representatives in 
Parliament. The ParH.amCDII: is the ultimate authority which exercises aD 
over-all ('ontrol in all matters of the state. As regards the financial adminis-
tration, Parliament exercises control over .the finances of the country in two 
stagC'S. First, when the annual. budget estimates of revenue and expenditure 
are presented and discussed in Parliament. Since the moneys voted by 
Parliament should be put to the use they had been intended. it expects 
that full account of the amounts spent is rendered to it in due course. 
Th,is is the second stage of Parliamentary control. But the Parliament 
instead of going itself into the details of expenditure incurred, entrusts this 
job to its three financial committees, which, together, keep vigil over 

governmental ~n  and performance. 

Constitutional provisions relating to government budget 

The canlinal principle of democratic functioning of ,the Government, 
as adumbrated in the Indian Constitution, is that the Parliament has the 
u ~ prerogative of levying taxes and authorizing expenditure of the 
Government. Article 265 of the Constitutjon says: "No tax shall be levied 
or collected except by authority of law." The Government is, however, 
free to borrow moneys up to the limits authorized by the Parliament under 
Article 292. All moneys received by the Government, either by way of 
taxes or by borrowings, are to flow into the Consolidated Fund of India 
(Under Article 266) from which not a single paisa can be withdrawn 
without specific authorization. Article 114 stipulates that no money shall 

Reproduced by courtesy from The Parliamentarian, October, 1979. 

goo 
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be withdrawn from the Consolidated Fund of India except under appro-
priations made by laws enacted by Parliament. 

All other public moneys received by the Government as a custodian. 
as in the case of provident fund and other deposits, notionally fl<>w into 
the Public Account of India (under Article 266) and withdrawal of mcme,. 
in such cases does not require specific authorization by Parliament. But. 
to the extent these ~on  are utilized for financing expenditure, the laDcl' 
would require authorization by the Parliament. In order that the E.xc:cu-
tive may not have difficulty in meeting any unforeseen expenditure wbea 
Parliament is not in session a small imprest called the Contingency FUDd 
is authorized for the Government (Article 267). The ConstitutioD, thus 
provides for a lia~ nt  control over the Executive in all financial matters 

\\ithout in any way putting fetters on the Ex'ecutive in its day-to-daJ 
working. ~ 

In order that Parliament may have a full picture of government finances 
before agreeing to pass any law imposing a tax or authorizing n~ 

the Executive is required to place before it (under Article 1 t 2 )  a 6Iate-
ment of the estimated receipts and expenditure (annual financial statemea 
-popularly known as bUdget) in respect of any financial year before dID 
commencement of that year. 

The Constitution gives an exclusive power to the Lok Sabha (House of 
the People) with respect to financial matters (Article 109) as is the prac-
tice followed in other parliamentary o n n~  It makes a distinc:tioa 
between the expenditure charged on the Consolidated Fund of India aDd 
other expenditure (Article t t 3). The estimated expenditures cominJ 
under the latter category are submitted to the House in the form f1 
"Demands for Grants" to facilitate IPfOper discussion and voting by Par-
liament. In other words, the expenditure side of the budget is not to 110 
treated as a monolithic bliock but sbmJId be so split up as to facDitate: 
a more detailed consideration and control by Parliament, 

When the grants have been made, an Appropriation Bill is introduced 
which provides for appropriation out of the Consolidated Fund of mane,. 
needed for both kinds of expenditure ( Article 1 t 4 ) . The Constitutioa 
provides that a similar procedure shall be employed for Supplementary, 

Additional, and Excess Grants (Article 1 t 5 ) . 

Presentation of budget and its authoriv.vion by Parliament 

Presentation: The general budget is presented to Lok Sabha by the 
Minister of Finance usually on the last working day of February, and the 
Annual F'maDciaJ. Statement duly authenticated by him is laid before both 
the Houses of Parliament. Immediately after the presentation of tho 
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peral budget, the F'mance Minister introduee5 in Lok Sabha the F'lilance 
~ to give effect to the financial proposals of the Government of India 
10( the ensuing financial year. The Bill contains proposals ~  the Govern-

IDCDt £or levy of new taxes and / or modifications of the existing tax struc-
hie, continuance of the existing tax structure beyond the period approved 
by Parliament, etc. 

Discussion: The discussion on the budget in the Lok Sabha takes place 
in two stages. The first stage is the general discussion on the budget as 
a whole. The second stage is discussion on the voting of Demands for 
,Grants, During the general discussion, the budget as a whole, or questions 
;Of fiscal policy relating thereto, are covered. It is open to any Member 
10 make suggestions during the discussion for the enhancement of duties 
and the imposition of new taxes. Members have full opportunity to cri-
ticize the budgetary provisions during the course of discussion as also to 
make suggestions fOr improving the financial position of the country. 

Demands for Grants: When the Demands for Gra. are I1Ibmilted 
to the House, any Member may DlOYe a motion to mi8ce the Dema.ods 
for Grants. These ~ are termed "cut motions" and ~ of three types. 
YUIt, it may be a refusal of Supplies to indicate disapproval of policy. 
Notice ¢this motion is given in these terms: 

"That the demand ooder the head .... be reduced to ODe rupee 
(disapproval of policy reprdiDg .... )" 

1be second form is an economy cut which seeks reduction in the demand 
by a specified amount. The third and the most common form is the den 
cut: 

"That the amount of ~  demand be ~uc  by Rs. t 00/-." 

This is done to ventilate a specific grievance or to augell refOl1l1l. 
Members of the ruling party as a matter of convention 40 DOt move cut 
motions to Demands for Grants; but they take part ill the discussion and 
may, in their speeches, criticize or question the policy of the Government 
or the wisdom of any expenditure or financial proposal. 

Appropriation Bill: At the end of the discussion on the Demands 
Je1atiDg to a MiAistry, the Demands are put to vote and grants made by 
the House. On the last day allotted for the discussion on Demands, any 
~tan in  Demands which have not already been voted are put to the 
vote o.f the House. Thereafter, an Appropriation Bill, which embodies 
the grants made by Lok Sabha and also the expenditure charged on the 
CoDsolidated Fund of India, is introduced and taken up for CODIideration. 

Finance Bill: The Finance Bill, introduced at ,the time of presentation 
of the budget, seeks to give effect to the financial proposals of the Govern-
ment, viz levying of taxes etc., for the following financial year. The Bill 
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is takeo. up for consideration after the Appropriation Bill is passed. In 
tho course of discussion on the Fmance Bill, Members can refer to any 
matter relating to general administration, local grievances within the 

sphere (If the responsibility of the Government, or monetary or financial 
policy of the Government. In short any action of the central Government 
can be discussed on this occasion. 

The presentation of the budget to Parliament and the discussion thereon 
provide the Members with opportunity to review the working of the various 

departments and Ministries. It also enables them to elicit information on 
the progress achieved in the implementation of the various programmes 
undertaken by Government. Members might also critically examine the 
value and the social and economic implications of the new expenditure 

proposals inauded in the budget. 

Financial control thus pervades thCOUBh the various stages of budget 
formulation, presentation, and authorization, and comes in handy as a 
major . tool of fiscal management of governmental activities. 

Although under the parliamentary system of Government as it exist in 
India the primary responsibility tor eJWllination of estimates aad scrutiny 
.of expenditure is that of the LaIc Sabha, the Rajya Sabha also pas sevet'l1 
<>pportunities to discuIs financial mattus, e.g. 

1. General discussioa OR general bNdget. 

2. Appropriation Bill. 

3. Fmauee Bill . 

... Diacussion .oJ! WIOlkiog of MiQjstries. 

Short of voting demaDds for !Cants .the Rajya Sab1la (Council of States) 
is equaDy associated with fiaancial basiness transaded ~  Parliament aod 
the various points and suggestions made by various Members during such 
discussions do have an impact on Government's policies. 

Parliamerttevy control through commuws 

Although nearly two months of parliamentary sittings are dewoted to 
examination of the budget, the discussions are neither adequate nor 
detailed. It is obvious that beyond raising matters of principle or policy, 
Parliament is not La a position aDd cannot conveniently offer a deta.i1ed 
criti.ciSQl 00 the variQUis items of .expeN;litu,re which are embodied in ~  

estimates. Apart from the complex .nature of the whole .administration 
there is neither the time nor the machinery with the Parliament as a whoJe 
to do it. It has, therefCi)re. established three financial cOJnmittees, namely. 
the Committee on P"blic Accoonts, the Com.mittee on Estimates, and the 
Committee on Public Under:tak.i.ogs, to examine ,the details and to offer 
considered <:citic.ism wherever necessary. 
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These committees are vested with adequate powers to make deWlecf 
examination of accoUDts without at the same time impinging upon day-to-
day activities of the administration. Through these committees tbe ad-
ministration OODleS in direct contact with Parliament. It is the top officers 
of the administration wbo bave to satisfy the committees that the amounts 
voted by Parliament are being or bave been spent on the purposes for 
wbich tbey were sanctioned. They have to explain why irregularities have 
taken place, what action has been taken against tbe defaulting officers, 
and bow it is proposed to plug the loop-holes for the future. They have 
also to satisfy the committees that all laM and rules governing the ad-
ministrative and financial activities of 1he departments have been complied 
with; that the organization and the manning of jobs have been efficient; 
tbat the performance has been COIDIDensurate with the expenditure in-
volved, and that all possible methods of ensuring economy consistent with 
efficiency have been tried. The examination by the committees is, severe 
and the committees frown on shortcomings, lackadaisical attitude, and 
incompetence of the administration and they do not let off the guilty easily. 
They keep the administration on their toes and, more than bringing out 
the flaws, they are instrumental in inspiring reverence for parliamentary 
control among alI sections of the administration, sO that much misuse of 
money and administrative powers and faults of a like nature are prevented. 

Audit: As the examination of intricate government accounts and the 
scrutiny of financial transnctions is a specialized task, this job is in the first 
instance commonly entrusted to an independent organization whose reports 
are placed before the legislature fOl' tbe latter's consideration. This organi-
zation is the Audit Depnrtment. Audit, like the judiciary, the Executive, 
and the le&islature, is one of. the important ingredients of democracy. Its-
primary purpose js to en.41ure that in the process of expending government 
funds all canons of financial propriety have been observed, that the rules 
'aDd regulations which govern expenditure are adhered to, that the expendi-
ture has been incurred boy the authority wbich is empowered to inour it, and 
that it has been incurred for the !p'utpose for which it has been appropriated' 
by the Parliament. Audit thus supplies an essential link between the Execu-
tive and the Parliament and is helpful in interpreting the action, in so far as 
they have a financial bearing, of the former to the latter. 

The Comptroller and Auditor-General of India (c&AG) an independent 
authority set up under the Constitution (Article 148) scrutinizes the various 
accounts and financial transactions of the union and state Governments. 
After a thorough scrutiny of the ~ount  and financial transactions of the 
Oovernment, the C&AG submits them to the President of India along with 
his' comments in the form of audit reports. These audit reports include his 
observations pertaining not only to the correctness of the aCcounts but also 
defects in budgeting, and important cases of financial irregularities, losses,. 
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and wasteful expenditure. Tohe President in turn causes these audit reports 
and accounts to be laid before the Houses of Parliament, where they auto-
matic:ally stand referred to the public Accounts Committee for further 

~ a inati  

Public Accounts Committee: The Public Accounts Committee consists 
~  22 Members (fifteen elected by Lot Sabha and seven from Rajya Sabha). 
Membership of the committee is distributed among ·the parties in Parliament 
roughly in proportion to their strength in the House. The Chairman is 
nominated by the Speaker of the Lok Sabha from among the members of 
the committee. By convention, a member of the OppoSition is nominated 
for this post. 

In scrutini1.ing the a(:COunts and audit reports given by the C&AG, it is 
the duty of the Public Ac.counts Committee to satisfy itself that the money 
spent apinst any grant was not more than the amount voted by Parliament 
'and that the expenditure was within the scope of the Demand, that is it was 
incurred on sohemes and services included initially in the bu.dget estimates. 
In other words, the money spent and brought to aceount against a particular 
grant was spent on the purposes which were set out in the detailed Demand 
for Grant and not on matters which lay outside the scope of the grant or 
on any "new service" not contemplated in the grant sanctioned by Parlia;' 
ment. 

If any money bas been 'Spent on a service in excess of the amount grant-
ed by the Parliament for the purpose, the committee examines, with reference 
to the facts of eaoh case, the circumstances leading to such an excess and 
makes such recommendations as it may deem fit. Such cases are thereafter 
required to be brought before t ~ House by the Government for regulari-
zation. 

The committee looks upen savings arising from bad estimating or other 
defects of procedure no more leniently than it does upon excess expenditure. 
It regards estimating on the safe side to be as fautly as estimating on the low 
side. 

The functions of the cemmittee in fact extend "beyond the formality of 
expenditurte to its wisdom, faithfulness and economy". The committee 
examines cases involving losses, nugatory expenditure, and financial irre-
gularities. When any case of proved negligectce resulting in loss of extra-
vagance is brought to the notice of the committee, it calls upon the Ministry I 
department concerned to explain what action. disciplinary or otherwise, it 
had taken to ,prevent a recurrence· In such a case it might also record its 
opinion in the form of disapproval or pass structures against the extrava-
gance or lack of proper control by the Ministry or department concerned. 
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E&tima/f:S Committee: The functions of the Estimates Committee, w11ieh 
consists of 30 Members from Lok Sabha, are: 

(a) to repon what economies, improvements in organization, ~ 

ciency, or administrative reform, consistent with the pollcy 
underlying the estimates, may be e1fected; 

(b) to suggest alternative policies in order to bring about efficiency 
and economy in administration; 

(c) to eJCamine whether money is well laid out within the limits 
of the policy implied in the estimates; and 

(d) to suggest the form in which the estimates shall be presented 
to Parliament. 

Committee on Public Undertakings: Yet another committee, viz., the 
Committee on Public Undertakings, which consists, like the Public Accounts 
Committee, of Members from both the Houses, examine the reports and 
accOunts of the Public Umiertakings and the reports of the Comptroller and 
Auditor-General thercon. Its main duty is to see whether, in the context 
of their autonomy and efficiency, the affairs of the Public Undertakings are 
being managed in accOl dance with sound business principles and prudent 
commercial practices. 

The three financial committees supplement the work of each other. 
Their reports have very oftcn helped the Ministries and departments to 
rectify past mistakes and take remedial action for the future. A notable 
feature of these committees is that they have procedures to ensure that their 
recommendations are given due consideration by Government and where 
they are not implemented, the committees are apprised of the reasons. 
Through their "Action Taken Reports" progress in the implementation of 
the recommendations as well as any unresolved diO'erences between the 
committee and the Government are brought to the notice of the House. 
A study of the Action Taken Reports of the financial committees would 
reveal that in the majority of cases the Government accepts the recommen-
dations made by the committee. 

Thus the three financial committees have made a great impact in effect-
ing economy and efficiency by streamlining administrative procedures, 
plugging various loop-holes, and ultimately securing the accountability of 
the Executive to Parliament in financial matters. 

Suggestions made by (ina1lClal co ittt ~ 10' imprOvtTMnt in eatimatea 
procedure 

Tho ~ u  adopted by the House and the committees have been 
doviaod to ensvre elective control by Parliament over the public finance of 
the country. 
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The financial committees have also been responsible for valuable sugges-
tions for improvements in the Indian financial system and the form of 
presentation of the estimates for better parliamentary control. In this : 
connection, the credit for many a budgetary refonn goes to the Estimates 
Committee, one of the functions of which is to examine the form in which 
estimates are, to be presented to Parliament. In its very first report, the 
Estimates Committeee (First Lok Sabha) suggested the appointment of 
an Expert Committee to go into the Government's accounting and budget.iq 
systems which the committee considered to be quite cumbersome and 
unsuited to the needs of the country after independence. In IpUrsuance at 
the recommendations of the Expert Committee, sev;ral chanaes were ~ 
troduced in the form and content of the budget estimates, mainly with a 
view to arrange Demands in a rational manner and to make the Explanatory, 
Memorandum more informative. 

The Estimates Committee reconsidered the matter in further detail ill' 
1957-581 ond again in 1972-73", The main aim all along had been to 
ensure that the budget documents were made more informative and inteUi-
gible so that there could be p'roper appreciation of the functioning of the 
Government and the twin objective of sound budget and accountability to' 
Parliament could be achieved, 

Some of the importalltohanges brought out in the form and contents 
of the budget documents as a result of the recommendations of the EstimateS' 
Committee are indicated below: 

(i) Plan and non-Plan. expenditure: Till 1959-60, Plan expendj. 
ture and estimates were not shown seperately from non-PIan eX-
penditure in the estimates within the Demands for Grants and other' 
documents accompanying, the budget, In pursuance of the 
recommendations of the conun1ttee, the Demands for Grants for 
each Ministry now indicate separately the budget estimates for 
expenditure under Plan and non-Plan items3• 

(ii) Key to budget documents: The committee4 suggested that 
a Key or a guide to the budget papers should be brought out and 
attempts should be made in the key/guide to explain some of 
the more difficult technical terms used in the budget. Accord-
ingly, a brochure, "Key to the Budget Documents", is now beinl 
supplied along with the budget papers. 
(iii) Budget at a glance: It was tlhe Estimatesll CommitLee tJ}at 
pointed out in 1973 that the booklet "Budget at a Gtauce" -----

1 Estimates Committee (1957-58), 20th ReDOl't. 
2 Estimates Committee (1972.'1.), 24th Report. 
8 Estimates Committee (195'1-18), 30th Report (1958·19), 60th Report. 
t Estimates Committee (19'12-73), 2ttb Report. 
• Ibid. 
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1 . 

brought out by the Government contained some broad heads 
under which money was being raised by way of talCation and of 
disbursements ,thereof on capital and revenue account. The com-
mittee desired the Government to aDJ/Plify ·this publication so as to 
give the public at large the reqUisite information in an intelligible 
mannel which would make them appreciate the allocation of 
resources for developmental Plan and socio-economic activities 
and also make them aware of the expenditure which was being 
incurred on non-Plan and administrative accounts. The recom-
mendation was accepted by the Government and the "Budget at 
a Glance" has been made more elaborate. 

L. 

(iv) Performance budgeting: In 1957-588 the Estimates ~o itt  

recommended the introPuction of performance-cum-programme 
system of budgeting for proper appreciation of the schemes and 
outlays included in the budget. The committee also recommend-
ed a functlonal classification of governmental expenditure so as 
to focus attention on the various functions of ,the Government and 
their relative importance. In 1972-73, the committee further 
strcsb-ed7 and supplemented its recommendations in this regard. 
As a result of these recommendatiom,  the structure of Deaands 
for Grants was suitably revised with effect from 1973-74 to make 
the demands compact and comprehensive. The committee (1975. 
76) after reviewing the scope for further improvements in the 
introduction of performance budgeting made further recommenda-
tions to make the "performance budget" a meaningful document 
to assist the management as a tool of administrative and financial 
control for evaluating performance and for implementation of 

r' 

developmental ipl'ogrammes efficiently and economically.' 

- The Public Accounts Committee, too, has devoted considerable attention 
to the two important aspects ot financial control, viz. 

(i) the preparation of budget estimates; and 

(ii) the control over the expenditure. 

In fuct, one of the reportsll of the committee during the second Lok 
SIbba exclusively dealt with the subject of budget estimates and financial 
cadrOl. 
--------
I. Estimates Committee (1957-58), 20th Report. 

r Estimates Committee 0972-73), 24th ReJ)ort. 

" Estimates Committee (1975-76), 98th Report . 

• PAC (1957-58), 8th Report. 
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Some of the important recommendations of the committee which had 
significant impact on budgetary process are mentioned in the foUowing 

paragraphs. 

Token Gratals: One of the important suggestions of the committee led 
to the introduction of the systeni of "Token Grants". The committee 
(1957-58) in their 9th Report considered that the practice of obtaining 
huge sums on the basis of mere ~ation  of the Ministries should be 
discontinued and suggested that the budget estimates of a year should 
comprise  only the outlay on standing charges, estimated expenditure on 
projects in progress, but only a small provision for each new scheme or 
project which is likely to be taken up during the course of that year, but 
whose details }\&ve not been worked out sufficiently and accepted by the 
Finance Ministry. As and when details of the scheme were worked out, 
Parliament could be approached for a supplementary grant. In case 

Parliament was not in session, funds to cover immediate expenditure could 
be advanced from the Contingency Fund. 

This suggestion was acc~ t  by the Government and the Ministry of 
Finance issued nec,!ssary instructions in this regard.'o Subsequently, the 
committee recommended 11 the adoption of this procedure in the railway 
budget also. This was accepted by the Ministry of Railways.1I A separate 
budget is submitted by the Railway Ministry. 

New ServictNNew n t u ~nt  of Service: It is provided in Article 
I 15 (1) of the Constitution that "when a need has arisen during the current 
financial year for supplementary or additional expenditure upon some new 
service not contemplated in the Annual Financial Statement for the year", 
another statOOlent showing the estimated amount of that expendi-
ture should be laid before both the Houses of Parliament and necessary 
a.ppropriation law enacted in terms of Article 1] 5 (2). The term "New 
Service" is Dot defined in the Constitution. 

A number of cases of substantial expenditure which were met by reap-
propriation under the then existing powers which did not require a specific 
vote ef Parliament were brought to the notice of the committee. The com-
mittee (1967-68) went into the matter and inter alia recommended'S that 
the expenditure arising out of a policy decision. not brought to Parliament's 
notice earlier including a new activity or a new form of investment, should 
be regarded as aD item of "New Service". Similarly, substantial expenditure 
arising from important extension of an existing activity should be treated 
-.-._-------.-' 
10 PAC (1958-59). 18th Report. 

11 PAC (1959-60). 21st Report. 

12 PAC (1960-61). 33rd Report. 

n PAC (1967-68>. 11th Report. 
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as a "New Instrument of Service". The committee ruled that all Cueli .f 
"New Service" and "New Instrument of Service" should be brought speci-
fically 110 the notice of Parliament. 

In pursuance of the recommendationa of the committee, detailed gUide-
lines were issued'· by the Ministry of Finance laying down 1ihe nature of 
the cases of "New Service" I"New Instrument of Service" and the limit& 
beyond which (a) prior approval of Parli8lllellt was required, and (b) report 
to Parliament was neceuary alOftI with the ensuing batch of Supplementary 
Delll8J¥ls. 

Expenditure in excess 0/ voted rrtmts: The recurring phenomenon of 
excesses over expenditure authorized by Parliament has been constantly 
engaging the attention of the Public Accounts Committee which has been 
emphasizing year after year the need for more accurate estimation of 
·monetary requirement and better budgetary contro1. The committee fot 
1972-73 was much concerned to note the deterioration in this regard and 
desired'li that the basic reasons that had led to lobe unprecedented increase in 
excess expenditure dllring the year should be identified and drastic steps 
taken to arrest the tendencv to exceed the budget provisions. Pursuant to 
these recommendations Government constituted a Task Force which 
recommended certain changes in the procedure of estimation and adminis-
tration of certain grants. As Government took a considerable time to 
implement the suggestions of the Task Force, the Public Accounts Committee 
(1976-77) had to express its dissatisfaction in this regard. Reiterating its 
recommendations, the committee desired'1I that a decision shOUld soon be 
reached in this important matter and concrete steps taken to ensure sounder 
budgetary control than that which existed at present. 

Financial management (lnd public undertakings: The Committee on 
Public Undertakings (1967-68) note4 that according to the prevailing 
practice certain details regarding the capital outlay, objects, and achievement& 
relating to the existing ipUblic undertakings were given as "Notes on Impor-
tant Schemes" appended to each volume of the Demands for Grants. In 
respect of the new undertakings, these details were given along with the 
Supplementary Demands for Grants. 

Keeping in view the fact that investment by Government in public 
undertakings in the form of share capital and loans had assumed huge 
proportions, the Committee on Public Undertakings (1967-68) felt that;' 

14 PAC (1968-69), 40th Report. 
111 PAC (19'72-73), 49th Report. 
111 PAC (1976-77), 27th Report. 
17 CPU (1887-68), 13th Report. 
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'1t is necessary that Parliament be provided ample time and opportunity to 
examine the Demands and accor,d approval." These Demands had so far 
beeD treated as part of the Demands of the administrative Ministries and 
had been discussed and vote,d as such. 

The committee, therefore, suggested that whenever Demands for 
additional investment in public undertakings, by way either of loan or of 
equity, were placed before Parliament, ,detailed and up-ta-date information 
about the past investment in such undertakings, their achievements and 
working results, should be made available, so that Parliament could exercise 
more effective scrutiny before approving the Demands. 

• Government accepted the committee's suggestion and issued n,",cessary 
instructions in the matter. 

Reports from Bureau of Public Enterprises: In its report on the subject 
of "Revision of tbe Form and the Contents of the Demands for Grants", 
the Estimates Committee (1972-73) '8 had recommended that the annual 
report being brought out by the Bureau of Public Enterprises on the func-
tioning of Public Undertakings should be made more informative and that 
it should be made available to Members of Parliament along with other 
budget documents so that they. can study and make use of it when the rele-
vant Demands ror Grants come up for discussion in the House. These 
recommendations of the Estimates Committee were reiterated by the Com-
mittee on Public Undertakings in its 40th report (fifth Lok Sabha) on "The 
Role and Achievements of Public Undertakings". WhiJe explaining the 
time taken by the Bureau ill the preparation and submission of the report, 
Government infonned the committee that the report for the year 1972-73 
would be made available to both Houses of Parliament earlier in April, i.e. 
before the Demands for Grants were taken up for discussion. The com-
mittee desired'9 that in subsequent years as well efforts should be made to 
ensure that these reports are made available to Members of Parliament be-
fore the Demands for ('.Jfants are discussed by the House. The recom-
mendation was accepted by Government and the reports of the Bureau of 
Public Enterprises are now made available along with the budget documents. 

White Paper on New Projects: The Estimates Committee (1972-73 ~ 
recommended"o that the Government should bring out a White Paper OD 
new public undertakinp or on expansion of existing ones involving aD 

18 EC <19'12-'13), 24th Report. 
It CPU (1973-'14), "8th Report. 
10 EC (1972-'7S), 24th Report para. 11.2. 
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outlay of Rs. 1 00 crores or more in either case· It should contain informa-
tion on all significant aspects of the schemes. The recommendation was 
accepte.d by the Government and White Papers are being submitted in such 
cases. 

Other suggestions to further strengthen 
parliamentary control over public expenditure 

Notwithstanding the existing opportunities available with the Parliament 
for effective scruDity of public expenditure, it seems desirable to further 
strengthen parliamentary control or accountability procedures in the follow-
ing respects--

Plan and lion-Pian expel/diture: At present we have a system of 
forming ad hoc parliamentary committees to disJcuss the draft Five-year Plans 
once in five years. Though it affords greater opportunity to Members of 
Parliament to express their views individually on the draft-Plan document, 
need has been emphasized from time to time for setting up a standing 
parliamentary committee to study contemporaneously and oversee inter alia 
the priorities, allocations, and utilization of runds, resource position, 
physical targets and achievements, shOrtfalls, if any, and suggest remedial 
measures. This, apart from strengthening accountability procedures, could 
provide better means of analysing ,performance and prescribing correctives 
to ensure the best use of available public resource's. 

There has been enormous increase in non-Plan expenditure, i.e. cost of 
administrative machinery. The following figures indicate the increase in the 
non-Plan expenditure during thl' last three yeers.-

1976-77 
J977-78 
1978-79 

Non.Plan ExpeMiture 
(Its. in (;rores) 

9,016 
10,626 
12,333 

Realizing the need for arresting growth of non-Plan expenditure, 
Government have recently set up an Expenditure Commission with the 
following terms of reference: 

(i) Identify areas in which econol1ly can be effected without 
impairing efficiency or adversely affecting growth; 

(ii) Identify activities, which are not essential or where there is 
overlapping of functions between various departments of the 
GovernmeJlt of India or between activities of the (;entraJ Govern-
ment and those of the State governments, and suggest measures 
fOr phasing out or rationalizing such activities; 
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(iii) Review the ,present arrangements for creation of posts and 
staffing and suggest measures for containing expenditure on staft 
within reasonable limits; 

(iv) Review the existing arrangements for planning, execution, 
monitoring, and evaluation of major projects and programmes 
and make suitable recommendations, so that, without detracting 
from accountability, the decision-making process is expedited, 
cost escalations and delays are avoided, and benefit is derive,d 
from the expenditure incurred; 

(v) Review present arrangements for sanctioning and controlling 
expenditure and suggest how these arrangements be improved to 
make financial control more effective and at same time imple-
mentation of projects speedier; and 

(vi) Consider any other relevant matter and make suitable recom-
mendations. 

This is another importanl area whioh needs constant parliamentary 
surveillance and scrutiny. 

Subsidies: The subsidies given by the centre have assumed consider-
able importance of late. Sut1llidiel bave increased from less than Rs. 100 
crores in 1971-72 to more than Rs. 1,712 crores in 1979-80. There are 
also many implicit subsidies given in one form. or another at the production, 
pricing, and distribution stages to various public sector undertakings and 
pubic utilities. 

In this connection the Committee on Controls and Subsidies (Dagli 
Committee) in their report (1979) has inter alia observed as follows: 

Subsidies have a tendency to snowball and to becOme sticky so 
that they begin to generate inefficiency and complacency. 

There are a number of payments in the budget which are not 
really of the nature of subsidies, and on the other hand numerious 
subsidies which are not shown as such but hidden under various 
other types of budgetary outlays, which makes it difficult to 
make out all payments having the character of a subsidy. 

Only these subsidies, on food, fertilizers, and exports (amount-
ing to Rs. 1,343 crores), now constitute 70 per cent of the total 
budlletalY subsidies of Rs. 1,712 crores now given by the centre. 

The pattern of budgeting /(Ind manner of lP8yment of subsidies 
hide the inefficiency of operation of some sectors, as for exam-
ple in the distribution of imported fertilizers. 
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The Committee inter alia recommended that: 

AU subsidies should have a validity of no more than three years, 
and before any subsidy is extended beyond its stipulated life, a 
review of the cost and benefits of the ~ub i  should be placed 
before Parliament by the concerned department administering 
the subsidy. 

The target groups likely to benefit from any subsidy should be 
clearly i,dentified, and the fact should be adequately publicized to 
ensure that the subsidies do reach the target group. 

The subsidies should be overt so that the costs and benefits there-
ol can be identified· 

The Public Accounts Committee and the CommitttlC on Public Under-
takings have also stressed the ne.e,d for greater cantrol OYer subsidies given 
by Government. 

Money supply and credit conJrol: There ,has been a disp!qIOrtionate 
increase in the money supply in the country, taking into account growth 
in the economy. During the three years 1975-76 to 1971-78, money sup-
ply increased at the rate. of 15.4 per cent per annum while the average 
rate ofsrowth of national iacome wea 5.9 per cem. This inere. in 
mouey supply, uamatclled by adequate growth in the national iDc.ome, has 
certaia1y led tet Itl'8ias is the econCi)Jl1Y lcadiq to iD4ationarytRads. 

IJl a developing eQOJlomy, a conscioJ,lS effort is required to db:ect credit 
towards desired sectors, and use of credit control as a tool of lDPnetary 
regulation assumes iqlortance. 

In order to check undue increase in money supply and ensure invest-
ment in accordance with approved priorities, there is need for greatel 
involvemept of Parliament in·these matters aDd streastheoi.na account-
ability procedmts. 

Watching performance of public aector: At present government 
investment in industrial and commercial undertakinss in India 1s more 
than Rs. 12,000 crores. Their annual tUrBover is more than Rs. 15,000 
crores. They employ more than 1 S lakb persons and cover a wide spectrum 
of activities. 

The only control that Parliament exercises over them is through its 
Committee 011 Public Undertakings. This committee reports to Parlia-
ment and though we have some kind of parliamentary supervision, in reailty 
the control ~ minimal. Firstly, the corporations are so many 'that the 
committee cannot do justice to all of them. Since its iaceptioo in 1965 the 
committee have so far examined only about 54 undertakings .as against a 
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total number of 183 public undertakings. There are of course parliament-
ary Questions on some of these activities, but there again, the answers are 
not adequate to give a complete and full picture. 

The Committee on Public Undertakings realizing the need to examine an 
enterprise at least once in five years, recently recommended as follows: 

It is distressing that in this age when industrial and management 
science and techniques have advanced so much, mismanagement 
and lack of scientific control are rampant and the activities of 
the public enterprises are carriM on in a haphazard manner. 
The Bureau of Public EnterpriSC$ and the administrative Minis-
tries who control everything that matJters in the enterprises are 
equally responsible for this miserable state of affairs. It has 
therefore become n~ a  that there should be more than one 
independent agency to examine the working Of all ,the enterprises 
as minutely as possibie in order to make it correct diagaosis and 
take prompt remedial measures. Such independent qencies 
should be able to eolist the services of economist, teclmocrats, 
industrial scienctists, sociologiats, etc." 

The committee has cooduded as follows: 

"The narration Of facts relating to the delay in commencement of 
production, underutilization of capacity, the lacuane in the systems 
of production and cost COIrtrol, moaitoring ana appraisal as well 
as the observations and conclusions of the committee contained 
in this report would convince anybody that all is not well and 
the position is far from what one desires. 

Neither tho Government nor the Parliament can be a sUent 
spectator to this kind of disastrous situation. Obviousll one 
committed of Parliament cannot do justice to the examination or 
public enterprises with their increasing number and diverse nature 
of activities covering a wide spectrum of the economy. The 
committee since its inception in 1964-65 could only examine 80 
far 54 enterprises and the number of enterprises today is over 
180. Realizing the imperative need to examine an enterprise 
at least once in five years the committee is inevitably led to 
recommend that there should be a Parliamentary Committee on 
Public Undertakings under the Speaker for each group of enter-
prises organized in the manner specified earlier. Such mutually 
exclusive groups should number at least six: with about 25 
enterpriese comipg within 'the Jpurview of eUdt· In other' 
words in the place of the existing' one commiUce there must be at 
least six indePendent o~ on Public Undertakings of 
Parliament with equal powers." 

But it is also necessary to emphasi2le that parliamentary control should 
.ot lead to interierenoe in day-to-day administration, which sometimes 
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happens. This is likely to affect the management taking decisions quick-
ly. In this we have to strike a balance and see that parliamentary CODtrtJ! 
is for helping and promoting the enterprises. 

Computerization: Budget-making for the next year depends upon the 
availability of information with regard not only to resources but also to 
the trend of expenditure during the current year. Unless this infonnation 
is available in time, budget-making becomes an exercise in the dark. 
Therefore, it should be a continuous exercise to improve the accounting 
system. Tn this context, computerization of accounts assumes consider-
able importance. Computerization, however, is a controversial subjects 
because it may displace labour when there is already considerable unemp-
loyment in the country. But taking into account the complexity of the 
accounting system, computerization seems to be a must, at least in the key 
areas, so that the necessary information is obtained adequately, effectively. 
and quickly. It may be worthwhile to incUr the necessary expenditure on 
computerization because the accounting system will then become much 
more effective 'and the control of the Finance Ministry in partieu}r and 
ParUanlent in general over public ex,'PenditW'e would be strengthened. 

In India, the state Government of Tamil Nadu has already taken a step 
in this direction and they are getting the benefit from it. 



5 

SALARIES AND OTHER FACILITIES OF LEGISLATORS IN INDIA. 

A study of the position with regard to the salaries and other facilities 
a~ i ibl  to members of Parliament and State/Union Territory Legislatures 
reveals a broad similarity with, however, interesting variations in matters 
of detail. In the paragraphs that follow an attempt has been made to 
recount some leading points in a comparative perspective. 
Salary 

While a Member of Parliament at the Centre is paid a salary of Rs. 500 
p.m., the salaries of members of the State Legislatures range from Rs. 250 
to Rs. 800 p.m. Tamil Nadu and West Bengal l'ay their members Rs. 250. 
\In Gujarat, Kera1a and Maharashtra the members get Rs. 300; while in 
Madhya Pradesh, Manipur and Tripura the salary is Rs. 400. Orissa 
Legislature pays its members Rs. 350. A number of State Legislatures 
(Andhra Pradesh. Bihar. Himachal Pradesh, Rajasthan, Uttar Pradesh, 
Haryana, and Punjab) pay Rs. 500 (in the last two, described as 'Compen-
satory Allowance'). In Assam, Jammu and Kashmir and Meghalaya the 
salary is Rs. 600 per mensem, in Kamataka and Nagaland it is Rs. 700 per 
mensem and Sikkim pays the highest salary of Rs. 800 p.m., where how-
ever. the members do not Ft the normal Daily Allowance as such. All 
the Union Territory Legislatures (i.e. Arunachal Pradesh, Delhi, Goa. 
Daman & Diu, Mizoram and Pondicherry) pay uniformly Rs. 350 as salary. 

Doily Allowance 

A Member of Parliament gets a daily allowance of Rs. 51, whereas 
diffeffrent State Legislatures pay their members Daily Allowance at different 
rates. Bihar pays the loweSt of Rs. 15 per day; West Bengal pays Rs. 20 

Contributed by the Parliament Library and Reference, Research, Docu-
mentation and Information Service Lok Sabha Secretariat and based on 
the brochure "Legislator. in India-Salarie. Clnd other Facilities", Lok Sabha 
Secretariat, New DelhI, Third Revised Edition, 1980, 74 pales. 
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per day; Kerala, Orissa, Delhi, Goa, Daman and Diu, Pondicherry RI. 25; 
Assam, Gujarat, Maharashtra, Tripura, Uttar Pradesh, Arunachal Pradesh 
and Mizoram Rs. 30; Madhya Pradesh Rs. 31; Manipur and Meghalaya 
Rs .. 40. Members are paid a daily allowance of Rs. 45 in Himachal Pra-
desh (described as Halting Allowance) and in Punjab (where in addition 
Rs. 5 is paid as incidental allowance for the day of departure and the day 
of arrival). In Haryana, Karnataka and Rajasthan members get Rs. 51. 

Differentiated rates of payment of Daily Allowance obtain in some States 
(Andhra Pradesh, Kerala. Nagaland, Sikkimand Tamil Nadu). Thus, in 
Andhra Pradesh a member receives Rs. 30 as Daily Allowance if he has not 
relinquished his monthly salary and Rs. 40, if he has. In Tamil Nadu a 
member is paid Rs. 50 as Daily Allowance if he draws his monthly salary 
and Rs. 70, if he has relinquished his salary. In J08.mmu & Kashmir, where 
a member receives Rs. 50 as Daily Allowance, he is paid 75 per cent more 
at capital cities while on tour; and in Kerala, a member draws Rs. 25 with-
in the State and Rs. 35 when he goes outside the State. Likewise, in Naga-
land a member receives Rs. 30 when his attendance is required at Kohima; 
Rs. 25 when it is required at other places within the State and Rs. 40 when 
he is required to proceed outSide the State. In Sikkim, where only mem-
bers of Committees like P.A.C. and B.C. draw a daily allowances of Rs. SO 
and others do not, a member is paid Rs. 55 per day during stay at Delhi, 
Calcutta, Bombay and Madras and Rs. 50 per day at any other place out-
side the State. 

Interestingly, in Maharashtra a recent amendment specifically provides 
that a Member would be eligible for the Daily Allowance while attending 
a refresher course in parliamentary practice and procedure or a seminar, a 
conference or meeting of any padiamentary association, university or other 
recognised body, on matters connected with parliamentary affairs.· 

Other Allowances 
At the Centre a Member of Parliament receives a consolidated sum of 

Rs. 500 p.m. in lieu of additional facilities like housing, postal, water, elec-

• Explanation in Section 4 of Bombay Legislature Members' Salaries arid 
Allowance Act, 1956, reads: 

"For the purposes of this section (section 4) and section 5, attendance 
of a Member, with the approval of the Speaker or the Chairman, 
as the case may be, at any plaee for participating in any refresher 
course in parliamentary practice and procedure, conference or 
meeting of any Parliamentary Association, University or other 
recognised body on matters connected with any parliamentarY 
affairs, shall be deemed to be attend·ance of thE' Member at that 
place for transacting a business connected with any parliamentary 
affairs, shall be deemed to be attendance of the Member at that 
place for transacting a business connected with his duties as a 
Member". 
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tricity, constituency and secretarial facilities as are not covered by other 
n.les. 

In addition to the salary and daily allowance, in a number of states, some 
allowance (in the form of 'compensatory Allowance', 'Consolidated Allow-
ance', 'Conveyance Allowance' or the like) is paid. Thus, West Bengal 
pays a Compensatory Allowance of Rs. 200 p.m. and Tamil Nadu Rs. 350; 
Kerala, Maharashtra and Sikkim pay a Consolidated Allowance of Rs. 200 
per month and Orissa Rs. 400; Gujarat Rs. 250 p.m. (towards all other 
mcilities not specifically provided for); and Karnataka Rs. 300 p.m. 

A Constituency Allowance of Rs. 200 is paid in Haryana; Rs. 300 in 
Madhya Pradesh; Rs. 400 in Andhra Pradesh and Rs. 500 in Uttar Pra-
desh. Himachal Pradesh and Punjab pay a consolidated constituency, 
secretarial and postal allowance of Rs. 300 and 500 respectively. 

Rajasthan pays a fixed amount of Rs. 100 towards water and electricity, 
and another Rs. 100 towards amenities other than water and electricity. 

Some States pay a ~on anc  Allowance: Bihar Rs. 300; Jammu &: 
Kashmir Rs. 175; Tripura Rs. 200; Manipur Rs. 600. Among the Union 
Territories, Delhi pays Rs. 60; Goa, Daman and Diu and Pondicherry 
Rs. 100; Arunachal Pradesh and Mizoram Rs. 200. Meghalaya and West 
Bengal pay a conveyance allowance at the rate of RI. 5 per day for attend-
ing meetings of the Assembly or the Committees. Besides a Conveyance 
Allowance of Rs. 200 per month, a member is paid in Nagaland a Vehicle 
Maintenance AIlowance ranging from Rs. 1000 'Per month to Rs. 1700, 
depending upon the location of his headquarters. 

Travel FQl:ilities 

At the Centre every Member of Parliament is providing two free non-
transferable First Class Railway Passes which entitle him and his spouse 
to travel at any time by any railway in India and one Second Class Railway 
Pass for one person to accompany the Member during such journeys. In 
the case of Members representing the Union Territories of Andaman and 
Nicobar Islands and Lakshadweep Islands, two non-transferable paS'Ses for 
the Member and his spouse are also provided for travel by the highest class 
by steamer and one pass for one person accompanying the Member to travel 
by the lowest class by steamer. In the case of a blind or physically handi-
capped Member provision has been made for an attendant to accompany 

the Member even while travelling by air. 

Most of the State Legislatures provide free first class passes or cou-
pons for travel by rail and free bus transport on the State Road Transport 
Service. The exceptions are: Meghalaya, Tripura, Delhi and Pondicherry. 
where no travel facilities are provided. In Nagaland, however, every 
Member is provided with a· conveyance (Jeep or Car) for the performance 
of his duties as a Member. In Arunachal Pradesh members are provided, 
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free motor transport for attending the sittings of the Honse or of Committees 
pc any special function in their capacity as Members. In Mizoram Ii 
Member is allowed only the facility of hiring the Assembly Secretariat jeep 
on payment. 

In Jammu and Kashmir first class fare is reimbursed to a Member fur 
journey upto a maximum of 5000 kms. in a year with provision to carry 
over unspent balance to tire extent of 2,500 kms. only to the next year, while 
in Assam only a fixed T.A. of Rs. 400 per month is paid undertaking tours 
in the constituency. 

"Of the Legislatures providing free rail passes or coupons, some prescribe 

the total distance that may be travelled in a year (Haryana: 1600 kms. and 
Himachal Pradesh: 20,000 kms.); some others prescribe the maximum in 
terms of money value (e.g. Andhra Pradesh Rs. 3000; Rajasthan Rs. 2250; 
Tamil Nadu Rs. 2000 and Uttar Pradesh Rs. 3000). Yet others allow 
unlimited travel within the State and travel upto a prescribed limit outside 
t ~ State (e.g. Bihar 10,000 kms.; Wcst Bengal 8000 kms.). 

Some Legislatures (Haryana, Himachal Pradesh, Punjab and Rajas-
than) provide two first class passes for travel by the Member and his wife 
or any other person accompanying the Member. In Punjab, rail coupons 
are given for travel by the Member and his spouse and dependant children 
accompanying either of them. and an ,attendant. In Uttar Pradesh a woman 
Member is entitled to take with her a companion in connection with her 

duties and functions as a Member. 

Telephone F-acilities 

At the Centre, a Member is entitled to two free telephones, one at his 
residence or office in Delhi and'the other at his usual place of residence or a 
place selected by him in his conspiracy or the Stale in which he resides, and 
7500 local calls are allowed-on each of the two telephones during a year. 

Residential telephone facilitity in the Capital or the constituency is pr0-
vided for legislators in a number of States and Union Territories(Andhra 
Pradesh, Assam, Bihar, Gujarat, Haryana, Himachal Pradesh, Karnataka, 
Kerala, Maharashtra, Punjab, Arunachal Pradesh, Delhi and Mizoram). 

In some Legislatures (e.g. Rajasthan, Tamil Nadu, Tripura, Goa, Daman 
and Diu and Pondicherry) telephone facilities are provided only in tho 
Legislature building and / or the MJ..As Hostel. 

A number of Legislatures pay a telephone allowance: Gujarat, Haryana, 
"Madhya Pradesh, Manipur, Meghalaya pay Rs. 100 p.m. and Kerala and 
Mabarashtra Rs. 200 p.m. in Haryana the allowance is paid only when a 
telephone is installed; while in Gujarat, Madhya Pradesh and Mabarashtra 
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the allowance is paid whether or not a telephone is installed at Member's 
residence. On the other hand, in Himachal Pradesh and Jammu and 
Kashmir a telephone allowance of Rs. 300 and Rs. ISO is paid respectively 
when telephone is installed and Rs. 100 and Rs. 75 respectively, if no tele-
phone is installed. 

In Himachal Pradesh the annual rental, and in Punjab the charges for 
first installation, security deposit and annual rent, in respect of a Member's 
telephone are borne by the Government; all other expenses such as those 
relating to local and outside calls are to be borne by the Members. 

Legislaturel; which allow free calls prescribe a limit-for example, Bihar 
allows 10.000 calls in a year; Orissa 1.800 per quarter; and Arunachal 
;Pradesh, Mizoram and Delhi 750 local calls per quarter. In West Bengal 
. a legislator is paid Rs. 50 p.m. towards local calls charges and in Punjab 
Rs. 3,600 in a year. I 

In Assam, in addition tro allowing upto 2000 free local calls per quarter, 
a Member is also paid an allowance of Rs. 50 p.m. towards trunk call 
charges. 

In Nagaland and Sikkim no telephone facilities are provided. 

Postal Facilities 

As earlier mentioned, a Member of Parliament receives a consolidated 
allowance of Rs. 500 in lieu of, among other things, postal facilities not 
provided to him. This apart, a branch of the Post Office functions iu 
,Parliament House and another at P .H. Annexe. 

Similarly. apart from a branch of the post office functioning on the 
Legislature precincts in some cases, no postal facilities are provided in 
most of the State Legislatures. . 

In Gujarat, however, Members are paid a postal allowance of Rs. 50 
p.m. In Punjab a constituency, secretarial and postal allowance of Rs. 500 
p.m. is paid, while in Haryana and Himachal Pradesh a constituency, secre-
tarial, postal and telephone allowance of Rs. 325 p.m. and Rs. 300 p.m. 
respectively is paid. 

In Maharashtra a Member is entitled to reimbursement of actual postal 
charge<; incurred by him on communications addressed to the Government 
of Maharashtra. 

HOUSing Facilities 

Members of Parliament are allotted residential accommodation on con-
cessionaI rent. 
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Arunachal Pradesh, Delhi and Pondicherry o i ~ no housing facUities. 

A number of State Legislatures (Assam, Oujarat, Himachal Pradesh. 
Jammu and Kashmir, Kerala, Madhya Pradesh, Maharashtra, Meghalaya, 
Nagaland, Sikkim, Tamil Nadu., Tripura, Mizoram and West Bengal and Goa, 
Daman and Diu) provide only hostel accommodation to their Members. 

In Karnataka, Sikkim and Tamil Nadu Members are entitled to rent 
free accommodation. 

In a number of Legislatures (e.g. Bihar, Manipur, Orissa, Punjab, 
Rajasthan and U.P.) members are provided residential accommodation on 
nominal/ concessional rent. 

In Bihar a house rent allowance of Rs. 50 p.m. is paid and in Uttar 
Pradesh, when Members are provided with Class B accommodation, they 
are paid a compensatory allowance of Rs. 55 per mensem and when not 
provided with Gny accommodation, they receive Rs. 150 per mensem. 

Medical Facilities 

Members of Parliament and their families are entitled to free medical 
consultation and treatment under the Central Government Health Scheme 
at Delhi/New Delhi and certain other metropolitan cities. For treatment 
taken by them at other places, reimbursement of medical expenses incurred 
is made. A First Aid Post functions in Parliament House  throughout the 
year to provide medical help to Members within parliamentary precincts. 
A Medical Centre with sophic;ticated equipments and manned by specialists 
also functions tlllOUghout the year in P.arliament House Annexe to render 
service to the Members. 

In almost all the Legislatures, medical facilities are provided tc Members. 
In a number of them (Assam, Haryana, Himachal Pradesh, Manipur, 
(Punjab, Tripura, Uttar Pradesh, Arunachal Pradesh. Delhi, MilPram, 
Pondicherry) l ~ i lato  are equated with Senior Grade/Class I Officers 
of the Government. 

In Andhra Pradesh, Bihar and Kamataka free medical treatment and 
accommodation in hospitals is provided to Member;. 

In West Bengal, members are entitled to ~ci bu nt of the cost of 
medicines purchased by them. A medical officer is deputed to attend on 
the Members during the sessions and two beds and one double-bedded 
cabin are kept reserved in a Government hospital in Calcutta for the 
exclusive use of Members on payment of the usual charges. 

Ia Meghalaya provision is made for a Members or a member of his 
family to undertake treatment even outside the State but within India. 

~ 
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with the prior approval of the Director of Health Services. In such 
cases, the patient may be escorted by the medical officer himself or an 
attendant, where considered necessary. 

Other Facilities 

Apart from a number of miscellaneous facilities provided to Mem-
bers of Parliament (such as refreshment rooms, postal, banking, travel 
booking facilities etc.) Office accommodation is ruso made available in 
Parliament, House complex to recognised political parties and groups in 
Parliament. 

A well equipped Library and research and reference service meets 
the information needs of Members. Members, who may ask for such 
assistance, are also helped with the drafting of amendments, motions, 
resolll·tions and bills. 

Among the special facilities made available to Members of Parliament 
mention may also be made of foreign exchange quota upto Rs. 27,000 
made available to them during the term of their membership. '4' ~ 

In Haryana a legislator may be advanced a loan upto Rs. 60,000 
for house building and upto Rs. 40,000 for purchase of a car.· In Pun . 
. jab, Members are eligible for a repayable advance upto Rs. one lakh 
for building or purchasing a house, or an advance not exceeding Rs. 
40,000 for purchase of a motor-oar. 

While in West Bengal a Library is at the disposal of Mcmbens, a 
number of other Legislatures (Kamataka, Madhya Pradesh, Kerala, 
Tamil Nadu, U.P and Goa, Daman and Diu) ~ i  a Library and re-

ference services. 

In Tamil Nadu, Kerala and Pandicherry members are a ~i t  in ,the 
drafting of amendments, questions, resolutions etc. 

Secretarial Facilities I . I' ,-,.,... .,.-. 

At the Centre in Lok Sabha a stenographic pool is placed at the 

disposal of Members of Parliament. 

A number of Legislatures similarly provide stenographic/typing 
assistance to Members in connection with their work. in the Legislature. 
In some of the Legislatures (Orissa, Tamil Nadu, Tripura, Delhi and 
Pondicherry) stationary articles are provided free of cost. 
-------
• Based on the information received from tih.e State Leiltlature Secreta-

riat en August 12, 1980. 
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Pensioll 

In Parliament an ex-member received a 'Pension of Rs. 300 p.m. for 
service for minimum period of five years as Member plus Rs. 50 for 
every additional year of service subject to a maximum of Rs. SOO. 

In Assam, Gujarat, Jammu & Kashmir. Nagaland and the Union 
Territories of Arunachal Pradesh, Delhi, Goa, Daman and Diu, Mizoram 
and Pondicherry no provision for pension has been made so far. 

In a number of other Legislatures, Members are paid pension from 
Rs. 250-300 for service for a period of 5 years with provision for an 
additional sum of Rs. 50 (Rs. 30 in Madhya Pradesh and Orissa) for 
every additional year of service as Member, subject to a maximum which 
ranges from Rs. 400-500. 

In Andhra Pradesh a person gel-s a pension of Rs. 50 p.m. for eacb 
year of service as a Member subject to a maximum of Rs. 500. 

In Karnataka a perSOn received pension of Rs. 300 p.m. for a period 
of service as a Member for 5 years and Rs. 500 p.m. for such service for 
not less than 10 years. When a Member dies before the expiry of his 
term a family pension of Rs. 200 p.m. is paid to his family for the un-
expired portion of membership of the deceased Member. 

In Tamil Nadu, however, a person becomes eligible for a pension of 
Rs. 250 only it he has served for a period of 10 years as MLA or 12 
years as MLC. In this Legislature. also a family allowance of Rs. 100 
is paid to the legal heirs of a Member who has died during his term of 
office, for the unexpired portien of his term. 

In Punjab where a Member has served for a full term of an Assem-
bly and the .term faUs short of 5 years by a period not exceeding 3 
months, he is deemed to have served for 5 years and accordingly be-
comes eligible for pension.· 

-Relevant section 3 (l-A) of the Punjab State Legislature Members (Pen-
sion and Medical Facilities Regulation) Act, 1977, reads as under: 

"(1-A). Where a person has served as a Member for full term of II 
Legislative Assembly but that term falls short of *lve years by a period not 
exceeding three months such person shall, for the purposes of sub-section (1). 
be deemed to have served as a member for a period of five years". 

r':- ,. ,,..-:. -,' .. 
. -
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BIENNIAL ELECTIONS TO THE RAJYA SABHA 

Under the provisions of Art. 83 (1)· of the Constitution, sixty eight 
sitting members of the Rajya Sabha (including four nominated members) 
became due for retirement on April 2, April 15, and August 1, 1980, on 
the expiry of their respective terms of office. Earlier, three other members, 
who were otherwise due to retire on April 2, 1980, had also vacated their 
seats consequent on their election to the Lok Sabha in January, 1980. 
Thus, in all there were 71 vacancies in the Rajya Sabha, state-wise-distri-
buted as shown in the Table below:-

Name of the State Number of Members Due date of retire-
ment 

2 3 

Andhra Pradesh • 69 , 

I 
Assam • • 2 ~ 2-4- 1980 

I 
Bihar • • 7 9 ) 

Haryana • • • 2 1-8-1980 

Himachal Pradesh 2-4-1980 

Jammu & Kashmir • 15-4-1980 

·Contributed by the Research and Library Section, Rajya Sabhll 
Secretariat. 

• Article 83 (1) of the Constitution provides that "the Council of States 
CRajya Sabha) shall not be subject to dissolution, but as early as possible 
one-third of the members thereof shall retire as soon as may be on the ex-
piration of every second year in accordance with the provisions made in that 
behalf by Parliament by law". '. • " _ • .: 
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3 

Karnataka 4 ""I 

Kerala. 3 J 2-4-19& 

Madhya Pradesh 5 ") 

Maharashtra 6 I 
Nagaland 1 ~ 2-4-1980 

Orissa. 
I 

3 I 
Punjab. 2 J 
Rajasthan 4 ") 

Tamil Nadu . :'1 Tripura 2-4-1980 

Uttar Pradesh 

': J Delhi • • 15-4-1980 

Nominated 4 2-4-1980 

-._--- ~ 

On March 11, 1980, the Ministry Of Law, Justice and Company 
Affairs issued a Notification udder Section 12 of the ~ ntation of the 
People Act, 1951 calling upon the elected ll\Cmbers of. the Legislative 
Anemblies of the States of Andhra Pradesh, Assam, Himachal Pradesh, 
Jammu and Kashmir, Kamataka, Kerala,. NagalaDd 'and 'fripura to elect 
the vacancies in the membership of Rajya Sabha in respect of their States. 
Subsequently, another Notification covering eight other States, namely, 
Bihar, tdadhya Pradesh, Maharashtra, Orissa,. Punjab, Rajasthan, a~l 

Nadu and Uttar Pradesh, where elections to the Rajya Sabha were also 
due but could not be held on account Of the dissolution of their Legislative 
Assemblies was issued on June 17, 1980. The third Notification in respect 
of the State of Haryana, issued on June 24, 1980 provided for the filling 
up of two seats which were to fall vacant on August 1, 1980. 

-Includes" vacancy caused by the eleetlon of a'member from the State 
to the Lok Sabha in January, 1980. 



Biennial Elections to Rajya Sabha 

In all, 66 Members were declared elected besides 4 Members nominated 
to the Rajya Sabha boy the president. One seat from the Union Territory 
of Delhi, however, remained vacant as elections to the Delhi Metropolitaa. 
Council had not taken place. 

Following these elec#ons, the strength of the political parties represent. 
cd in Rajya Sabha was as follows: Congress (1)-121, Janata Party 17, 
Bharatiya Janata Party-·14, Congress (U)-21, Lok Dal IS, CPI-7, 
CPI(M)-9, AIADMK-7, DMK-6 and Independents-6 . 

. " ; ~ _. , , 
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PARLIAMENTARY IEVENTS AND ACTIVInBS 

CONFERENCES AND SYMPOSIA 

Inler-Parliamentary Conference on European Co-operation and Security; 

The IVth Inter-Parliamentary Conference on ElD"opean Co-operatioll 
and Security was held in Brussels (Belgium) from May 12 to 18, 1980r 
From India, Shri Bal Ram Jakhar, Speaker of Lok Sabha, attended the 
Conference as an Observer. 

BUREAU OF PARLIAMENTARY STUDIES AND TRAINING 

During the period from May 1-September 30, 1980, the following 
programmes/courses were organised by the Bureau of Parliamentary 
Studies and Training: 

Seminar on "PrivileRe!l" of the Legislatures: A Seminar on "Privileges 
of the Legislatures" was held under the joint auspices of the Bureau of 
Parliamentary Studies and Training and the Indian Parliamentary Grou,p for 
two days, on August 2 .lnd 3, 1-980. The Sell'finar was inaugurated by the-
Speaker, Lok Sabha, Shri Bal Ram Jakhar. 

Besides members of the Indian Parliamentary Group (composed of sit-
ting and former M,Ps), over fifty legislators from the States participated in: 

the Seminar. 

Shri Hari Nath Mishra, M,P" and Shri L. K, Advani, M.P., presidia 
over the deliberations Oil the first day and Shri Jagannath Kaushal, M.P.,. 
took the Chair the next day. These three, along with Shri P. Shiv Shanker,. 
Minister of Law, Justice and Company Affairs were the 'panel a ~ 

Besides these, thirty eight more speakers participated in the Seminar, which 
concluded with a vote of thanks by the Hon. Adviser, Prof. H. N. Mukerjee. 

Orientation Programme for New Members of Parliament: Two Dis-

cussion Sessions, under the Orientation Programme for New Members of 



Parliamentary Events and Activities 

Parliament, were held on u ~ 24 and 30, 1980, in the Main Committee 

Room, Parliament House Annexe. At the first Discussion Session on 
"Private Members' Busine:ss", key lectures were delivered byShri Bhogen-
dra Jha, M.P., and Shri K. Lakkappa, M.P. The former also presided over 
the deliberations. . 

The second Discussion Session was on "Adjournment Motions, Calling 
Att~ntio  Notices, Notices under Rule 377, etc.", with Prof. Madlm 
Dandavate in the Chair. Prof. Madhu Dmdavate and Shri Eduardo Faleiro 
(both  M.Ps) initiated the discussion, which came to a close with a vote of 
l ~n  by the Hony. Adviser, Prof. H. N. Mukerjee. 

Third and Fourth Appreciation Courses for Indian Customs and Gen,. 
.tral Excise Service Probationers: Two Appreciation Courses in Parliamen-
tary Processes and Procedures were held for Indian Cullttoms and Central 
Excise Service Probationers--one from June 21 to 28, 1980 and the other 
from  August 7 to 16, 1980. Thirteen Probationers attended the first 

Course and fifteen, the seconu. Both the courses commenced with an in-
augural talk by Prof. H. N. Mukerjee, Hony. Adviser, on the "Role of 
Parliament in the Indian Polity, with particular reference to the Evolution 
()f India's Parliamentary Institutions". 

The participants were addressed, among others, by Shri J agannath 
Kaushal, Shri R. R. Bhole (both M.Ps.), Shri S. Venkatesan, Chairman, 
Central Board of Central Excise and Customs; Shri S. S. Bhalerao, Sec-
retary-General, Rajya Sabba; Shri A C. Bandopadhyay, Secretary, Depart-
ment of Personnel and Administrative Reforms; Dr. R. B. Jain, Professor 
and Head, Department of Public Administration, Punjabi University, 
Patiala, and by senior officers from the Lok Sabha and Rajya Sabha Sec-

retariats and the Government of India. 

The Question-Answer Sessions on "Parliement and Its Working" held at 
the end of the Courses were presided over by Shri Av;tar Singh Rikhy, 

Secretary, Lok Sabha. 

Attachment Programmes for State Legislature Secretariat Officials: The 
BlireaUl arranged a number of Attachment Programmes in recent months: 

Period Official trained 

Under Secretary from Nagaland 
Legislative Assembly Secretariat 

Areas covered 

Research and Ref-
erence facilities for 
M. Ps. Parliamentary 
Questions ; Legisla-
tive and non-legisla-
tive business and 
Parliamentary Con-
ferences and Deleg a-
tions. 



Period 

May 26-
June 13, 1980• 

May 26-
June 20, 1980. 

July 28-
August 2, o~ 

July 28-
August 2, 1980. 
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Official trained 

Research Officer from theDepart-
ment of Parliamentary Main 
Government of Arunachal Pradesh 

Two Committee Officen and one 
Table Officer from Manipur 
Legislative Assembly Secretariat 

Areas covered 

Legislative and nOl(-
Legisaltive business; 
Parliamentary Com-
mi ttees ; Parlia-
mentary Questions ; 
Parliament Library 
and Reference, Re-
search Documentation 
and Information 
Service. 
Legislative and non-
Legislative Business; 
Parliamentary Ques-
tions ; Parliamentary 
Committees; Parlia-
mentary Library; 
Intensive study in 
their fields ofspecia-
lisation. 

Under Secretary from the Harya- Legislative Service 
na Vidhan Sabha Secretariat 

Two Research Assistants from 
Uttar Pradesh Vidhan Sabha 
Secretariat Library 

Parliament Library 
and Reference, Re-
search Documen-
tation and Infor-
mation Service 
in general and 
Memben References 
Wing in particular. 

Study Visits by Oflicials: The Bureau also made arrangements for as 
many as five stUdy visits by officials of ~ nt levels who were under-
going training in Delhi in various training institutions of the Government. 
During such short study visits, the officials are acquainted with the salient 
aspects of the working of Parliament and are also enabled, if possible, to 
watch the proceedings of the tWO Houses of Parliament. 

In-Service Training Course for officers of Parliament Secretariats: 
Under its scheme for imparting in-service training to the officers and staff 
of the Parliament Secretariam, the Bureau conducted a Training Course 
for junior level staft (numbering 29) from May S to 23. 1980. 



Parliamentary Events and Activities 

Training Programme for Junior parliamentary staff: A Training pro-
aramme was organised from May S to 22, 1980 for the benefit of junior 
parliamentary staff, like Junior Library Attendants, Warehousemen, Record 

Sorters, Daftries, Messengers, etc. 

Foundatiord Course for newly-recruited Legislative Committee As&is-
tants: A nine-day Foundational Course for newly recruited Legislative 
Committee Assistants, etc., in Lok Sabha and Rajya Sabha Secretariats 
was held from August 27 to September 9, 1980. It was attended by 20 
participants. TItis Course was designed to impart, by l ct~c un att l

ment sessions, an intensive training in die teohniques of work being done" 
in the concerned Branches of the two Secretariats. 

Refresher Course for Research/Reference Assistants: Among the 
Courses organised for improving the functional skills of the parliamentary 

staR was a Refresher Course for ResearchlReference Assistants in Parlia-
ment Library and Reference, Research, Documentation and Information 
Service of Lok Sabha Secretariat which was held from September 18 to-
26, 1980. The Course was attended by 12 Research I Reference Assistants. 

ANNIVERSARY CELEBRATIONS OF "GANDHIANA" 

A function to celebrate tlhe anniversary of the setting up of the 
Gandhiana was held in the Parliament Library on August 7, 1980, when 
at a simple function the Prime Minister, Smt. Indira Gandhi and Shri Bal 
Ram Jakhar, Speaker, Lok Sabha garlanded the statue of Mahatma Gandhi 
in the presence of Members of Parliament, prominent Gandhian thinkers 
and representatives from State Legislatures. 

'GANDHIANA' was formally inaugurated two years ago, on August 
9, 1978 when all the books in the Parliament Library by and on Mahatma 
Gandhi were housed together in a special section for the convenience of 
the Members of Parliament and also as a kind of homage to the memory 
of the Father of the Nation. The collection in the section contains as 
many as 1485 books, out of which 808 are in English, 335 in Hindi and 
the rest in various regional languages. 

As part of the anniversary programme this year, an exhibition on the 
·'Relevance of Gandhiji to Modem Times" was set up in Parliament House 
to provide, with the help of about 250 ,photographs, paintings, portraits 
~ .100 selected messages by and on Gandhiji, glimpses of the life and 
miSSion of the Father of the Nation. 

The Exhibition was kept open for Members of Parliament till the 14th 
August, 1980. 

A. discussion meeting on the ''Relevance of Gandbiji to Modem TlDles" 
or,8Dlsed on the occasion was presided over by Shri G. Lakshmanan. 
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Deputy Speaker, Lok Sabha. Several Members of Parliament, legislators 
from the States and ,prominent Gandhian thinkers participated in tbe lively 
discllssion which lastC¥t about' three hours. '., . 

The occasion was availed of for an informal meeting on the next day, 
between ~ ntati  of the Library Committee of State i latu ~ 
who had come to particijpate in the celebrationS and members of the i~ 
rary Committte. .. . . 

~  , . 
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PRIVILEGE ISSUES 

----_. __ ._._--------_._----- ---.-----

LOK SABHA 

Alleged suppression of proc:eetlirws of the House by All India Radio: 
On luly 23, 1980 the Speaker infomted the House that two days earlier 
(on July 21) Shri Man.i Ram Bagri had given notice of a question of pri-
vilege against the All India Radio for not broadcasting the announcement 
made by the Speaker in the House on lu1y 17, 1980 while disallowi1l8 
notices of adjournment motion on the subject of reported rape of a woman 
by certain policemen of Dabawali Police Station, Sirsa District in Haryana 
and her subsequent demise. 

While disallowing the notices of the adjournment motion on the subject 
given by Sarvashri Mani Ram Bagri, K. K. Goyal, Satish Agarwal, 1 aipal 
Singh Kashyap, Chandra Pal Shailani and Ram Vtlas Paswan, the Speaker 
bad made certain observations regarding the concern of the House about 
such incidents. 

The Speaker said that the Ministry of Infomtation and Broadcastina 
in their comments had stated that the news regarding disallowance of the 
adjournment motion had been briefly mentioned by the All India Radio 
in their English news bulletin broadcast at 4.00 P.M. and also in 'Parlia-
ment Today' and 'Sansad Samiksha'. He further observed that he had 
DO doubt that the All India Radio and other official media would take due 
note of the observations made from the Chair, particularly those which 
shOWed concern of the House, The matter was, thereafter, closed. 

Misreporting of a Member by a newspaper: On June 30, 1980, Shri 
Mani Ram Bagri, a Member, complained' in the House that the Hind 
SQnUJchar, an Urdu daily from Jullundur, in its issue of June 29, 1980, 

.... _-_._---
" Original in Hindi. 
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~ misreported him while reporting about the Baghpat incident. The 
DeWS item which appeared in the Hind Samachor under the caption "Com-
pJaint of Mani Ram Bagri against Newspapers" read·, inter alia, _ 
tollows:-

"Shri Mani Ram Bagri (Janata-S) today complained in the Lok 
Sabha that papers had underplayed references made in the ou ~ 

yesterday to ;tbe incident in Baghpat in which a woman was 
stripped and paraded. 

Newspapers, he said, had highlighted references to the incident 
in the Rajya, Sabha". 

The Speaker (Shri Bal Ram Jakhar) then observed3 that though P.T.I. 

had correctly reported the matter, some papers had misreported and their 
explanation for misreporting would be called for. 

on July 8, 1 ~  the Spealrer informed the House, inter aUa, that he 
had received a reply from the Editor of the Hind Stimachili' in which t ~ 

Editor had expressed regret for the mistake and that the regret expressed 
by the Editor might be accepted and the matter treated as closed, The 
matter was, thereafter, closed .. 

Announcement outside the House re: constitution of Press o i~ 

sion while the House was in Session: On June 19, 1980, Dr. Subramaniam 
Swamy, a Member, on a point of order, drew the attention of the House to 
the announcement about the constitution of the Press Commission whicll 
had already appeared in papers before it had been made in the House. The 
Member contended that Parliament was being devalued and wanted to know 
whether it was fair to the House that when it was in Session such an 
important announcement was J7lade outside the House. 

The Minister of Parliamentary Affairs (Shri Bhishma Narain Singh) 
then stated that he had noted the point and would communicate it to the 

Minister concerned. 

On June 20, 1980, Shri V. P. Sathe, Minister of Information and 
Broadcasting, while making a statement in the House, stated that the 
Government had accepted the resignations submitted in January, 1980, by 
the former Chairman and members of the Press Commission and had 
also announced that the Commission would be re-constituted with revised 
and more comprehensive terms of reference. Subsequently, the Govern-
ment extended the tenure of the Press Commission till December 31, 1980 
and had also appointed Justice K.  K. Mathew as Chairman on April 21. 
1980. He further said that though for some time, some names had been 

2, Original in Urdu. 

II. Original in Hindi. 
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appeariDa In the PreIs, Bder the nales, the namea 01. the me1llbera of tile, 
PIal CommiasiOD had to be duly notified 10 that they could be vaUdlJ 
published. The notification of the names of the new members was made 
on June 18, 1980. The revised term's of reference of the Press Com.-
mission had, however, to be approved by the Cabinet, and as such he 
wanted to place them before the House after they had been approVed by 
the Cabinet. Shri Sathe assured the House that there was absolutely no-
desire on his part to bypass the Parliament as he valued both the conven-
tions as well as the dignity of the House. After some discussion, the, 
Speaker observed that the matter had been amply clarified by the Minister. 
The matter was, thereafter, closed. 

Alleged misleading information given to the House by a Min/ster: On 
JUDe 18, 1980, during discussion in :the House on a 'ca1Iin. attention' 
matter regarding the token strike by Resident Doctors in the major hos-
pitals in Delhi, Shri Ram Vilas Paswan, a Member, enquired' of' the 
Minister of Education and Health and ~ il  Welfare (Shri B. Shankara-
nand) "whether on Sth a memorandum on behalf of Junior Doctors of 
Delhi was given to you or not". In reply to this question the Minister 
stated, "I have not received it". 

On June 19, Shri Ram Vilas Paswan and on June 20, 1980, Shri AtaJ 
Behari Vajpayee and Shri Jyotirmoy Bosu, Members, gave notices of a 
question of privilege against the Minister of Education and Health and 
Family Welfare for allegedly misleading the House on June 18, while 
giving a reply in the House regarding the token strike by the Resident 
Dectors in major hospitals of Delhi. Enclosing with his noticell of ques-
tion of privilege what he stated to be a photostat copy of receipt of the 
memorandum of Junior Doctors' Federation of Delhi, as received by Shri 
N. K. Dubey, P. S. to the Minister of Education and Health, Shri Ram 
Vilas Paswan contended that it clearly showed that the Hon'ble Minister, 
'has deliberately, spoken untruth and has misled the House', and that it 

constit1,lted a oontempt of the House. 

La,ter, on June 23, Shri K. A. Rajan, another Member, gave similar 
notice against the Minister of Education and Health and Family Welfare 
regarding this matter. 

Upon receipt of the Minister's comments, the Speaker (Shri Bal Ram 
lJakhat) had withheld his consent to the raising of the question of privilege 
in the House. On June 30, Shri Ram Vilas Paswan sought to raise the 
'------------
•. Origiflal in Hindi. 

lI. Original in Hindi. 
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matter in the House. and the Speaker then observed that he had given biJ 
ruling after full study and the Member could give notice under Directioa. 
115.' 

While raising the issue in the House on June 30. Shri Ram Vilas 
raswan and others also made an issue of the fact that the communication 
lent by the Ministry of Health and Family Welfare to the speaker had 

not been signed by the Minister. When it was pointed out that the com-
munication had been signed by a Joint Secretary, who had been authorised 
by the Minister to do so. Shri Chandrajit Yadav urged that whenever 
there was a privilege motion against any Minister, he should personally 
live the explanation and that the House would not accept any explanation 
liven by any official. 

The Speaker promised to look into the matter and gave his ruling later. 

On July 7. 1980. making a statement under Direction 115, Shri Ram 
il~ Paswan. statedT thet the receipt of the memorandum showed that 
it had been received in the office of the Hon'ble Minister on June 5, 1980. 
It was clear. therefore, that the Hon'ble Minister had made a wrong state-
ment before the House. He requested the Speaker to direct him to make 
a statement in the matter and tender apologies to the House. 

The Minister of Education and Health and Family Welfare, thereupon, 
made the following statement in the House explaining his position: 

.... I made a statement about the token strike by the Resident 
Doctors on June 18, 1980. In the course of the questions  by 
the Hon'ble Members of Parliament and my replies to them, 
Shri Ram Vilas Paswan M.P., while expressing concem about 
the demands of the Resident Doctors,  asked whether I had recei-
ved any Memorandum of the Junior Doctors Federation of Delhi 
on 5th June, 1980. Since the Calling Attention and my state-
ment and the questions of all the previous members who asked 
the questions were concerned mainly on the token strike of the 
Resident Doctors on 16th June, 1980, I believed that the Hon'hle 
Member's question w&'1about some memorandum of the Re!1i-
dent Doctors relating to token strike and quite innocently replied 
in the negative of the receipt of such a memorandum. 

Since the point was raised by Members, I bad a thor?ugb a c~ 
made and found that a memorandum by the JunIor Do-:tor ... 

-~ ~ i ction 115, a Member wishing to point out any mistak" or 
inaccuracy in a statement made by a Minister or any other Member 
should, before referring the matter in the House, write to the ~ a  
pointing out the particulars of the mistake or inaccuracy and seek his per-
mission to raise the matter in the House. While doing so, the Member 
might place before the Speaker such evidence as he might have in support 

of his allegation. 

7. Origina: b Hindi. 
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FederaPOD. had been received in my office. In the circumstaDCCt 
I express my sincere regrets for the incol'l'CGt reply to a supplo-
mentary whlCh was inadvertently given". 

On July 9, 1980, the Speaker, referring ·to the point raised in tho 
House ~at the factual DOte furnished by the Ministry of Health should 
bve been signed by the Minister himself instead of being sent by aD 
officer of the Ministry, observed in the House as follows:-

"A question of privilege can be raised in the House only with 
the consent of the Speaker under Rule 222 of the Rules at 
Procedure and Conduct of Business in Lok Sabha. While giv. 
ing his consent, the Speaker has to decide whether the ~  

should be given precedence over the pre-arranged items of busi-
ness. In order to determine whether consent should be given 
under Rule 222 to raise a question of privilege in the HoUSCi 
against a Member/Minister, it is a well established practice that 
a f&Gtual note/comments are called  for from the Member/Min-
ister and the Ministry concerned for consideration of the Speaker. 

It may be useful to divide the !lature of reference to Ministries/ 
Minister under the following broad heads: 

(i) Where factual information is called for and the Minister is 
not directly concerned; e.g. omission or incorrect mention of 
a Member or the party to which he belongs in the radio/tele-
vision broadcast. 
In such cases, the communication may be signed by an officer 
in the Ministry/Department not below the rank of Joint Secre-
tary and sholNd clearly indicate that the communication is 
being sent with the specific approval of the Minister". 

(ii) Where .the notice of privilege relates either to a reply given by 
the Minister in the House or his conduct as Member of the 
House. 
In such cases, the facts may be furnished over the signatures 
of the Minister concerned." 

The  matter was, thereafter, cl'OSed. 

Casting reflections on the impartiality of the Speaker by a Member 
in a Press statement: On March 27, 1980, Shri Eduardo Faleiro, a Member, 
gave notice of a question of privilege against Sarvashri George Fernandes, 
Ram Vilas Paswan, Samar Mukherjee, Jyotirmoy Bosu, Madhu Dandavate, 
Indrajit Gwpta and Chitta Basu, Members, for casting aspersions 
on the Speaker as reported in newspapen;. He referred to the 
relevant news items in the Hindustan Times and Patriot of March 
27, 1980, which had reported that the Opposition leaders on March 26 waited 
upon the Deputy Speaker to express their strong objection to the 
manner in which the Opposition was being treated in Parliament and 
registerud their protests against the rejection of adjournment motions sent 
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.. .by them OIl the blocade of Assam, murder of a student in Delhi and inci-

. dents of atrocities on Harijans. They felt that the Speaker was not func-
tioning in an impartial manner as he had disallowed adjournment motions 
pertaining to matters of urgent public impOl;tance. They appealed to the 
Speaker and the Deputy Speaker to give special treatment to the Opposition 

~ and alleged that the ruling party was using its numerical supremacy to 
suppress the voice of i ~t  Those who were reported to have called 
9n the Deputy Speaker in the absence of the Speaker were Mr. George 
Fernandes and Mr. Ram Vilas Paswan (Lok Dal), Mr. Samar Mukherjee 
-and Mr. Jyotirmoy BoSu (CPI-M), -Prof. Madhu Dandavate (lanata), 
.Mr. Inderjeet Gupta (CPI) and Mr. Chitta Basu (Forward Block)". 

The concerned members and the Editor, Patriot, the Editor, The 
11industan Times, the Editor ana General Manager, United News of India 
and the General Manager, Press Trust of India were asked to stare what 
they i~ have to say in the matter. 

On June 11, 1980, the Speaker informed the House tnat the Editor and 
General Manager of UNI had stated in his reply that the impugned news 
. item circulated by UNI was based on a signed statement issued hy Shri Ram 
Vilas Paswan. The General Manager of the PTI in his reply had stated 
that the impugned news item circulated by them was based on a Press 
briefing by Shri Ram Vilas Paswan. The Speaker further observed that 
Shrl Ram Vilas Paswan had since tendered unqualified apology for his 
_ statement reported in the Press and this might be accepted and the matter 
treated as closed. The matter was, thereafter, closed. 

Suggesting octlon by certain government officers against another oOicer 
for giving evidence before a Parliamentary Committee: On March 26, 1980, 
Shri Jyotirmoy Bosu gave nOtice of a question of privilege against two 
officers of the Department of Heavy Industry, over a letter written by them 
to the Ministry of Home Affairs suggesting action against Shri K. Ravindran, 
lP.S., another offi-cer of the Ministry, for the following remarks made by 
bim on October 16, 1978, during the course of his evidence before the 
Sub-Committee on Public Undertakings: 

"Shri K. Ravindran informed the Committee that among the 
n~n  at the middle level, be got the feeling that it wa'\ not 
nece<:c:ary to come to a total alrreement with Siemenc; because 
B.H.E.L. bad the know-how, and so, such a blanket agreement 
was not Quite called for. In fact, it was practically a sell out of 
the country". 

Brinl!ing the matter to the notke of the Ministry of Home Affairs 'for 
such action as they may like to take" one of the officers in his demi-official 
Jetter to the Home Secretary was reported to have said that expression of 
opinion by Shri Ravindran on technical matters for which he could not 
claim a ua ~  competence amounted to severe criticism of the B.H.E.L. 
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. AI-directed by the Speaker (Shrl Bal Ram Jakhar), the matter was 
referred to the Ministry of Heavy Industry and tlbe Ministry of Home 
Affairs for their comments. . 

On July 10, 1980, disallowing the question df privilege, the Speaker 
~ o  the House that he had been informed by the Ministry of Homo 
Affairs that no disciplinary action had been taken or was proposed to be 
taken. against the officer concerned for the evidence given before the Sub-
Coqunittec of the Committee on Public Undertakings of Lot Sabha on 
October 16, 1978. 

The Speaker, however, observed that he would like to emphasise tbat 
.11 witnesses appearing before Parliamentary Committees were protected 
by the privilege of the House in respect of any statements made by them 
during their evidence before the Committee. He expressed the hope that 
there would be no occasion for any such complaints in future. 

The matter was, ,thereafter. closed. 

STATE LEGISLA TURlES 

JAMMU AND KAsHMIR LEGISLATIVE AsSEMBLY· 

Muleadin, sttltemenl by a Minister: On April 2, 1980, Sbri RiJhi 
Kumar Koushal gave notice of a question of privilege against the Minister 
of Housing, allegina that the Minister had on March 3, 1980 deliberately 
fnrnillhed iJlCOrrect and misleading reply to a question regarding the Master 
Plan for Katra. 

The Speaker in his ruliIlg in the matter observed that the Mini&ter had 
frankly conceded that there bad been some confusion while submitting tho 

reply to part of the question which could have been made clear on the floor 
of the House during supplementary questions but whicb could not be dono 
as the said qucstion was not taken up for oral reply. The Speaker further 
observed: 

"In order to constitute a case for breach of privilege or con ~ t 
of the House, the complainant has to prove that the statement 
was not only wrong or misleading but it ~~  made deli.berately 
to mislead the House and a breach of pnvUege can &nse only 
when the member or Minister makes a false statement or an in-
correct statement wilfully, deliberately and knowingly. It was 
only then that a member or M'mistcr can be held guilty for breach 
of privilege. 

·C-;;n-tr-lb-u-ted . b; the Jammu and Kashmir Legislative Assembly 
Secretari& t. 
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...... From perusal of the facts men.tioned above and tbe trend 
of parliamentary precedents OIl the subject, 1 teel no case IOC 
breach ot privilege is made out against the Hon'ble Minister in 
the in~tant c~  even if it is presumed the reply is incorrect. 
There IS no eVIdence on record to show that the Hon'ble Minister 
has intentionally and wilfully made a false statement or told a 
deliberate lie on the floor uf the House on the subject. I am. 
convinced that in the instant case .there has been. a confusion to 
locate the date of finalisation of Master Plan and to prepare ita 
reply, which could have been easily done had there been a care-
ful exercise·of mind before final approval of the reply by the 
Hon'ble Minister. Under the circumstances 1 would like to 
sound a note of caution to the Hon'ble Minister that he should be 
careful while scrutinising the reply before its final approval and 
he should impress upon his departmental officers to be meticu-
lously careful while formulating replies ...... 

The matter was treated as closed. 

Alleged contradictory statements made by Minister: On March 12, 
1980, Shri Abdul Rashid Kabli gave notice of a question of privilego 
against Shri Devi Dass Thakur, Finance Minister, alleging that the Minis-
ter, while meeting the Press OD March 10, 1980, after presentation of the 
Budget Estimates before the House, had said that it was better to incrcas" 
the sale price of liquor than to ban its sale, thus contradicting his earlier 
statement made on March 8, 1980, when a Bill for enforcing Prohibitioa 
in the State of Jammu and Kashmir had come up for consideration wbiclt 
was subsequently referred to the Joint Select Committee of the Legislature. 

Giving his ruling in the matter, .the Speaker observed as follows 

"I have gone through the Complaint given notice of by the 
Hon'ble Member, the Press Statement made by tbe Hon'ble 
Minister On the subject, tbe relevant proceedings of the House 
dated 8-3-1980 when the Bill for Prohibition came for con-
sideration, the statement of the Hon'ble Minister made on tbi. 
subject on the floor of the House and heard the Hon'ble Mem-
ber as well. From a perusal of the Statement of the Hon'bl-
Minister made on the floor of the House it emergco; 
that he has explained the need and significance of the 
Prohibition in the state, its pros and oon~  the effects of the 
Prohibition in other States cif the country and explained the 
intention of the Government as to why it wants that the Bill 
should be referred to Joint Select Committee of the Houses. 
Before closing his statement he has said: 'that it should not b. 
taken for a policy statement of the Government. We are open 
to conviction and let there be a debate on the issue and let th 
House guide us as to in which manner the Prohibition is to be 
enforced'. Thus. the statement on Prohibition by the Hon'ble 
Minister in the House and the Statement made before the Press 
do not seem to be contradictory. It is rather in conformity with 
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what be has stated in the House. Accordingly consent is with-
held as no case for breach of privilege is made out". 

The matter was thereafter treated as closed. 

KARNATAlCA LEGISLATURE. 

Denouncing of ,the legislative enactment by the former Chief Justice: 
On May 7, 1980, a Member. Sbri Hamaballi Ramaswami, sought to move 
a motion of breach of privilege against Shri O. K. Govind Bhat, former 
Chief 1ustice of the Kamataka High Court, for a speech reported to have 
been made by him. on May 4, 1980 when he was alleged to have criticised 
in very strong language the passage of the Karnataka Land Reforms Act. 
He was also reported to have said that the Act was a gross violation of the 
fundamental rights as well as the human rights of the citizens and called 
upon the land owners to appeal to the International Commission of Jurist!. 
~ was also reported to have remarked ,that 'Adharma' was the foundation 
and injustice was the path of the Act: 

It was contended by several Members that the speech of Shri Govind 
Bhat was an intimidation of the Members who were responsible for passin, 
the Act and that it was an incitement of the people to resort to iol nc~ 

to prevent the legislators from discharging their duties as Members. 

The Speaker then observed as follows: 

"There are numerous instances in which acts of member, as well 
as strangers have been held by the House of Commons as viola-
tions of the privilege of the free speech of the members and 
punished as breach of its privileges. There are also equally 
numerous cases in which, though the act looked like a breach or 
privilege, it was not, on closer scrutiny, considered as such". 

He further observed that a Committee of the House of Commons had 
80ne into the entire law of Parliamentary Privileges and had given a report 
on the extent to which recourse could be taken to the penal, jurisdiction of 
the House. The Committee, had infer alia stated, as follows: 

"That the HoU'se should be' slow and reluctan,t to use its penat 
powers to stifle eriticism or even abuse, whether of the machinery 
of the House, of a Member or of an identifiable group of Mem-
bers, however strongly the criticism may appear to be. Your 
Committee regard such criticism as the life-blood of democracy. 
Tn their view the sensible politician c~  and even welcomes 
criticism of this nature. Nonetheless, a point may be reached 
at which conduct ceases to be merely intemperate criticism and 
abuse becomes or is tiable to become an i ~  obstruction o~ 
the functions of the Parliament For such cases, however rare. 

----------
·Contributed by the ltamataka t.eglslature Secretariat. 
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.the penal o ~  mll:St bt pre&erved and the Hous, IQUit be pre-
pared to exercise them". 

The Speaker then quoted from a ruling of the Speaker of the HOQ$e of 
Commons to the effect that a Member of Parliament is not free from 

~ itici  As far as the question of privilege was concerned, the Speaker 
said, what he had to consider wal: 

........ 'is it going to intedere with the execution of his propel 
duties? A i ~o~  cr!ticism ~a  not going to deter a Member 
from perfornnng his dutles as a Member of Parliament.' Mere 
criticism o~  strongly ~o  it may be, does not amount to 
a breach of privilege. Fair commont on parliamentary conduct 
of Members also had been held to be not amounting to breacb of 
privilege. " 

Citing a chain of rulings of the House rJf Commons and Lok Sabba 
that general remarks were not treated as breach of privilege unless there 

was an obstruction to the Members in the discharge of their duties, the 
Speaker inter alia observed as follows: 

"In the light of the precedents stated above, I do not think any 
intervention of the HO\llSe is necessary in the matter raised by 
the Members by statting privilege proceedings against Shri Oovind 
Bhat for his reported speech. As a Presiding Officer, it is not for 
me to agree or disagree with the observations of Sbrl Govind 
Bhat on the Kamataka Land Reforms Act while th: Members 
may express their strong indignation at what has been stated by 
him. For me, suffice it to say that the remarks do not call for a 
motion of breach of privil.ep." 

Thereafter tbe matter was treated al closed. 

The above mentioned qU8ltion of privilege wu raised in tho Kamataka 
Legislative Council also on May 7, 1980 by Sarvashri D. B. Chandra 
Gowda, M. Raghupatby, L. O. Mavanur, B. C. Bhagvan and N. N. Kallan-
'navar by separate notices. Shri Govind Bhat, according to the newspaper 
reports, labelled kannadigas as the most patient sufferers when SO much 
injustice was being dono to them in the form of the Act. According to him, 
if such an Act had been passed in other States the people would have tried 
to 'behead' the Ministen concorned. 

The Chairman, citing the relevant rulings by the Speaker of the House 

of Commons (U.K.) and by an earlier Chairman of the Kamata1ca Legis-
lative Oouncil disallowed the question of privilege. He observed, inter 
alia, that the illustrations showed that it was not every criticism or com-
ment on the actions of members or the House as a whole that was treated 
as contempt .of the House and a Breach of its privileges. Also, that the 
House had always respected the riJ!ht of the citizens to criticise it even in 
!ltrong terms. But when such criti.cism or comment entered the category of 
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reflections on the members or the HOU6e or of libel on it so as to brine 
the House or its members into odium by imputing improper motives either 
to members in their parliamentary conduct or to the House, the House 
.could treat them as its contempt. 
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PROCEDURAL MATI'BRS 

Interruptions: On June 10, 1980, when Shri Atal Dehart Vajpaycc WIll 
asking a clarificatory question on a statement made by th. 
Minister of State for Home Affairs in re&ponse to a Calling Atention notiet 
regarding burning of some Harijans in Village Kafalta in Almora (U.P.), 
he was repeatedly interrupted by some members. This led to protests from 
several leaders of the Opposition Parties/Groups who urged that a meetin, 
of leaders of Parties and Groups might be called to settle the matter. The' 
Speaker observed that he would call a meeting but the proceedings of the 
House should not be interrupted. In the House all were equal entitled to 
express their views and were supposed to respect each other. The interrup--
tions however, continued and ,the House was adjourned at 1 PM for IUDCh. 

When the House met after lunch, the Speaker mentioned about th_ 
meeting he had had ~t  ,the leaders of Parties/Groups in the House 4urin& 
the lunch break over the maintenance of order in the House and inform-
ed the House of the aBSUl'lIpCe he had. received: from them that they would 
fully cooperate with the Chair ill maintaining order and decorum in the 
House. He appealed to all members to display some rawaint. The 
Prime Minister Shrimati. Indira Gandbi also observed that she was WKY 
sorry that Shri Vajpayee's speech had been disturbed. She assured the 
House that her party was committed to ,proper and smooth functionin& of 
the House and also for maintenance of its dignity and decorum which l~ 

the very essence of the tllDctioning of Parliament and of democracy. The-
Speaker observed that all the Members must cooperate and abide by thr 
rules and that he would give full protection and time to every shade of 
opinion. 

Calling Attention Notice-Postponement of taking up for discu.rs;on= 
On June 12, 1980 after the Question Hour, the Speaker informed the ~l  

344 
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·that the Minister of State for Home Affairs (Shri P. Venkatasubbaiab) had 

requested that the Calling Attention Notice on the agenda regardins dis-

turbances in Trlpora might. be taken up after 5 P.M. that day as it would 
be possible for the Minister of Home Affairs who had gone on a tour 
of Tripura to be present in the House at that time. The House agreeing, 

the notice was accordingly taken ~ at 17.15 hours and the Minister of 
Home A ai ~ (Giani Zai1 Singh) made a statement in regard thereto. 

CDlli1l8 Attention Notices-Presence of Member: Usually, when a Mem-
ber who is to call the attention of the Minister is not present in the House, 
the Speaker calls the next Member figuring on the notice and if he is aJso 
DOt present, the Member De"t below and so on. 

On July 8, 1980, when a calling attention notice was reached, the 
first three Members on the notice, nameJy, Sarvashri Bapusaheb Parulekar, 
Ramavatar Shastri and Dr. Saradish Roy were not present in the House. 
Attention was then called by the fourth Member Shri K. Lakkappa. Later, 
Shri Ramavatar Shastri came to the House. The Deputy Speaker permit-
ted, as special case, Shri Shastri to ask clarificatory questions, in the second 
round. 

On July 17, 1980 when some Members other than those whose names 
were in the i~  of Business wanted to ~ clarificatory questions on a 
atatement made by the Minister of State in the Ministry of Home Affairs 
(Sbri Yogendra Makwana) in response to a Calling Attention Notice, the 
Speaker declined observing th&t "Only those Members whose names ale 
there in the CaUing Attention Notice will be aUowed to ask questions." 

Calling Attelttion Notices-Minister cannot be cOmpelled to reply to 
c1ari/icatory QueJtions: On June 13. 1980, Wlhen Shri Jyotirmoy Bosu raised a 
matter regarding the law and order situation in Tripura, the Minister of 
Home Affairs (Giani Zai1 Singh) replied. When some members wanted to 
ask further questions, the Chair observed that it was for the Minister to 
reply to them PM he could not be compelled to reply to Questions. 

I Permisslon for raising poillt of orders: On June 30, 1980, when the 
Deputy Speaker called-the Minister of State in ,the Ministry of Railways 
(Sbri C. K. Jaffer Sharief) to make suo moto a statement regarding collision 
of two passenger trains between Delhi and Delhi-Shahdara. stations on June 
27, ]980, Shri Ram V:llas Paswan and some other Members wanted to 
raise points of order. The Deputy Speaker did not pennit diem. When 
Members enquired whether permission was required for raising points of 
order, the Deputy Speaker observed that under Rule 376(2) permission 
was required for raising a point of order during interval between termination 
<If one item of business and commencement of another. 
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lAn8uage to be U3ed in the ~  On July 1, 1980, when the Minister 
of Agriculture and Rural Reconstruction (Shri RIO BireDdra Sinp) 
wanted to make a statement in English In reply to a Calling Attention 
Notice by Shri Harikesh BahIdur in Hindi, some Members objegted to the 
Minister reading the stateme,nt in English. The Minister of Railways 
(Shri Kamalapati Tripathi) pointed out that as per practice questions asked 
in Hindi could be answered in English. The Speaker, thereupon, observed 
that it would be better if questions in HindI were answered j,n Hindi and 
vice versa but if a Minister chose to use English in answer to a matter raised 
in Hindi, he could do so as simultaneous translation of Hindi into ~ l  

and vice versa was available. No body could be compelled to use a 
particular language as proceedings could be conducted both in H"mdi and in 
English. 

Roising matters under Rule 377: Normally a Member is permitted to 
raise only one matter UDder rule 377 of the Rules of Proced'Ure and Conduct 
of Business in Lok Sabha during a week. The Speaker in his discretioa 
may however, allow a Member to raise more than one matter, as a special 
case during the same week. This was done on July 4, 1980 when 
Shri Harikesh Bahadur who had already raised a matter on July 2. 1980, 
was permitted by the Speaker ,to raise a second ~  as a spec:al case. 

The Speaker, however, observed that that o~ l Ii:>t he a precedent for 
future. 

Minutes of Meetings of Consultative Committees: On July 22, 1980 
during the discussion on the Demands for Grants of the Ministry of Industry, 
a Member (Shri George Femandes) sought to quote from. the minutes of 
the Consultative· Committee of that Ministry. The Minister of Finance (Shri 
R. Venkatardman) raised a point of order that minutes of the Consultative 
Committee meeting being confidential could not be quoted in the House. 
The Chairman upheld the point of order and observed that the minutc<; 
could not be quoted. 

A bsellce 01 Minister during Question Hour: On August 1, when a 
question came up for answer in the House, the Minister of Civil Supplies was 
not present in the House to answer the question. On excoption being taken 
to fbis by some Members, the Minister of Agriculture volunteered to reply 
to the question. The Sjpcaker, however, declared .the Question Hour to be 
over. Later during the course of the day, the Minister of Civil Supplies 
apologised to the House for his absence during the Question Hour and 

regretted the inconvenience caused to the Chair and the MeDibers. 
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PARLIAMENTARY AND CONSTITIJTIONAL DEVELOPMENTS 
(April 1 to June 30, 1980) 

INDIA 

DEVELOPMENT AT THE CENTRE 

Supreme Court ruling in the Constitution (Forty.second) Amendment 
CtJSe: On May 9 the Constitution Bench of the Supreme Court by a 
4: 1 majority declared void Sections 4 and 55 of the COnstitution o t~ 

Second Amendment) Act, 1976, on the ground that they were beyond 
the amending powers of Parliament. 

Section 4 of the Act, which had established the primacy of Directive 
Principles over Fundamental i t~ by empowering Parliament to a~ 
laws for giving effect to any of the Directive Principles in Part IV of the 
Constitution without these being open to challenge on the ground that 
they were repugnant to the Fundamental Rights enshrined in the Constitu-
tion, was held void as it "damaged the basic essential features of the Cons-
titution and destroyed its basic structure by a total e)[clusion of challenge 
to any law on the ground that it is inconsistent with, takes away or abridget 
any of the rights conferred by Articles 14 Or 19 of the Clonstitution, if the 
law is for giving effect to the policy of the State towards securing all or 
any of the principles laid down in Part IV of the Const:tntion". 

Section 55 of the Constitution (Forty Second Amendment) Act, 1976 
had inserted sub-sections (4) and (5) in Article 368, which laid down 
that "there shall be no limitation whatever on the constituent power of 
Parliament to amend, by way of addition, variation or repeal, the provi-
sions of this Constitution under this Article" and that "no constitutional 
amendment made before or dter the adoption of the Forty-Second Amend-
ment shall be caDed in question in any court of law on any ground". The 
Court Order declared Section 55 as void since it "removed al1 limitations. 

317 
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on the power of Parlaiment to amend the Cont£ituion and conferred 
power upon it to amend the Constitution in such a manner as to destroy 
its basic or essential features or its basic strUcture" 

In a separate order on August 1, Justice P. N. Bhagwati, while con-
curring with other members of the Bench in striking doWn Setcion 55 
of the Forty-Second Amendment, delivered a dissenting judgement up-
holding Section 4 of the amendment which by altering Article 31 C of the 
Constitution, gave supremacy to :he Directive Principles of the State 
Policy over the Fundamental Rights.' 

Supreme Court ruling on Death Penalty: By a majority of 4: 1, the 
Supreme Court ruled on May 9 that the sentence of death as a punish-
ment for murder provided under Section 302 of the Indian Penal Code is 
constitutionally valid and does not constitute an 'unreasonable, cruel or 
unusual' punishment. The Court further held that the death penalty for 
an offence of murder or the sentencing procedure Wlder Section 354(3) 
.pf the Criminal Procedure Code, 1973 (Act 2 of 1974) also does not 
violate Articles 14, 19, 21 or the basic structure of the Constitution. 

In his dissenting note, Mr. Justice P. N. Bhagwati observed that since 
the Section in questions did not provide any legislative guideUnes as to 
when the life should be permitted to be extinguished by imposition of death 
.sentence, he struck down Section 302· of the I.P.C. as unconstitutional and 
void "in so far as it providecJ for imposition of death penalty as an alter-
native to imprisonment for life"," 

Expansion of Ministry: The Union Council of Ministers was ex-
panded on June 8 with the swearing in of 15 Ministers--3 of Cabinet rank, 
·6 Ministers of State and 6 Deputy Ministers. The allocation of portfoli,os 
among the new Ministers was as follows: 

Cabinet Ministers: 

Shri V. C. Shukla: Civil Supplies; Shri N. D. Tewari: Plan-
ning; Shri Kedar Pandey: Irrigation. 

Ministers of Stll.te: 

Shri Dalbir Singh: Petroleum and Chemicals,· Shri T. Anjiah: 
Labour,· Shri Buta Singh: Shipping and Transport; Shri Chandulal 
Chandrakar: Tourism Q1Td Civil Aviation; Shri Vikram Mahajan: 
Ener/fY; Shrimati Ram Dulari Sinha: In/ormation and Broad-
casting . 

. . ~ Statesman and Time, of Indi4. May 10, 1980. Deccan He,.atd, May 12, 
1980, Times of India August 2, 1980. 

2 Time, of India and Statesman (Calcutta), May 10, 1979. 
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Deputy Ministers: 

Sbri MalJikarjuo: Roilways: Shri P. Venkata Reddy: Indus-
try; Shri Mohammed Usman Arif: Works and Housing; Shri 
Maganbbai Barot: Finance,' Sbri Vijay N. Pati1: Departments 
of Science & Technology and Space,' Shri P. K. Thungon: Sup-
ply QfId Rehabilitation. 

Earlier Shri J agannatb Pahadia, Minister of State in the Ministry of 
Finance and Shri J. B. Patnaik, Minister of Tourism and Civil Aviation 
and Labour relinquished their charges on June 6 and 7 to assume charge 
~  the Chief Ministership of Rajasthan and Orissa, respectiyely.s 

Biennial elections to the Rajya SaMa: On the expiration  of their 6-
year term of office, 69 members of the Rajya Sabha retired during April 
1980. The vacancies so caused were filled up through the biennial elec-
tions from the States of Andhra Pradesh, Assam, Bihar, Himachal Pra-
desh, Jammu & Kashmir, Karnataka, Kerala, Madhya Pradesh, Maharash-
tra, Nagaland, Orissa, Rajasthan, Tamil Nadu, Tripura and Uttar Pradesh. 

Following these elections, the strength of the political parties represent-
ed in Rajya Sabha was as follows: Congress (1}-121; Congress (U)-
21; Janata Party-17; Bharatiya Janata Party-14. Lok Dal/Janata-
(CS)-I4; Communist Party of India (Marxist)-9; Communist Party of 
India-7; AlI India Anna DMK-6; DMK-6, Akali Dal-3, National 
Conference-2; Muslim League-I; Kerala Congress-I, Forward Block 
-1; Naga National Democratic Party-I; RSP-l, R.P.I. (Khobragode) 
-1; Socialist-I; Independents-6, Nominam=d-S·, and vacancies-3.4. 

AROUND THE STATES 

AssAM 

Extension of President's rule: On June 10, Lok Sabha approved the 
continuation of President's rule in the State of Assam, first proclaimed on 
December 12, 1979, for a further peripd of six months from June 12, 
19RO.G 

BIHAR 

General Election: In the General Election for the 324-member 
Legislative Assembly held on May 31, the Indian National Congress (I) 
IIICC1Jred an absolute majority of 167 seats. The final Party-position was: 

:J Times of India and Hindusta'R Times, June 9, 1980. 
-This does not include 4 nominated members who have since joined 

Congress (I) . 

• Party position in Rajya Sabha as on July 7. 1980. 

Ii St4te8tn4n. June 11, 1980. 
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Congress(I)-167, Janata (CS)-42, CPI-23, Bharatiya Janata Party-
22, Janata Party (JP)-13, Janata-S(RN)-l, Congress (U)-14, 
C.P.I(M)-6, Marxist Cbordination Committee-I, Socialist Unity Cen-
tre-l, Forward Block-I, Jharkband Mukti Morcha-12; and Indepen-
dents-IS. Elections were countermanded in three constituencies due to 
the death of candidates.8 

New Ministry: A new 39-member Ministry headed by  Dr. Jagannath 
Mishra was sworn in on June S. The allocation of porttiolios announced 
on June 9 was as follows:-

Cabinet rank: 

Dr. Jagannath Mishra: Chief Minister, Cabinet Secretariat and 
Coordination, Home, Personnel and Administra;tive Reforms, 
Finance, Planning and Development, Irrigation and Power, 
Science and Technology, Information and Public Relations, Law 
(except Religious T,.usts); Sbri N asiruddin Halder Khan: 
Education; Shri Rajendra Pratap Singh: Sugarcane, Mines and 
Geology; Shri Ramashray Prasad Singh: Industries (excluding 
Handloom), Parliamentary Affairs; Shri Karam Chand Bhagat: 
Excise and Prohibition,' Shri Misri Sada: Transport and Welfare 
(excluding Tribal Welfare); Shri Budhadeo Singh: Public 
Works Depr.qtment,· Shri Jagnarain Trivedi: Minor Irrigation 
and Religious Trust (excluding Wakf); Shri Shankar Dayal 
Singh: Food, Supply and Commerce and Housing; Shri Lali-
teshwar Prasad Shahi: Agriculture,' Dr. Umeshwar Prasad. 
Verma: Health Cfld Family Welfare: Shri Yogeshwar Prasad 
Yogesh: Labour and Employment, Rajbhasha; Chaudhary 
Salahuddin: Rural Development and Wakf,' Shri Lahtan Chou-
dhary: Revenue and Law Reforms,' Shri Ramesh Jha: Urban 
Development, Public Health Engineering: Shri Sami Nadvi: 
Animal Husbandry, -FiSheries and Handloom; Shri T. Mochi Rai 
Munda: Forest and Tribal Welfare,· Shri Ghanshayam Singh: 
Cooperatives and Rehabilitation. 

Ministers of State: 

Shri Hardeo Pra'Sad: Education,' Dr. Pr8lbhunath Singh: FinQIfCe; 
Shri Raghunath Iba: Public Works Department,' Shri Shamayele 
Nabi: Health and Family Welfare; Sbri Sagir Ahmed: Co-opera-
tives, Relief and Rehabilitation,' Shri Sadanand Singh: Irriga-
tion,' Shri Rajo Singh: Rural Development,' Shri Madan Prasad 
Singh: Revenue and Land Reforms,' Shri Shankar Pratap Deo: 
Minor IrrigtJtion and Relig;ous Trust (excluding Wakf); Smt. 
Uma Pandey: Urban Development and Tourism; Smt. ab a~ 
wati Gupta: lails; Shri Motiur Rehman: Public Health Engineer-
ing: Shri Ramdeo Rai: Industries (excluding Handloom) ~ 
Parliamentary Affairs; Shri Dhi1cesbwar Ram: AlV'iculture,' Shri 
Prem Narain Garhwal: Sugarcane,' Shri Lal1an Shukla: Food, 
Supply and Commerce. 

II. Hinclua'tan Times, May 31 and June 4, 1980; Hindu, June 8, 1980. 
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Deputy Ministers: 

Shri Kumud Ranjan Jha: Education; Shri Karuneshwar Singh. 
~ni ~ Husb".f!d'Y.' .Fisheries and Handloom; Shri Shyam un ~ 
Smgh .oheerar: SClelU:e and Technology lind Transport; Shri 
Ishwan Ram Paswan: Forest and TribtlJ Welfare· Shri Ranjit 
Sinha: Labour and Employment: ' 

GUJARAT 

General Election: Elections held on May 28 and 31 for the 181 seats 
to the Legislative Assembly ( election in one constituency was counter-
manded due to the deeth of a candidate), gave the Congress (I) a two-
third majority with 140 seats. The Janata Party OP) won 21 seats, 
Bharatiya Janata Party-·9, Jannta (CS)-l and Independents and others-
10.8 

New Mi"istry: On 7th June J 9 members of the new Ministry headed 
by Shri Madhavsinh Solanki were sworn in by the Governor Smt. Shards 
Mukherjee. Three more Ministers were subsequently added on 11 June, 
raising the strength of the Council of Ministers to 22. The allocation of 
portfolios was as follows: 

Cabinet Ministers: 

Shri Madhavsinh Solanki: Chief Minister, General Administra-
tion (excepting Planning), Industries, Mines and Power, Law 
~ ]ust,ce, Information, Urban Development and all other 
Departments not aUolted to any other Minister; Shri Sanat Mehta: 
Finanx:e, Planning, Labour, Employment, Prohibition and Excise; 
Shri Prabodh Rawal: Home, excluding Information and Tourism, 
Education, excluding Physical Education, and Parliamentary 
ADairs; Shri Trambaklal Dave: Panchayats and Municipalities; 
Shri Amarsingh Chaudhary: Irrigation, Forest and Tribal Wel-
fare; Mahant Vijaydasji: Agriculture and Ports,· Shri o i a~ 
Jhula: Buildings and Communication, excluding POTtS,· Slm 
Manoharsinhji Jadeja: i i~ SUfJ.Plies, Health and Flf"!i!y Wel-
fare, Sports and Physical EducatIOn and Cultural ActIVItIes and 
Youth Welfare. 

Ministers of State: 

Smt. Kokilaben Vyas: Health and Family Welfare and Tourism 
(independent cluuRe); Shri Mohammed Sum: Transport ant! 
Ports; Shri Bhavsinh Jhala: Civil Supply,· Shri Devjibhai Vanvl, 
Social Welfare, ;ncludi".f( Harijan Welfare (independent cluJrge); 
Shri Hanhar Khal11.bholja: Finance and PliJnninfl,· Shri Magan-
bhai Solanki: Panchayals, Cooperation and I"igation. 

Deputy Ministers: 

Shri Kirtisinh GohiI: Home (excluding Tourism), Transport ~ 
Information; Shri Balvant Manvar Patel: Education,· Shn ._--

T Times of India, JUllie 9 and The Se4rchUslht, June 10. 1980. 

8. Hindu, June 6, 1980. 
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Purshottam Makwana: SOcial Welfare,' Shri Khimji Jesang: 
Agriculture and Forests,' Shri Lalit Patel: Tribal Welfare; Shri 
MQhammed Hussain Baloach: Law and Justice,' Shri Lalitbhai 
Parmar: Prohibition and Excise, Harijan Welfare, Small Savings; 
Shri Chandrokant Patel: Labour.· 

New Speaker: Shri Natwarlal Shah was elected on June 20, as the 
Speaker of the Legislative Asc;embly.'o 

HARYANA 

. Change in Salaries and other facilities of Legislators: The Constituency 
Allowance of the State Legislators was raised from Rs. 200 per month to 
Rs. 500 per month and the payment towards expenditure on Telephones 
lrom Rs. 100 per month to Rs. 300 per month, with effect from April, 1980. 

Each Member has now been provided two free non-transferable a ~ 

instead of one, which shall entitle him to travel at any time in Haryana, 
Delhi or Chandigarh by any public service vehicle of the PEPSU Road 
Transport Corporation. 

Besides, the following two loans are als'O now admis\!;ible to Members: 

(a) Loan up to sixty thousand for-

O) Purchasing a built house; or 

(ii) Building a house: or 

(iii) effecting major repairs, additions or alterations to his house; 

(b) Loan for purchase  of a car upto Rs. 40,000/-. 

The Pension Rules wero-amended to provide for the non-admissibility 
of pension to a Member in respect of the term and during the period he 
was disqualified under the Representation of the People Act, 1951 or any 
other law in force at that time.· 

HIMACHAL PRADESH 

Expansion of Council of Ministers: The State .Ministry was expanded 
on May 9, with the swearing in of four new Cabinet Ministers and tWO 
ini t~  of State. The allocation of portfolios announced on June 12 
was as follows:' 

Cchinet Ministers: 
Shri Ram LaI: Chief Minister, General Administration, Home. 
Personnel, Finance, Planning, Public Works, Tribal Develop" 
ment, Public Relations, Health and Family Wei/are, Ayurveda 

'I. Times of India (Ahmedabad). June 8 and 11. 1980. 

11). Ibid., June 19, 1980 . 

• Information received from the Haryana Legialative Assembly secretariat. 



Parliamentary and ConstitutionDl Developments ~  

II1Ul ~  Shri ~  Kumar:. Education, including University 
EducatIOn, Techmcal. l!.ducatwn, Arts, Languages and Culture· 
Coof1e!ation and ~ and Civil Supplies; Shri Hardayal: Forest: 
Farrrung and EnVironmental Conservation, Local-seZf Govern-
ment and Elections; Shri Sukh Ram: Multipurpose Projects 
Power, Agriculture, Animal Husbandry and Fisheries' Shrl 
Guman Singh Chauhan: Horticulture, Transport, Exci'se and 
Taxation; Shri Sat Mahajan: Revenue, Tourism and Prisons' Shri 
Ranjit Singh Verma: Industries, Labour, Employment & Train-
ing, Printing and Stationery. 

Ministers of State: 

Shri Sant Ram: Rural Integrated Development (independent 
charge) and Housing (independent charge): Shri Ishwar Uass; 
Panchayats (independent charge), Social Welfare (Independent 
ellarge) atld attaclled to Shri Ghauhan for Horticulture; Shri 
Rangila Ram: Chief Parliamentary Secretary, attached to the 
Chief Minister in the Departments of Health, Family Welfare, 
Ayurveda and Law." 

KARNATAKA 

New Deputy Chairman: Shri V. S. Krishna Iyer, was unanimously 

elected Deputy Chairman of the Legi'Slative Council on June, 18. Shri 
Krishna Iyer succeeding Shri Raghavendrachar Jagirdar, who had died on 
April, 25 fol1owin,g a heart attack,'" 

MADHYA PRADESH 

New Governor: By3 Communique issued on April 15 by President 
Sanjiva Reddy it was ann~unc  that Shri Bhagwat Dayal Sharma, Gover-

nor of Orissa, would take over from Shri C. M. poonacha as the Governor 
.f Madhya Pradesh. 

General Election: In the election to the 32O-member Legislative Al\se:m-
bly held in two phases on May 28 and 31, the Congress (I) secured a 
two-third majority with 246 seats. The final party-position was; 
Congress(I)-246, Bharatiya Janata Party-60, Janata Party (JP)-2, Janata 

(CS)-I. CPI-2 and others-9,'· 

New Ministry: A new 2-member Ministry headed by Shri Arjun Singh 
was sworn in by the Governor Shri Bhagwat Dayal Sharma on June 9. 

11. Times of India, May 10 and HindttBtan Times, May 13. 1980, 

12Deccan Heral.d, April 26 and Times of rndia.. June 20, 1980. 

13. ABia.n Recorde1', 1980, p. 15499. 

H. Hinduatan Times, .Tune 1 and The Hindu, June 6, 1980. 
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The Ministry was expanded on June 13 raising its strength to 23 and the 
allocation of portfolios was as follows: 

Cabinet Ministers: 

Shri Arjun Singh: General Administration, Home Tribal and 
Harijan Wei/are, Electricity, Tourism, Archaeology, Langu.,:«e, 
Urdu Academy, Walef Board, Rehabilitation and Natural Re-
sllurces; Shri Shivbhanu Solanki: Deputy Chief Minister, I";ga-
tlon, Pf.¥fChayat, Rural Development, Social Welfare and Jails' 
Shri S. S. N. Mushran*: Planning, Economics and tati tic ~ 
Shri Kishanpal Singh: Finance, Separate Revenue, i t atio~ 
and Stamps, lA{tV and Legislative Affairs,' Km. Vimla Verma: 
Public Works Department,' Shri Vedram: Forests,' Shri Jhumkalal 
Bhedia: Commerce and Industry,' Dr. Tuman Lal: . Revenue; 
Shri Madhavlal Dube: Education; Shri Sirinivas Tiwari: Public 
Health and Family Welfare and Public Health Engineering; Shri 
Suresh Seth: Local Self-Government. 

Ministers of State: 

Shri Chandra Prabhash Shekhar: HOUSing and Environment; Shri 
Balkavi Bairagi; Food and Civil Supplies; Dr. Digvijey Singh: 
Agriculture; Shri Kanhayalal Sharma: Cooperation; Shri Tara-
singh Viyogi: Labour. 

The rest of the Ministers of State viz" SIShri Bhanwar Singh Porte, 
Muni Prasad Shukla and Haji Inayat Khan to work under the 
Chief Minister; Shri Revnath Chome under Shrinivas Shastri; 
Shri Mankuram Sodi under Dr. Tuman Lal; Shri Hazarilal Raghu-
vans-hi under Madhav Lal Dubey; and Shri Nathu Ram AhirwaI' 
under the Deputy Chief ini t ~ 

MAHARASHTRA 

General Election: The Congress (I) won 186 of the 288 seats in the 
Legislative Assembly, elections to which were held on May 28 and 31. 
The strength of other parties was: Congress (U)-47, Janata (JP)-17;' 
Bharatiya Janata party-14, C.P.I.-2, C.P.I. (M?-2 and others-20.'o 

New Ministry: On June 9, Shri A. R. Antulay was sworn in as the 
new Chief Minister by the State Governor, Shri Sadiq Ali. Subsequently on 
tJune 14, twenty more Ministers--ll of Cabinet rank and 9 Ministers of 
State-were sworn in and the portfolios allocated to them were as follows: 

Cabinet Ministers: 
Shri A. R. Antulay: General Administration, Home, In/ormation, 
Public RelatiOns besides other unallotted subjects; Smt. Shalinibai 
V. Patil: Revenue and Rehabilitation; Shri Ramrao Adik; Finance 

.Shri ~ an died on July 16, 19So-Times of India, July 17, 1980. 

l~  Times of India, June 9 aond Ma dhya Pradesh Chronicle, June 16, 1980. 

10. The Hindu, June 6, 1980. 
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and Urban Development,· Shri Jawaharlal Darda: Industries,' Dr. 
Baliram Waman Hiray: Education, Public Health and Family 
Welfare; Shri Baburao Kale: Rural Development and Jails,' Shri 
Bhikaji Jijaba Khatal: Irrigation, .Food and .Civil Supplies; 
Shri Shivajirao B. Patil: Buildings and Communications, Dairy 
Development, Animal Husbandry, Fisheries, Employment 
Technical Education and Training; Shri Babasaheb Anant a~ 
Bhosle: Law and Judiciary, Labour and Transport; Shri 
Bhagwant Rai M. Gaikwad: Agriculture; Smt. PramiJaben 
Bhanushankar Yagnik: Slum Improvement and Housing,' Social 
Welfare and Tribal Welfare; Shri Jayantrao THat: Energy, Tour-
ism, Protocol, Sports, Youth Services, Cultural Affairs ~  

Legis/ative Affairs. 

Ministers of State: 

Shri Abhaysinh Shahumaharaj Raje Bhosle: Home, '"igalion 
and Agriculture,' Shri Khan Mohd. Azhar Husen: Revenue, 
Rehabilitation and Protocol,' Shri Suresh Baliram Deotale: 
Education and Energy, Rural Development; Shri Satish Chatur-
vedi: Forests, Youth Services, Public Health, Sports, Tourism 
and Cultural Affairs, Employmenl, Technical EdUcation and 
Training; Shri Dinanath ShireppaKamJe: Food and Civil Sup-
plies,' Animal Husbandry, Fisheries, Dairy Development; Smt. 
Tarabai Narsinha Vartak: Buildings and Communicatiom.', 
Tra'Mport, Social Welfare and Khar Lands,' Shri S. N. Desai: 
Cooperation, Industries, Planning and In/ormation and Public 
RelatiOns,· Shri Haribhau Jagoba Naik: Labour, Finance and 
Legislativl' Affairs; Shri Chandrakant Tdpathi: Urban Develop-
ment, Housing, Slum Improvement and lails. 11 

MEGHALAYA 

Resignation by Deputy Speaker: On April 8, Smt. Mariam D. Shira, 
the lone woman member of the House was unanimously elected Deputy 
Speaker of the Legislative Assembly ~n the vacancy caused by the resig-
natioD, on April 2, of Shri Singjam Sangama.18• 

NAGALAND 

New Ministry: Consequent upon the resignation, on June 5, of the 
Chief Minister Shri S. C. Jamir who belonged to the Congress (I), a new 
16-member Naga National Democratic Party Ministry, headed by Shri 
John Bosco Jnsokie. was ~ o n in on the same day." 

Resignatiofl by Deputv Sveaker: On June 21. Shri Rainbow Ezung 
tendered his resi8Jlation from the Deputy Speakership of the State Assem-
bly. Earlier two members of the Naga National Democratic Party had 

17. Hindust4n Times, June 9 and June 15, 1980. 
~  Indian Express, April 3 and Hindustan Times, April 9, HIIlO. 

1Q. Statesman, Juae 6, 198(1, 
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FWD notice of a motion for the removal of Sbri Ezung from the office of 
the Deputy Speaker for his alleged partisan attitude. 20. 

ORISSA 

New GOl'ernor: Shri C. M. Poonacha was sworn in on April 30 as the 
new Governor by the Chief Justice of Orissa High Court, Shri S. K. 
Roy. 21. 

General Election: The Congress (I) 'Secured 117 out of 146 seats of 
the Legislative Assemt;Iy, elections to which were held on May 31. The 
rest of the 29 seats were sharl!d by: Janata «(8)-13, CPI-4, Janata 
(JP)-3, Congre'Ss (U)-2 and Independents-7. Election in one consti-
tuency was countermanded due tc the death of a candidate. "2 

New Ministry: A 19-member Ministry headed by Shri J. B. Patnaik 
was sworn in by the, Governor Shri C. M. Poonacha on June 9. The 
Ministers were allocated p>rtfolios as under: 

Cabinet Ministers: 

Shri J. B. Patnaik: Chief Minister, General Admillislartion, 
Home, Information and Public Relations, Planning and Coordi-
nation, Industries and I"igation and Power; Shri Upendra i ~ 

shit: Food and Civil Supplies; Shri K. C. Lenka: Revenue and 
Excise; Shri Gangadhar Mohapatra: Education and Youth Ser-
vices,' Shri Basudeo Mohapatra: Agriculture and Cooperation; 
Shri Dayanidhi Nayak: Works; Shri Raghunath Patnaik: 
Fi1Uince; Sbri R. C. Ulaka: Harijan and Tribal Welfare. 
Ministers of State: 
Shri Harihar Karan: Health and F.'1I1Zily ~ a  Shri Kunaria 
Majhi: Forest, i ~ i  and Animal Husbandry; Shri Jugal 
Kishore Patnaik: Labour, Employment, Sports and Culture; Shrj 
Bhajman Bahera: Community Development and Rural Recons-
trucfion,' Shri Niranjan Patnaik: Irrigation and Power,' Shri B. K. 
Biswal: Housing, Urban ~lo nt  Mining and Geology; 
Shri Habibullah Khan: Agriculture and Cooperation,' Shri K. C. 
Patnaik: L,w, Commerce and Transport; Shri K. C. Patel: 
Industry,' Shri Lalit Mohan Gandhi: In/ormation and Public 
Rdations. 

The lone Deputy Minister, Smt. Saraswati Hembrum, was allotted 
Commwuty Deve1QPlllCD.t and Rural R.econstructiOlll. 28 

New Speaker: On June 12, Sbri Somnath Rath was elected Speaker 
of the Legislative Assembly. !It. 

10. AlBAm Tribun.e, June 22, 1980. 

ll!. Time. of India, May 1, 1980. 
22. Hindustan. Times, June 4 and The Hindu, June 6. 1980. 

28. Indian. Express, June 10, 1980. 

14. Time. Of India, June 13. 1980. 
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PuNJAB 

General Election: In the one-day poll held on May 31 for the 117-seat 
Legislative Assembly, the Congress (I) secured an absolute majority with 
63 seats, followed by Akali })a1-37, CPI-9, CPI(M)-S, BJP-! and 
other-2.21l 

New Ministry: On June 10, a 7-member Council of Ministers headed 
by Shri Darbara Singh was sworn in by the Governor Soo J aisukh Lal 
Hathi. The allocation of portfolios was as follows: 

Shri Darbara Singh: Home and Vigilance, General A.dministra-
tion and Public Relations, Irrigation and Power, Public Works 
Department and Industry and all other Departments not 
allocated to any other Minister,' Dr. Kewal Krishan: 
Finance and PlaP.ning and Local Bodies, excluding Housing and 
Urban Estates,' Shri Santokh Singh Randhawa: Development 
and Panchayats, Rural Development, Animal Husbandry, Fisher-
ies and Dairying; Shri Kanshi Ram: Agriculture, Fore.vts and 
Elections,' Shri Sardari La! Kapur: Health and Family Welfal'e; 
Shri Beant Singh: Revenue, Rehabilitation and Technical bdu-
calion, Public Works; Shri Jagat Ram: Social Welfare, Labour 
and Employment; Shri Harcharan ~A nala  Education ,,,,d 
Legislative Affairs. 28. 

RAJASTHAN 

General Election: In the elections held for the 200-seat Legislative 
Assembly, the Congress (I) won 133, seats followed by BJP-32; Janata 
(JP)-8, Janam (CS)-7; Congress (U)-6, and CPI and CPI(M) one seat 
each. 12 seats were won by Independents and others." 

New Ministry: On June 6, Shri Jagannath Pahadia was sworn in as 
the new Chief Minister by the State Governor Shri Raghukul Tilak. The 
Ministry was expanded with 'Ilhe aNOintment, on June 18, of 8 new Minis-
ters-3 of Cabinet rank and 5 Deputy Ministers. The portfolios allocated 
to them were as under: 

Cabinet Ministers: 

Shri Jagannath Pahadia: Chief Minister, Personnel and Ad-
ministTaJive Reforms, Getleral and Political .Admi,!i$lfVltiol;, 
Cabinet Secretariat, Tourism, Home, Finance, SUb-Sod, Water, 
Public Health, Engineering, Rajasthon Canal, I"igation and 
Power, PubUc Works, Industry aNI Mines, Revenue and Public-
Relations; Shri HlII1uman Prasad Prabhakar: Food and Civil 
Supplies (additional charge), Transport, Local Self-Government. 

----------
n. Hindu, June 6, 1980. 
2'. The Tribune, June 12, 1980. 
". Hindu, June 8, 1980. 
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Ilousing, Towll Plannirig, Panchayats and Community Develo/T-
me."t, Cooperatives, Flood and Famine Relief, Development of 
Tribal Areas, Sheep and Wool, Education and Linguistic Mino-
i i~  Smt. Kamla ni~~  Agriculture, Animal HusbaJldry, 
DairY Development (additional charge), Labour and Planning 
Jails, Social Welfare, Welfare of Armed Forces Personnel 
Forests; Rehabilitation and Motor Garriages; Shri Badri Prasad 
Gupta: Medical, Health and Family Wei far,! (additional charf/e), 
Ayurvada, Khad, and Garamodyog, Planmng, Economics and 
Statistics, Law and Justice, Elections Parliamentary A ai~  
Printmg and Stationery.' . , 

Deputy Ministers: 

Shri Rampal Upadhayaya and Shri Abdul Rehman Chaudhary: 
attached to the Chief Minister; Smt. Bhagvati Devi: attached 10 
Shr; Hanuman Prasad Prabhakar; Shri Narainder Singh Bhati: 
attached to Shri B.1-1ri Prasad Gupta: and Shri Mangi Lal Arya: 
A ttached to Smt. Kamla Beniwal.2' 

TAMIL NADU 

General Election: 

Elections were held on May 28 and 31 for the 234-member Legislative 
Assembly. The All India Anna DMK Party secured an absolute majority 
with 129 seats, followed by D.M.K.-38, Congress(I)-30, CPM-ll, 
CPI-I0 Janata (JP) and others 14.29 

New Minist,.y: On June 9  a new IS-member Council of Ministers 
headed by Sbri M. O. Ramachandran assumed office. The allocation of 
"Iortfolios was as under: 

Shri M. G. Ramachandran,. Chief Minister: General Administartion, 
fublic, I.AoS., District Revenue Officials, Deputy Colkctors, Police, Pre-
vention of Corruption, Public Works Department and Establishment, Shri 
V. R. Nedunchezhian: Finance, Planning, Legislation, ElectiOns, Food, 
Fisheries, Backward Classes, Youth Service Corps, Price Control and Ex-
.\'ervi<."eme'l; Shri S. Ranlachandran Electricity, Iron and Steel Control; 
Shri K. A. Krishnaswamy: Rural Industries, including Village, Cottage, 
and Small Industries, Milk, Dairy Development and Registration; Shrl 
S. D. Somasundaram; Revenue, Commercial Taxes, Excise and Census; 
Shri R. M. Veerappan: In.formation and Publicity, Film Technology, 
Tourism, CinR.matographic Act, Corporation, Hindu Religious and CluJrit-
able Endowments, Forests, Chincona, Grant of Liquor Permits, and Mine-
rals,' Shri Aranganayakam: Education., including Technical Education, 
OOicial Language.r; Shri K. Kalimuthu: Agriculture, Agricultural Finance, 
Agricultural Engineering Willg and Agro-Engineering; Shr; C. Ponnaivan: 
.f.ClW, Courts, Prisons, Legislation on Weights and Mea.rures, Registration 
of Com/Janies, Debt Relief, including Legislation on Money-/ending and 

2M. Hindust4n Times, June 7 and Rajasthan Patrika (Hindi), June 20, 
1980. 

:!Il. Hindu, June 6, 1980. 
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Legislation on Chits and Cooperation; Shri P. Kulandaivelu: Municipal 
Admi,listartion, Pancluzyats, Panchayat Union, Community Development, 
Rural Indebtedness, Bhoodan, Gramdan and Highways; Shri S. Raghvan-
andam: Laboi.U', Housing, Slum Clearance Board, Statistics, Tamil Nadu 
Water Supply and Drainage Board, Town Planning and Accommodation 
Control,' Dr. H. V. Hande: Health; Shri Raja Mohammed: Agricultural 
Services, Coope,.ative Societies, Irrigation, including Minor Irrigation and 
Wak/s; Shri S. Muthuswamy: Transport, Nationalised Transport, Moto,... 
vehicles T,.ansport and Ports,' Shri S. Tuunavukkarasu: Large-scale Indus-
tries, Mines and Textiles; Shri S. N. Rajen.dran: Hand/ooms, Khadi, Pro-
/ribition, excluding grant 0/ Liquor Permits and Passport; Shri M. 
Vijayararath: of Harijan Welfare, Stationery and Printing, Government Press 
I"ewsprint Control, Hill Tribes, Bonded Labour, Employment and Trai,,-
ing,' Smt. Gomathi Srinivasan: ocia~ Welfare, including Women, Child 
Welfare, Animal Husbandry, Begger Homes and Orpluznge, Indians over-
seas Refugees, Evacuees and Correctional Administration. 30 

UTTAR PRADESH 

General Election: On May 28 and 31, polling was held to elect 421-
members to the State Legislative Assembly (election in 4 constituencies 
having been oountennanded due to the death of candidates). The results 
gave the Congress(I) a two-third majority, the tally of other parties, being: 
Janata (CS)-59, Congress(U)-13, BJP-ll. C.P.I.-7, Janata (JP)-4, 
Janata(S) (RN)-4 and Independents-17.81 

New Ministry: On June 9, a new Ministry headed by Shri Vishwanath 
Pratap Singh was sworn in and the allocation of portfolios amongst the 
Ministers was as follows : 

Cabinet Ministers: 

Shri V. P. Singh: ~  Minister: Home, Power, Education, 
Finance, Lobe.'", Food and Civil Supplies, Cooperation and 
Transport and till portfolios not allotted to any Minister; Shri 
Brahma Dutt: Planning; Shri Vir Bahadur Singh: Irrigation; Shri 
Lokpati Tripathi: Health and Family Welfare; Shri Balram 
Singh Yadav: ARriculture; Shri Abdul Rehman Nashtar: Indus-
tries and Muslim Wakfs; Shri Jagdish Prasad: Justice and Par-
liamentary Affairs; Shri Ram Singh Khanna: Local-Self-P0vern-
men!: Shri Jashpal Singh: Revenue; Shri Ammar Razvt: Pan-
chayati Raj; Shri Vidyoa Bhushan: Forests and Tourism. 

Ministers of State: 
Shri Chandra Mohan Singh Negi: Hill Development (indepen-
dent charge); Shri Ram Narayan Pathak: Labour and . attached 
to the Chief M;n;Mer. Allocation of additional portfoliOS: On 
June 18, the following additional portfolios were allocated to the ---_._--

so. P4triot, June 10, 1980. 

SI. lndian Express, June 6, 1980. 
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Ministers: Shri BrabIg. DuU: Cooperatives, Animal Husban.-
dry, Dairy Development,· Shri Veer Bahadur Singh: Transport,. 
Shri Ram Singh: Food and Civil Supplies, HOusing, Urban Land, 
WlKler Supply; Shri Ammar Rizvi: Rural Development, Area 
Development, National Integration,' Shri YaSlhpal Singh: Cane 
Development and Sugar Mills,. Shri Jagdish Prasad: Labour and 
Employment and Elections,' Shri Chandra Mohan Negi: Jails, 
Harijan Welfare and Social Welfare,' Shri P. N. Pathak: Labour, 
Cane Development,' Shri Hari Singh Balmiki: attached 
to the Chief Minister and to look after Home Guards, Civil 
Defence, La.nsuage and Political Pensions,' Mood. Amin Ansari: 
attached to the Industries Minister.82 

DEVEDOPMENTS ABROAD 

AFGHANISTAN 

New Constitution: A new Constitution came into force on April 15 which 
would ensure "respect for the sacred religion of Islam, protect natural 
traditions and preserve basic human rights and liberties".88 

AUSTRIA 

Re-election of President: Mr. Rudolf Ki..rchschlaeger, first elected to 
the Presidency in 1974, was re-elected President for another six-year term 
of office on May 18, securing 80 per cent of the votes polled. a4 

BELGIUM 

New Government: King Baudouin appointed on May 18 a new 36-
member Government headed by Mr. Wilfried Martens. Mr. Martens' 
last Government fell on April 9 when six Senators from his Flemish Soci-al 
,Christians Party voted against the Government on a key devolution bill 

offering partial autonomy to tht). country's 5.5 million Flemish and 4 million 
French speaki.ng population. 

CAMEROO 

Re-election of President: Mr. Amadou Ahidjo was re-elected President 
on April 5 for a fith consecutive 5-year term.8e 

CZECHOSLOVAKIA 

Re-election of President: Dr. Gustav Husak, General Secretary of the 
Czechoslovak Communist Party was re-elected on May 22, President of 
the Republic for a further 5-year term. aT 

32 Times of India, June 11 and Na.ti0n41 Herold, June 19, 1980 . 

• 1 Asia.n Recorder, 1980, p. 15463. 

U The Tribune, May 20, 1980. 

.. Times of India and PatriOt, May 19; The ib~tn  May 20, 1980. 

III Keesing'$ Contemporary Archives, 1980, P. 10315. 

37 Ibid. 



Parliamentary and Constitutional Developments 

EGYPT 

President Sadat as Prime Minister: Prime Mionister Mustapha Khalil 
tendered the resignation of his Cabinet on May 12 to allow President Anwar 

Sadat to form a new Government, 'aimed at improving the performance 
of his administration  in the face of growing discontent over spiralling 

prices and sectarian strif. President Sadat assumed the charge of premier-
ship on May 14, when he formed a 26-member Cabinet.s8 

Constitutional changes: A referendum was held on May 22, which 
approved, by a majority of 98 pcr cent of votes, the following changes in 
the ConsHtution: 

(i) Provision for re-election of President for mOre than two-terms 

in office, thereby making eligible President Sadat to be a 
candidate even after 1982 (when he will complete two succes-
sive terms in office), 

(ii) co n~tion of ·Islamic Religious Code as the principal source 
of future l i l~tion  Islam would be the country's religion and 
Arabic its official language. 

(iii) Making official Mr. Sadat's establishment of a multy party 

political system two years ago.89 

GREECE 

New President and Prime Minister: On May 5, Prime Minister Constan-
tine Caramanlis was elected as the new President for five years. The ruling 
New Democratic Party elected on May 8 George Rallis as its new leader, 

who thus became the new Prime Minister.4o 

Ekction victory for Irm; regimes: The ruling Baath Socialist Party of 
President Saddam Hussein won on June 22 more than 60 per cent of the 
seats in the first ever 'democratic' election to the S().member National 
Assembly. : 

The election campaigns of all the candidates including independents were 
financed by the Government. 41 

~  Time. Of India, May 16, 1980. 
;>0. A/Tican Recorder, 1980, p. 5385. 

~  Time. oj India, May 6 and Hindust4n Times, Mav 9, 1980 . 

• '. Statelm4n (Calcutta) and Time. of Itwl14, June 23, 1980. 
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ITALY 

New Cabinet: Italy's new Cabinet- a coalition of Christian Democrats, 
Socialists and Republicans-headed by Prime Minister Francesco Coniga 
was sworn in on April 4, giving the country its first majority government in 
six years.u 

JAPAN 

De/eat 0/ Ohira Government and dissolution of Parliament: On May 16 
Prime Minister Masay6sh:'. ohira dissolved the Parliament after it approved 
by 243 votes a no-confidence motion tabled by the Opposition Socialist Party 
against his Liberal Democratic Government. The ruling party, with a total 
strength of 256-seats in the 511-member House, could muster only 187 
votes, w1th 69 dissenting party members abstaining.4B 

Death of Prime Minister: Mr. Masayoshi ohira, Prime Minister of 
Japan died on June 12.14 

General Elections and victory of the ruling party: In the General Elec-
tions held on June 22 for the 511 seats in the Lower House, the ruling 
Liberal Democratic Party returned with an absolute majority, winning 284 
seats, gaining 26 seats over its pre-dissolution strength.4G 

LEBANON 

Resignation by Prime Minister: On June 7. Prime Minister Salim-al-Hoss 
tendered his Oabinet's resignation to the president Elias Sarkis.f6 

LIBERIA 

Assassination of President: President William Tolbert was assassinated 
on April 12 in a coup by a group of non-commissioned officers, calling them-
selves the People's Redemption Council and led by Sargeant Samuel K. Doe. 
On April 25, the military regime suspended the Constitution and imposed 
Martial Law in the country . .aT 

NEPAL 

Results of the Referendum: The referendum beld on May 2 in pursu-
ance of the King's order last year as to whether the country should have 

42. HindUBt4ft Tim.es, April, 5, 1980. 
411. The Tim.es (London), May 17, 1980. 
44. Economic Time., June 13, 1980. 
411. Hindu, June 24, 1980. 
40. Suftciatl StateBmllU, June 8, 1980. 
47. Deccan Herald, April 13, 1980 .. 
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the present Panchayat system with suitable reforms or a Western-style multi-
party form of Government, resulted in the victory of the Partyless Panchayat 
side, with 2,433,452 votes as against 2,007,965 votes of the other side. 
Of the total 7,192.451 eligible votes, 4,813,486 votes were polled and 
372,067 were declared invalid. fa 

NETHERLANDS 

Abdication by Queen: Queen Juliana signed the instrument of abdicatiOn 
on April 30 and was succeeded by her eldest daughter Princes Beatrix, who 
became the country's sixth monarch.·A 

NICARAGUA 

Revocation 0/ Emergency: The state of emergency ion force since July 
1979, when the Government of President Anastasia Somoza was toppled, 
was revoked on April ~o 

PERU 

Re-election 0/ President: Mr. Fernando Beluande Terry, who had won 
Peru's last Presidential election in 1963 hut was ousted in a military cOup, 
emerged victorious on May 19 in the  elections held after 17 years.llt 

SoUTH KOREA 

Imposition 0/ Martial Law: Following countrywide demonstrations by 
the students, the Army Chief of Staff and Martial Law Commander, General 
Lee !lui Song signed, on May 17, a martial decree banning strikes and all 
political activities, including outdoor and indoor assemblies for political 
ut ~  closure of all universities and colleges and imposition of press 
censorship. 112 

SOUTH YEMEN 

ReSignation by President: As a result of the resignation on April 21 of 
President Abdul Fattah Ismail, the ruling Yemeni, Socialist Party elected on 
the same day Prime Minister Mr. Ali Nasser Mohammed as Secretary 
General and assigned him the functions of Chairman of the Presidium of the 
Supreme People's Council (President) .IS 

~  Statennan, May 15, 1980. 

411. The Tribune, May 1, 1980. 

80. Hindustcn nme., April, 30, 1980. 
Gl. Time. Of India, May 21, 1980. 

12. Sta.teaman (CaZcuttcl), May 19, 1980. 

u. Slate1mGn, April 22, 1980. 
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TuNISIA 

New Prime Minister: On April 23, President Habib Bourguiba designa-
ted Mr. Mohammed Mazati as the new Prime Minister replacing Mr. Hedi 
Nouira.u 

TURKEY 

Resignation by President: President Fahri Koruturk stepped down from 
his post after the end of his 7-year term on April 6. He was succeeded by 
Speaker of the nat ~ Mr. Ishan Sabri. Cagloyangil, who took over as Acting 
President. Gil 

UGANDA 

Overthrow of President: Mr. Paulo Muwanga, Head of the Military 
Commission of the Uganda National Uberation Front Government, annoUD-
ced the overthrow, on May 13, of President Godfrey Binaisa and taking over 
of the administration by the Military Commission.lio 

UNITED STATES 

Resignation by the Secretary of State: Mr. Cyrus Vance tendered his 
resignation as the Secretary of State on April 28, following disagreement 
with President Carter's decision to send a mUiotary Inission to Iran for the 
resCUe of American hostages there. Mr. Vance was succeeded by the De-
mocratic Senator Mr. Edmund Muskie.IIT 

VIETNAM 

New Acting President: Consequent upon the death on March 30 of 
President Ton Duc Thang, Mr. Nyugen Huu Tho was named the Acting 
President on April 1. liB 

YUGOSLAVIA 

Death of President: Mr. 1. B. TIto, President of the country since 
World War II, passed away on May 4, On June 12, the Central Committee 
of the Yugoslavia's Communist Party elected Mr. Stevens Doronjski as the 
new President.IID 

IIf. Ibid. 

115. Times of India, April 7, 1980. 

lUI. The Mail, May 12, 1980, 

r.T, ~n Chronicle, April 29 and Statesman, April 30, 1980. 
118. Asian Recorder, 1980, P. 15494. 

II', National Herald and IncUcan EzpresB', May 8, 1980, Times of India, June 
a, 1980. 
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SESSIONAL REVIEW 

SEVENTH LOK SABHA 

THIRD SESSION 

The Third Session of Seventh Lok Sabha was held from June 9 to 
August 12, 1980. A brief resume of the important discussions held and 
other bu.siness transacted during the session is given below: 

A. DISCUSSIONS 

Statutory Resolution regarding continuance of Presidential Proclamation 
in respect of Assam: On June 9, 1980, the Minister of Home Affairs, 
Giani Zail Singh moving the Resolution said that the Government had tried 
to instal a popular Government in Assam but no party in the State Legisla-

ture was able either to form such a Government on its own strength or even 

came forward to constitute a coalition Government. )n the circumstances, 

it was expedient to extend President's rule in the State for a further period 
of six months. 

As regards finding solution to the problem of aliens in Assam, Giani 
ZaiJ Singh informed the House that the Prime Minister had advised the two 
organisations launching the current agitation on the foreigners issue that the 

year 1971 should not be treated as the cut-off year but a starting point and 
that the agitation should be withdrawn so that a peaceful atmosphere could 
be created for starting the work of detection of foreigners. But the leaders 
of the two organisations did not accept the advice. The Government was 
~ontinuin  efforts towards finding an am;cable settlement of the problem 
In a peaceful and cordial atmosphere though the attitude of the agitating 
organisations had rather created similar problems in the neighbouring States 

of Manipur, Tripura and Meghalaya. He assured the House that the Gov-

ernment was committed to respect the sentiments of the Assamese and 
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also to protect the rights of the minority community, which constituted 40 
per cent of the population in the State. 

Shri Samar Mukherjee supporting the resolution wanted the Govern-

ment to guarantee protection of the minorities. He pleaded for arousing 
public opinion to force the agitating leaders to withdraw the agitation and 
sit for negotiations. Shri Indrajit Gupta also felt that the tangle in Assam 

could be solved by a negotiated settlement. but the negotiations must be 
on the basis of certain principles. 

Participating in the resumed discussion on June ]0, Shri Yeshwantrao 
Chavan also pleaded for a negotiated settlement of the problem. Shri Ebra-
him Sulaiman Sait wanted the Government to enforce strict measures to 
protect the minorities in the state. A suitable machinery and a judicial 
process should be evolved for locating the foreign nationals. 

Replying to the two-day discussion·, the Minister of Home Affairs said 
that the Assam issue should be treated as a national issue and as such, 
should be solved in consultation with all the concerned parties. It was a 

fact that foreigners were living in Assam and a solution to the problem 
found keeping in mind the anxiety among the Assamese people that they 
might otherwise be reduced to a minority. The Government was adopting 
a flexible attitude so that a solution could be found which was equaIly 

acceptable to the agitators as well as the minorities. He reiterated that thc 
Government was duty bound to protect the minorities in the State. 

The Resolution was adopted. 

Problem of Foreigners.in Assam: Mak;ng a statement on J lily 30, 1980. 
the Minister of Home Affairs, Giani Zail Sin.gh informed the House that the 
Chief Minister of Manipur, ~ R. K. Dorendra Singh had taken illlitiati\'e 
to have discussions with the All Assam Students Union (AASU) and AIl 
Assam Gana Sangra·m Parishad (AAGSP) in order that the agitation in 
all its aspects was w;thdrawn and talks with Government resumed. FolloW-
ing his discussions, Shri Dorendra Singh had been assured that AASU lind 
AAGSP would withdraw the agitation in aU its aspects except the blockade 
of cntde oil, if an announcement was made for the release of detcnucs wh() 
were involved in the agitation in a peaceful manner and withdmwal of the 
notifications issued under the A~ a  D:'!iturbed Areas Act and the Armcd 
Forces (Special Powers) Act. 

'f1Ie Government, he added. hud ftccordingly decided to release all 
detenues who were not involved in violence and to withdraw the rclevant 

-The members who participated in the discussion were: Sarvashri Biju 
Patnaik, H. K. L. Bhagat, Santosh Mohan Dev, Frank Anthony, P. A· 
8angma, R. S. Sparrow, Ravindra Verma, Ram Jethmalani and Chitta BaSil. 
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notifications on August 2, 1980, on the dear uru.!erstanding that AASU 
and AAGSP w'('uld withdraw the a ital~on with effect from the same date. 

In order to create an atmosphere of goodwill and understanding, 
Government had also decided (a) to t:-lke action to wa;ve the recovery of 

~ollccti c fines imposed for acts of communal iol~llc  provided under-
ta in~  were gi'ven by representlttjves of affected communities to abjure 

violence and. to live in amity and peace and (b) to review the cases i ~ 

tered again'St persons who had not been involved in violence. 

Increase in prices of petroleum products: Making a statement on 
June 10, 1980. the Min.ister of Petroleum and Chl!micals. Shri Veerendra 
Patil observed that increase in the prices of petroleum products was the 

direct resdt of compulsions of the we·rld oil situation from which thc.re was 
11'0 e!'t':lpe, and as and when they did take place there was no ot ~  way to 
sustain the viaNlity of the oil industry except by pa!l!ll'ng on the burden, 
to the extcnt unavoidahly Inecessary, to the COnSUlT!eT<;. The last increase 
in thl;. general prict.s of petroleum products had taken place on August 17, 
1979. Since then successi'Ve increases had been announced in the prices 
of c u ~ oil hy members of the 0rganisation of Petroleum Exporting 
Countries. The total additional burden to be made good to the oil industry 
Ion account of various factors such ac; increase in ocean freight, refining 
cost, cost of road transportation, payment of interest on funds bl)rrowed 
from tht; ban ~ and financia.1 j.nstitution'>, came to Rs. 2,466 crores. After 
very careful consideration, the Government had decided, to increase the 
prices of petroleum products with dfect from June 8. 1980. Howeve.r, 
the prices of kerosene and cooking gas had been left untouched. Even 
with that increase, the prices were generally below the international prices. 

The price increases were expected to generate approximately a sum of 
Rs. 2,100 crNes per annum. 

Twenty-Eighth Report of the Ullion Public Service Commissio,,: On 
March 1 J, 1980, the Minisrer of State in the Ministry of Home Affairs 
and in the Department of Parliamentary Affairs, Shri P. Venkatnsubbaiah 
moving the motion regarding the Twenty-eighth Report of the Union 
Public Service Commission for the year 1977-78 observed that the demand 
for making various Indian languages as the medium for the examinations 
conducted by the Union Puhlic Service Commission had been met with 
the introduction in 1979 of the new scheme of Civil Services Examinations. 
Nearly 86.7& per cent' candidates had chosen to answer their papers in 

the English languClse and 11.79 per cent in Hindi. He said that besides 
a compulsory paper in anyone of the Indi.an languages, there would be 
a compulsory paper in English also to be set in a manner so as to remove 
~n  apprehension of a handicap for candidates from the rural communi-
ties and the weaker sections of the society. 



Journal of Parliamentary In/ormation 

Replying to the discussion* on June 12, 1980, Shri Venkatasubbaiah 
said that every effort was being made to make available the neces-
sary facilities to the neglected seriou's of the society so that they 

also came up to the required level and participated successfully for selec-
tion to the higher posts. There were at Ipresent 12 coaching cl!ntres for 
the candidates belonging to the scheduled Castes and Scheduled Tribes and 
in order to facilitate the candidates coming from far flung areas, the 
question of opening more coaching centres was under consideration. He 
further said that ~  intention behind the personality tests was only to 
examine a candidate to know his reaction to the commitment to the policics 
and programmes of the Constitution, for, this commitment along was the 

yardstick and touch tone for their selection. 

The motion was adopted. 

Visit of the Minister of t n ~l Affairs to U.s.s.R.: The Minister 
of External Affairs, Shri p. V. Narasimha Rao paid an official visit to 
the Soviet Union from June 3 to 7, 1980. In a statement made on June 
17, 1980 he informed the House that his talks with the Foreign Minisler 
of the USSR, Mr. A: A. Gromyko, covered a wide range of issues, both 
bilateral and international, and there was similarity of views between the 
two countries on many of them. The Soviet Union shared India's 
expectation that as a result of the recent meetings between the Soviet and 
Western leaders, it might be possible to revive detente in Europe, say, by 
the beggining of next year. 

In regard to the situation in South-West Asia Shri Rao said that the 
Soviet position, "as we understand it", was that the Afghan issue had been 
artificially exaggerated by 'Outside forces and that the aggression a ain~t 

Afghanistan was still continuing with the Ihelp of well-armed and trained 
insurgents bMed on Pakistan territory. The Afghan Government had 
put forward proposals for a political settlement, the first step in which 
would have to be a meeting between the re,presentatives of Afghanistan 
and Pakistan and Afghanistan and Iran. Only after direct contacts had 
been established, could other countries think of participation in the work-
ing out of a guaranteed solution. 

India, he maintained, was opposed to the presence of foreign troopS 

in any country. The Soviet Union had announced that their assistance 
to Afghanistan was limited in time, purpose and scale and did not prescnt 
a threat to the security and stability in the region. However, reports 

-Those who participated in the discus!;ion were Sarvashri Chandrajcet 
Yadav, Narain Chand Parashar, Chandulal Chandl'akar, Satyasadhan 
Chakraborty, Mool Chand Daga, Daya Ram Shakya, Kusuma Krishna 
Murthy. P. K. Kodiyan, Zainual Basher, Ram Vilas Paswan, Era Mohan and 
P. A. SaIlgma. 
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coming out of Afghanistan during the past few months, did seem to sug-

gest that in view of the situation there, the hqpe that Soviet assistance to 
Afghanistan could indeed remain limited in time, as originally intended, 

was not very strong, and this, he said, was naturally a matter of concern 
to India as indeed to others who sought a reduction of tension and a 
peaceful solution to the problems of t ~ region. A stage had come when 

ways and means, other than military, should be devised to bring about a 
solution to the problem. "while this is within the range of possibility." 

Stressing that Soviet Union fully understood and respected India's 
views and her efforts to attain normalisation in and around Afghanistan, 

the Minister said "this issue has not allowed even the slightest clouding of 
our bilateral relations; these had indeed grown from t n~i  t,) strength 
durir.g the last five months." 

Nai/way Budget 1980-81: Presenting the Railway Budget for 1980-81 
on June 16, 1980, the Minister of Railways, Shri Kamlapati Tripathi said 

that only  a minimal increase in the existing fares and feright rates had 
been proposed in the Budget. The Budget estimates for the year ] 980-81 
envisaged gross traffic receipts of Rs. 2545.35 crores and the working 
expenses including appropriations to Funds were estimated at Rs. 2384.64 

crores with the additional mobilisation of resources to the extent of 
Rs. 204.24 crores through an upward revision of the fares and freight 
structure, it would be possible for the Railways to have a surplus of 
Rs. 42.71 crores. 

He said that the additional travelling facilit:.es under consideration were 
a bi-weekly Express train between Bombay and Varanasi, double-heading 
of K.  K. Express, increase in the number of coaches on DeCcan Queen 
and Mahalaxmi Express, etc., SO as to ac:JCOmmodate a larger numb"r of 
passengers in these fast popular trains. A sum of Rs. 1 crores was pro-
posed to be spent on improving facilities on reservation offices so as to 
provide better services and amenities to the customers. 

Initiating the discussion on June 17, Professor Madhu Dandavate 
l ~t  that Government should tp in for more and more electric trac-

t~ SlDce this would be the cheapest in the long run and that the exemp-
tIOn flom the increase in freight rate be extended 'to commodities like 
vegetable, onion and bananas. Shri Samar Mukherjee pleaded for the 
~bo ition of contract system in the Railways, and far making up the gaps 
1D revenue grants or subsidies. 

. Intervening in the resumed discussion on June 18, the Deputy Minister 

In t~ Ministry of Railways, Shri Mallikarajun said that the need for 
openmg of new lines in backward and underdeveloped areas was fully 
recognised by the Government and due consideration would be paid to that 
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aspect. Besides, the  Government intended to increase and construct new 
railway lines far passenger traffic and transportation of coal and other 
essential commodities. 

Speaking during the resumed discussion on June 19, ] 980, Shri A. 
Neelalohithadasan Nadar demanded that any shortfall in the reservations 
for Harijans in the Railways may be made up by special recruitment. 

Replying to a four-day discussion· in which as many as 63 Members 
took part, Sliti Kamlapati Tripathi declared on June 20, 1980 t ~lt  in 
addition to nine commodities already exempted from the increased freight, 
a few more commodities like sugarcane, milk, green vegetables, fodder 
etc., were also proposed to be exempted from the additional '\urcharge. 
Besides, the entire freight traffic between Siliguri and Jalpaiguri would 
remain exempted from the 15 per cent surcharge. There would b.: no 
increas'e in second class passenger fare upto 100 Kilometres. Following 
some incidents of dacoities in trains during the last three to four months. 
it was pmp0l'ed to form teams of RPF and GRF personnel to escort the 
trains. 

The Minister agreed with the suggestions made by Members regarding 
the speeding  up of the electrification programme and setting up 01' captive 
power stations for railways, which should be located near the coal mines 
areas. He also disclosed that attention was being paid towards railway 
traction as speed could not be increased on old lines and there 'Nere more 
chances of accidents on them. 

General Budget: The Finance Minister, Shri R. Venkataraman 
presenting the General Budget for 1980-81 to Lok Sabha on June 18, 
1980 said that in order to oorrect the deficiencies in the economic system, the 
Government had taken a number of steps which included continuous 

-·-'fhe--M-embers--wito participated in the discussioo were: Sarvashri S. B. 
Chavan, Jaideep Singh, Ram Vilas Paswan, Prof. Narain Chand Parashar, 
Biju Patnaik, Shiv Prasad Sahu, S. B. P. Pattabhai Rama Rao, Virdhi 
ChlWldh Jain, A. Kalanidhi, Ram Swarup Ram, Chaudhary Muttan Singh, 
Bhar,wat Jha Azad, p. A. Sangma, G. L. Dogra, N. K. Shejwalkar, Nandi 
Yellaiah, Ashfaq Husain, Brijmohan Mohanty, Sontosh Mohan Dev, Nara-
yan Choubey, R. P. Yadav, Harikesh Bahadur, K. Pradhani, Mohan Lal 
Sukhadia, Kumbha Ram Arya, M. Satyanarayan Reo, Ram Nagifla Rao, 
Krishna Chandra Halder. Chintamani Panigrahi, Zainul Basher, N. Selva-
raja, Prof Nirmala Kumari Shaktawat, N. Dennis, R. L. P. Verma, 
Mundar ~ a  Ram Pyare Panika, P. J. Kurie.n, Chandra Pal Shailani, 
Satish Prasad Singh, Y. S. Mahajan, Shibhu Soren, Bheravada K. Gadhavi, 
A. R. MalIu, Skariah Thomas, J. C. Barve, V. S. Vijeyaraghavan, PiuS 
Tirkey, ~ an Datt Sultanpuri, Dileep Singh Bhrnia, Hiralal R. Parmar, 
Kusuma Krishna Murthy, Jalil Abbasi, R. K. Mhalgi, S. A. Dorai ba tian~ 

Shiv Kumar Singh, Vijay Kumar Yadav, Harihar Soroo, Keshorao Pardhl 
and Madhusudan Vairale. 
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monitoring of the infrastructure situation by the Cabinet Committee, revival 
of coastal shipping to supplement movement of coal by rail, evolution of 
a 12-point programme for the fighting proughts, and streamlining and 
widening of the public distribution system. The Government, he added, 
had decided to set up an Export-Import Bank to assist the financing of 
int-ernational trade. With an outlay amounting to Rs. 14,593 crores, the 
Annual Plan for 1980-81 formulateP recently also sought to re\'ive and 

restore the health of the economy and accelerate the pace of growtb and 
generation of employment. It was also proposed to launch a massive 
National Rural Employment Programme to revitalise the rural economy. 

The Budget placed the total receipts for 1980-81 at Rs. 19,827 crores 
as against the total expenditure of Rs. 21,467 croces. The tax effort net 
of reliefs :p'roposed in the Budget would, on the whole, bring in about 
Rs. 282 crores for the current year, of which Rs. 223 crores would accrue 
to the Centre. There would thus be a residual deficit of Rs. 1,417 crores, 
which would remain uncovered. 

General discussion on the Budget laSited for four days. Initiating the 
discussion on June 26, 1980, Shri Charan Singh said that raising of rates 
of oil and petroleum products immediately before the comencoment of the 
Session was intended to hide the inflationary pressure on the eC(lnomy. 
He 'asked the Government to chalk out a common economic programme to 
improve the condition of rural as well as urban people who were below 
the poverty line. In order to remove unemployment, efforts should be 
made to augment the production of handloom cloth and to provide 
encouragement to cottage industries in rural areas. 

Shri Indrajit Gupta urged the Government to scale down heavy con-
c.essions made to a group of people who wire already gainers from infla-
tIOn. 

Intervening in the discussion on June 30, the Deputy Minister in the 
Ministry of Finance, Shri Maganbhai Barot claimed that the Budget ful-
~l  their pledge to the people and expressed the hope that the conces-
SIons given to the small scale and medium scale industries would place 
them in a better position to face competition from the bigger houses. 

Defending the Government for raising the ,price of petrol only ten days 
~ o  the presentation of the Budget, Shri Barot eJIlPlained that the situa-
ttl~n t~l  world over had changed and decisions by O.P.E.C. on successive 
Pflce mcreases had been implemented by them. While the total additional 
burden on the industry came to about Rs. 2,466 crores, the price-rise 
effective from June 8, would generate an additional amount of Rs. 2,100 
crores. 
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Supporting the Budget during the resumed discussion on J ul) I, Shri 
C. T. Dhandapani expressed the hope that the Government would control 
the Iprice line and check the inflationary tendencies in the country. 

Replying to the four-day discussion in which as many as 54 Members 
participated oj! , Shri Venkataraman said that the tax system had heen 
restructured to reduce the hurden on the middle class. In particular, he 
mentioned the raising of the personal income tax exemption limit from 
Rs. 10,000 to Rs. 12,000 by whidh six lakhs of people from middle cla~  

would he benefited. 

As regards the Public Sector with an investment of about Rs. 15,000 
crores, the Minister said that the Government had decided to set up a Com-
mittee under the Chairmanship of Shri Mohammed Fazal, Member of the 
Planning Commission, to go into the problem of each unit and recommend 
what exactly should be done to improve their performance. 

The General Discussion on the Budget was followed by discussions on 
the Demands for Grants of the individual Ministries. After the Demands 
had been voted by the House the Appropriation (No.3) Bill, 1980 and the 
Finance (No.2) Bill, 1980 were passed by the House on July 24, and 31, 
1980 respectively. 

Establishment of Diplomatic relations with KampucMa: On July 7, 
1980 the Minister of External Affairs, Shri P. V. Narasimba Roo announ-
ced the GovemmODt's intontion of establishing diplomatic relations with 
the OO\fCl'nmeD1. of the hopk's Republic of Kampuchea in Phnom Penh, 
headed by President Heng Samrin. 

Reporu-d Chinese offer to settle the Border Problem: Makj.ng a state-
ment in response to a Calling A,ttention Notice by Shri Ram Vilas. a~ an 

on July 2, ] 980, the Minister of External Affairs, Shri P. V. Narasimha 
Rao informed the House that Vice Premier Deng Xiapoing of the People's 
Repu'blic of China in an interview with an Indian journalist on June 21, 

-The Members who took part in the discussion were: Sarvashri Shiv-
raj V, PatH, Professor K. K. Tewari, E. Balanandan, R. S. Sparrow, Dr. 
Mahaipatray Mehta, Charanjit Singh, Xavier Araltal, Dr Subramaniam 
Swamy, Manoranjan Bhakta, Arvind Netam. Satish Aggarwal, Chandra-
bhan Athare PatH, R. P. Gaekwad, T. S. Neli, Ramnath Dubey, Chandra 
Pal Shailani, Mool Chand Daga, Delbir Singh, G. M. BaaatwaUa, B. R. 
BhaJat, Ranjit Singh, R. R. Bhole, Sunil Maitra, Giridbar Goman,o. 
Chandra Shekhar Singh, Jharkhande Rai, R. V. Ghorpade. Ram Singh 
Yadav, Chaudhary Multan Singh, Saminuddin, S. R. A. S. Appalanaidu, 
N. Soundarajan, B. R. Nahata, Chintamani Jena, Shantaram Potdukhe, 
p. Rajagopal Naidu, M. S. Sanjeevi Rao, A. K. Roy, Giridhari Lal Vyas, 
SUIlder E4nvgh, Ratan Singh Rajda, Uttambhai H. ~t l  R. L. P. ~a  
Ajitain,h Debhi, A. T. Patil .. C. Palaniappan, Dileep Singh B?urla. 
Rameshwar Nikhra, Krishan Pratap Singh, Krishan Datt Sultanpufl and 

Smt. Krishna Sahi. 



Sessional Review-Rajya Sabha 3i3 

t 980 had made a proposal for the peaceful and negotiated settlement of 
Sino-.lndian houndary question. Similar suggestions, he said had been 
made on earlier occasions also by the Chinese Government but this time 
it was foomcwhat more precise. Tbe Government of India, he added, "has 
never accepted the premise on which it is based, namely, that !'he Chinese 
side are making a concession in the Eastern Sector by giving up of terri-
tory which they a)·leged is illegally inoorporated into India. Nevertheless, 
we welcome the prOSlpeCt of the Eastern' sector being settled without any 
particular difficulty." 

Shri Rao recalled that the India-China boundary question was ]ong-
standing and complex, and eJlPTessedthe rhope that the border queition 
with China could be settled in the spirit of Five Principles of Peaceful Co-
existence, consistent with national honour and interest on both sides and 
on a basis of equality. 

nci nt ~ of rape and ~i ociti  on women: Raising a discussion on 
the subject on July ]9, 1980, Shri Jyotinnoy Bosu said that the nation 
had been shaken badly by the recent spate of crimes against women. 
Harijans and Scheduled Castes·. Po1ioemen were also getting involved in 
these cases because political parties were seeking their .help for winning 
elections. The problem, according to him, was dUe to class interest. The 
down-trodden people who had beet! denied social and ecQDomic "tatus for 
centuries had risen to protest and that was the reason for the present up-
heaval. 

Participating in the discussion, Dr. Rajendra Kumari Bajpai attributed 
the incidents tc economic backwardness and suggested life imprisonment 
to the rapis.ts. Sarvashri Chandrajit Yadav, Dharam Dass Shastri and 
Shrimati Mohsina Kidwai, on the other hand, advocated imposition of 
death penatly for the rapists. Sbrimati Kidwai was of the view that the 
cases of crimes against women should be heard by lady judges and 
magistrates, the proceedings should be 'in camera' and a time-limit should 
be fixed for disposal of such cases. Shrimati Gceta Mukherjee asserted 
t~at courts shOUld presume the version of the victim and showd not 
gIve the benefit of doubt in favour of the accused. snri Jagjivan Ram 
~ant  amendment in the existing laws for fixing the onus of proving 
Innocence on the rapists and creation of a cell under the Home Ministry 
for watcmngthe cases of atrocities on women. Sarvashri A. Neela-
lohithadasan Nadar and Mani Ram Bagri demanded the resil!nation of 
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the Home Minister while Shri A. K. Roy called for a social revolution 
led by women. 

Intervening in the discussion"', the Minister of State in the Ministry 
of Home Affairs, Shri Yogendra Makwana said that the Government 
was committed to the ~t aop protection of the weaker sections and 
women iu particular. A special Central assistance scheme of Rs. 100 
crores had been sanctioned during the current year for their upliftment. 
Shri Makwana said that before any action was taken or initiated against 
the erring police officers for wrongs done, particularly towards women, 
care had to be taken to ensure that at least, prima-facie, the guilt of the 
policemen was established in an impartial enquiry. He promised to bring 
forward a comprehensive legislation in the matter after the review was 
over of the Eighty-Fourth Report of the Law Commission, which con-
tained suggestions in that regard and which was under the active consi-
deration of the Ministries of Home Affairs and Law and the State Govern-
ments. 

Replying to the discussion, the Minister of Home Affairs,. Gani Zail 
Singh assured the House that the Government was determined to do away 
with s1l(:h ~ il  with the cooperation of all sections of the !PeOple. The 
Minister felt that policemen guilty of such crimes deserved more punish-
ment but at the same time it would not be proper to punish them unless 
their guilt was proved. He did not agree with the suggestion that the 
person who was alleged to have committed the crime should not be given 
a chance to prove his innocence and that capital punishment should be 
awarded to the guilty. 

Social tension in West Bengal: Maki.ng a statement on July 17, 1980 
in response to a Calling Attention Notice by Shri Krishan Pratap Singh, 
the Minister of State in the Ministry of Home Affairs, Shri Yogendra 
Makwana said that five districts of North Bengal had a sizeable percentage 
of o ulati~n belonging to the Scheduled Castes and Tribes and Rajban-
shis, some of whom mostly Rajbanshis, had organised themselves under 
the banner of the Uttarakhand Dat The Dat leaders held a two-day 
convention in June, when they reiterated their demand for a separate 
State, styled "Kamtapu£ Muktdesh", as they felt aggrieVed over Jack of 

~ _ .. --'---
·Others who participated in the discussion were: Sarvashri Rajesh 

Pilot, T. Nagaratnam, Tariq Answer, R. K. Mhalgi and Smt. Promila 
Dandavate. 
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adequate developmental actiVities in North Bengal. The aggressive pro-
paganda had generated some tensions between ,the Bengalis all.d tlle 
Rajbanshis in certain areas. 

The recent exodus of Nepalis from the North-Eastern region following 
the movement for the expulsion of "foreigners" from Assam, had spurred 
the Prantiya Morcha, a splinter group of the All India Gorkha League 
to sponsor a movement for the se;parate "Gorkhaland" comprising the 
Nepali speaking areas of Goalpara (in Assam), Jalpaiguri and Darjeeling 
districts (in West Bengal) and Galgalia (in Bihar). Both the movements 
were intrinsically still weak but the rising wave of parochialism and the 
strategic nature of the area considerably added to their mischief potential. 
The Government of West Bengal was seized of the &ituation and hud 
reported to bave taacen appropriate ~nti  and other measures to 
deal with it. 

Launching of SLV-3: Making a statement on July 18, 1980 the 
Prime Minister, Smt. Indira Gandhi informed the House about the first 
successfu·l launch on that day of the Indian Satelli!e Launch Vehicle 
SLV-3 from Sriharikota range. She said that it was a great day for India 
and Indian scknce. The four-stage all solid prOlpellant vehicle developed 
by Indian scientists and engineers was intended mainly to measure the 
performance parameters of the vehicle and was being tracked by the 
national tracking network. The total development cost of the SLV-3 
vehicle was about Rs. 20 crores, she added. 

Outcome of the talks between Foreign Ministers of Pakistan and India: 
Mr. Agha Shahi, Foreign Minister of Pakistan, paid an official viait to 
India from July 15 to 17, 1980. Making a statement on July 18, 1980 in 
response to a Calling Attention Notice by Shrj Kamla Mishra Madhukar, 
the Minister of External Affairs, Shri P. V. Narasimha Rao informed 
the House that during the discussion between the two Foreign Ministers 
the situation in the region in general and in Afghal\istan in particular 
figured prominently. The Government of India: he said, had consistently 
emphasised that the difficult situation in Afghanistan could be resolved 
only through political means. It was a matter of satisfaction that the 
Foreign Minister of Pakistan too had favoured a ,political settlement. 

Reiterating Government of India's firm commitment to the Simla 
Agreement, Shri Rao had drawn Mr. Agha Shtthi's attention to the 
OPPOrtUnities of economic collaboration between the two countries and 
strengthening of trade links. Mr. Agha Shahi's response on these aspects 
of nomlalisatlon of relations was a positive one and he assured that there 
Were no political inhibitions in regard to the expansion of Indo-Pakistan 
trade. The dialogue on trade re1a·tions would be continu~ shortly and 
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talks would be held to finalise arrangements which would enable tourists 
from each country to visit the other. 

Shri Rao added that the Foreign Minister of Pakistan in his banquet 
speech ha.d made a reference to the proposal of his Government to hold 
talks at the level of Military Commanders on mutual reduction of force 
levels. Shri Rae said ,that he had reiterated the views already conveyed 
to the Government of Pakistan during the visit of Sardar Swaran Singh to 
Pakistan last April and stressed that there could be no question of such 
talks unless and until the requisite amount of trust and confidence had 
been created between them. Moreover, it would neither be realistic nor 
feasible to make it a purely military exercise, but must reflect a shared 
political perception and understanding of each country's security needs by 
the (other. 

Labour Minister'., Conference: Making a statement in response to a 
Calling Attention Notice by Shri Ram Avtar Shastri, the Minister of 
State in the Ministry of Labour, Shri T. Anjiah said on July 23, 19RO that 
it was agreed at the State Labour Ministers' Conference held on July 
9-10, 1980, that the industrial relations machinery should be strengtllencd 
and streamlined to anticipate labour Iproblems and to take prompt preven-
tive action to avert work-stoppages and that the laws on industrial 
relations and trade unions should be SUitably modified. The Confemece 
also recognised the need for strengthening of the implementation 
machinery, ensuring minimum wages, freeing and rehabilitating bonded 
labour, eliminating unfair labour practices in the contract system, the 
employment of casual labour, and passage of a suitable Central law to 
regulate the conditions of work and wages of construction workers . . 

Revi.\ed Te,ms of Reference of the Press Commission·: In a statement 
made on July 24, 1980, the Minister of Information and Broulicasting 
and Supply and Rehabilitation Sbri Vasant Sathe said that under the 
revised terms of reference, the Press Commission would study the Press 
as an industry as well as its links with other industries and the existence 
of chain newspapers besides examining the question of produc'don and 
supply of newsprint and printing machinery. 

The revised terms, Shri Sathe said, further enlarged the areas of 
inquiry. imparted to these a greater amplitude, added and element of 
social and national reference and signified the great importance Govern-
ment attached to the Commission's work. At the same time, he added, 
the new terms called fOr an examination of the perspctive of newspaper 
development. 1ihe current debate on the proposal for a new international 
information order had also been given due recognition. 

·The Minister also laid on the Table a copy of the revised terms Bnd 
reference of the Press Commission. 
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Resumption of Talk with Shr; La/denga: Making a statement un July 
30, J 980, the Minister of Home Affairs, Giani Zail Singh said that, with 

the return of Smt. Indira Gandhi as Prime Mi,nister, efforts were resumed 
to find a settlement of the Mizoram problem. Shri Laldenga called on the 
Prime Minister and offered his services for restoration of normalcy 
in Mizoram. His two meetings with the Prime Minister had led to an 

agreement. On behalf of the Mizo National Front, Shri Laldenga had 
agreed to stop aU underground activities with effect from midnight of 
3 J st July / J st August, 1980. The Government had also decided to 
suspend operations by the security forces from that date. This suspension 

would not, however, apply to clandestine crossing of international borders 
and to the maintenance of normal law and order. Meanwhile, talks would 
continue between the Government and Shri Laldenga to find an amicable 
solution of the problem. 

Separate Mi"i.stry for Scheduled Tribes: Raising Half-an-Hour discus-
sion on August 6, 1980, Shri Bheekhabhai said that there were separate 
Ministries in some States, and in 18 States and Union Territories t',ere 
were tribal sub-plans, to look after tribal welfare. The tribal population 
being 41 crcJl'es, there was need for a se!parate Ministry or Department 
at the Centre to look after their welfare. 

Replying to the discussion, the Minister of State in the Ministry of 
Home Affairs, Shri Yogendra Makwana ruled out formation of n separate 
Ministry for Scheduled Tribes but conceded that there W!lS some justifica-
tion for a separate Department for Scheduled Castes and Scheduled 
Tribes, which the Government would definitely eJllamine. 

Depietiol/ of naturai resources, :,oUll'ion of habitat elc.: Initiating 
discussion on the subject on August 1 t, Shri, i i ~  Sinh pointed out 
that the natural resources of the country were being hopelessly neglected 
~n  over-exploited. It was highly imperative that land lise, forestry, wild 
life. pollution control and marine awareness were made focal points imme-
~iat l  and a nodal Ministry or Department formed to deal with such vital 
ISsues. 

Int.ervening in the discussion. the Prime Minister, Smt. Indira Gandhi 
agreed with the view expressed by members about the danger to ecology 

o~ "the profit making system", but at the same time, she emphasised that 
~ o o~ could not be against d.:vdopment. "The whole .purpose of our 
plannmg :md of our programme is to improve the qUJlitv of the individual. 
<'fma" h  . . dl n  ,  s  e said. The Government she informed the House, woul ay 
sl ' ~  on developing the (orests and launch a crash programme for aHores-
tclt ~  She prllised the "Chipko movement" launched Tn V.P. to pre'tent 
peoplr from cutting down their trees. 
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Winding Up' the i cu~ ion which lasted about thrt'e hours, and in which 
12 other members'" participated, th:: Deputy Minister in the Department of 
Scienc(' and Technology and Spdce, Shri Vijay N. Pat] assured the House 
that a solution, placing more emphasis on conservation of the natural 
.resources, wa.. being found out. In the meantime, they were looking: at 
the conservation of flora and fauma to maintain the ecological balance. 

B. LECilSLA TJVE BUSINESS 

The Ranking Companies (Acquislfion and Transfer of n tll i ~  

Bill. 1980: Mov':ng the Motion for consideration of die' BiU on June 13, 
19RO the Minister of Finance, Shri R. VeJlkataraman said that the Bm 
sought to replace the President's Ordinance promulgated on April IS, 
1980, nationali~in  six Banks in th(; private sector namely, the Ancihra 
Bank Ltd., Corporation Bank Ltd., the New Bank of India Ltd., the 
Oriental Bank of Commerce Ltd., the Punjab and Sind Bank Ltd. and the 
Vijaya Bank Ltd. The Bill followed closely the provisions of the Bank 
Nationalisatioll Act. ] 970. 

The discussion continued for two days in which 13 Memhcrs 
participated. *'" 

Replying to the discussion on JU'le 16, t 980, the ini ~  rulr.d cut 
separate evaluation of the performance of the nationalised banks as their 

results were already available. The performance Of the nationalized banks 
had been very creditable with regard to the mobilisation of ou c~  in as 
much as the total deposits Illobilised by the nationalised Banks and the State 
Bank h:td increa!led from Rs. 4000 crmes in 1969 to Rs. 25,977 crores in 
Decembe'f 1979. 

As regards fixing of Rs. 200 crores a~ deposit linlit for nat!ionaJisation 
of six banks, he said that the Government did l1,Ot want to have a very 
large number of banks in the scheme of nationalisation and wanted to 
allow 10 per cent of the deposits in other private hands. It was the policy 
of the Government 'not to nationalise the foreign ban ~  

'The other members who took part in the discussion were: Dr. Karan 
Singh, Sarvashri K. P. SKtgh Deo, Harish Chandra Singh Rawat, E. Bala-
nandan, Krishan Datt Sultanpuri, Ram Jethmalani, M. Satyanarayana Rao, 
Narayan Choubey, Laxman Karma, P. Namgyal, Ram Lal Rahi, Shivkumar 
Singh 841d Ram Vilas Paswan. 

• -The Members who participated in the discussion were: Shri Satish 
Agarwal, 'Prof. Rupchand Pal, Sarvashri Mool Chand Daga, M. Kanada-
swamy, B.. ut u u a~an  P. Rajagopal Naidu, Oscar Fernandes, T. R. 
Shamanna, K. T. Kosalram, Xavier Arakal, M. Ramgopal Reddy and 
Shrimati Geeta Mukherjee. 
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The Minister promised to give best consideration to the suggestion of 

giving reprsentation to Members of Parliament on the Board of Directors 
of the Banks and an increase in the lIdvances given to the agriculturists. 

Essential Services Maintenance (Assam) Bill: On July 3, 1980, the 
Minister of State in the Mi.nistry of Home Affairs, Shri Yogendra Makwana 
moved a mo:ion for consideration of th(,' Bill* :md aiso 2 Statutory Resolu-

tion regarding approval of the notification issued by the Assam Goverment 
declaring certain services as essential. Initiating the discussion he said, 

that the Bill became very necessary in view of the very grave situation in 
Assam where all the activities had CO'lle to a standstill and the Government 
servants a~ well as the officers of the Public Undef'.!ikings. were takinr part 
in the agitation. 

Earlier, moving a ~tatuto  resolution regarding disapproval of the 
Essential Services Maintena:nce (Assam) Ordinance, ] 980, Shri Ge<:rge 
Fernandes said that the legislation was not less than a formal declaration 
of emergency on the people of Assam and that it struck at the roots :lnd 
liberties of the working class. The Bill, which dealt with the situation 
ill essential services, excluded no one itn the State and provided a blanket 
power to the police to arrest anyone under suspicion without a warrant and 
after a summary trial. There was no appeal and no right to protest. 

Supporting the BilI, Shri C. T. Dhandapani urged the Government to 
make efforts and take stem action to restore normalcy in Assam. 

Replying tf') the discussion on Julv 4, 1980 in which 16 Memhers 
participated", Shri Makwana contended that the movement started by the 
AASU in Assam was not communal hut some political parties Hnd politi-
cians instigated the people there and created communal tensions, with the 
result that the poor and the minorities suffered. 

The Minister assured the House Ihat the rropo-;cd measure would be 
used only during crises, just as the one existed now, when the essential 
services were disrupted. Allaying the fears expressed by Members that 
the Bi]) entitled the Government to declare any service as essential, the 
Mini!':ter pointed out th!lt the Government would t'lke the House int-1l 

-The Bill was introduced by the Minister of St:ite in the Ministry of 
~o  Affairs, Shri Yogendra Makwana on June 26, 1980. The motion for 
,eaVe to introdUCe the Bill was opposed by Sarvashl'i Indrajit Gupta and 
Somnath Chatterjee. The House was divided on the Motion, with Ayes 144 
and Noes 79. 

• -Members Who took part in the discussion were: Sarvashri Niren Ghosh. 
~onto  Mohan Dev, Arif Mohammed Khan, Narayan Choubey, P. S. Sangma, 
roI. Narain Chand Parashar Sarvashri Mundar Sharma, R. K. Mhalg!, 
~ ill a Varma, Zinul a ~  Harikesh Bahadur, G. 1\1'. BanatwalJa. Pius 
Tukey, Ram Vilas Paswan, Gir!dhar Gomango. 
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confidence before taking any such step. Dealing with the criticism that impo-

sition of the ban on strike was unusual, Shri Makwana drew the attention of 

the Members to the views of the Governing Body of the ILO on Freedom 

of Association, which had supported the ban on strikes in essential services. 

He said that there was TlO dirt .. 'Ct evidence of ~ i n involvement in 

Assam agitation and assured the House that the Government would 

definitely take strictest action against outside elements, if they were found 

involved. 

After Shri George Fc.rnandcs replied to the debate, the Resolution fot 

disapPJ oVlll of the Ordinance was pllt to '.ote and was ,ncgatilved. The Bill 
was thereafter passeJ. The Resolution for approval of the Notification 

was also adopted. 

Assam SllItc Legisluture (Delef.:atio/l of Powers) Rill: Moving the 
motion for consideration of the Bill· on Judy 5, 1980, the Minister of 

Home Affairs, Giani Zail Singh recalled that the proclamation of December 
12, 1979 mmle by the Pl't:sident u'1der article 356 of the Constitu,tion in 

Il'elation to the State of Assam provided inter-alia that the; powet of the 
'State Legislature would be exercised by or under the authority of Parlia-
ment. The Bill, therefore. sought to confer on the President the power 

of the State Legislature to make laws in respect of Assam provided that 

before making such laws, the President must consult a Committee consisting 
of 45 Members of Parliament constituted for the purpose. The Bill also 

empowered Pllrli'ametnt to direct modifkations in the laws made by the 

President, if considered n cc~u  

Sarvashri Mukunda Manoal, Bapusaheb Parulekar, Harikesh Bahadur, 

M. M. A. Khan, A. K. Roy, Chitta Basu, G. M. Banatwalla, Bhogendra 

Jha and C. T. Dhandapani took part in the brief discussion whic6 ensued. 

Winding Up' t~ discussion, Giani Zan Singh maiintai'J'lIf'd that there was 
nothing in the ~i  contradictory 10 the provisions contained in a tic ~ 356 

and 357 of the Constitution. 

DeaHng with the problem of A ~ a  he said that tbe Government had 
ilnvited the entire opposition for discussing the problem and it had emDhll-
sised that the problem should not be solved politically but economically 

and socially. The Government, he added, did not want to adbpt st.rict 
meaSures, but there was no other way out for protecting the interests of 
the bel pless people. He favoured the suggestion put forward by Members 

regarding bringing out a 'White Paper' on the Assam problem. 

The Bill was, thereafter, passed. 

·The Bill was introduced by the Minister of State in the Ministry of 
Home Affairs, Shri Yogendra Makwana, on June 26, 1980, 
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Finan('e (No.2) Rill, 1980: 111 Moving that the Bil: be tJken i'nto 

consideration, the Minister of Finance, Shri R. Venkataraman ~i  on July 
24, I ~~ that it sought to continue, till 1985, the fax-holiday in respect of 
new industrinl undertakings, approved hotels a!nd sh:ps, in modified form. 
It would he extended front seven to eight years for assessees other than 
cooperaf ivc societies and \\ould not t-e denied to an indu"!trial undertaking 
termed by tran'lfer of previously used machinery or plant, if the equirment 
s(} tran<tferred did '!lot exceed 20 per cent of 'I he total value of the machinery 
or plant in business. He also proposed exemption from income tax of the 

profits and gai,ns derived from a business of livestock breding or poultry 
'Or dairy farming upto Rs. 15,000. The BHI, he said, sought. to revive 
interest accuring or arising to scheduled banks after June 30, 1980. 

Interest recevied by all-India industrial finance institutions, namely IDBI, 
IClCI, IFCr and IRCr, was also proposed to be brought within the ambit 
of J nt('rest 1 ax Act. 1974 

The discllssion on thc Bill contnucd on July 25, 28, 29 and 30, 
Participating in the discussion on July 25, 1980, Shri Madhu Dandavate 
welcoMcd the proposal of setting up of a Committee  to probe into the 
working of Public Undertakings and asked the Government to provide a 
dcvelnpment rebate for the development of backward areas. Shri C. T. 
Dhandapani urged the Govrenment to streamline the function:ng of income 

tax department, to set up some major indusn:v in backward areas in Tamil 
Nadu and fixing the price of paddy at Rs. 150 per quintal. Shri Jaipal 
Singh Kashyap urged the Government to fill up all the \'acancies ~  

for the Scheduled Castes and Scheduled Tri,bes and provide unemployment 

allowance to all the unemployed o ~ in the country. 

Winding up the five-day i cu ~ on ;0 which as a~ as 43 other mem-
bersu participated, Shri Venkataraman assured the House that the Govern-
n n~ was trying to iimprove the disuihution ~ tc  and taking effective 
action against hoarding and black-marketing to hold the price line at the 
level more or less at which it had reached. 

• The Finance Bill (No.2) was introduced by the Mif1ister of Finance 
on June 18, 1980, 

··The other Members who took part in the discussion were Sarvashri Ajit 
Kumar Mehta, A. T, PatH, Kamal Nath Saminuddin, Bhagwat Jha Azad, 
,TYOtirmoy Bosu, B. R. Nahata, S. B. ~ an  Anand Singh, Manoranjan 
Bhaktll, Vijay Kumar Yadav, Tariq Anwar, J. C. Barve, Harikesh Bahadur, 
~un a  Ram, R. L. Bhatia, Satish Agarwal, Mohan Lal Sukhadia, Gulsher 

~  K. P. Uno!1ikrishnan Bheekha Bhai Harish Chandra Singh Rawat, 
~a i u  Rahman, Niren Ghos':l, Krishan Dutt Sultanpuri, B. D. Singh, 
p arasram Bhardwaj, Chitta Basu, DatY8 Deo Singh, A. K. o~  a ~n  

K:asad., K. C. Sharma, G. M. Banatwall, K. T. Kosalram: PIUS· Tlrkey, 
p unllslndhll Bhooj, Shivkumar Singh, Ashok GehIot, Vilas Muttemwar, 

Mo a~ al and Smt. Gurbinder Kaur, Smt. Usha Verma and Smt. Geet 
• ukerlee. 
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Sbrl Venkataraman did not agree with the Members that the Plan size 
was inadequate. On the other hand, he maintlUned that Rs. 2000 crores, 
i.e. 16.6 per cent increase in the sm of the Plan was appropriate and 
manageable within the constraints faced by the country. 

Sharing concern regarding the menace of black mODey, the Finance 
Minister observed that the suggestions made by :the Members of freely 
converting the black money into white at a premium or demonetising entire 
currency were fraught with most serious consequences. The Government, 
he added, was seized of the matter and would do the best in the circumstances. 

The motion for consideration of the Bij:l was adopted and the Bill, as 
amended. passed. 

C. THE QUESTION HOUR 

During the Session, 16,382 notices of Questions (12,372 Starred, 3,617 
Unstarred and 393 Short Notice Questions) were received. Out of these 
982 Starred, 8,058 Un starred and two Short Notice Questions were 
admitted. On cancellation of the sitting of the House fixed on August 14, 
1980, 21 Starred and 191 Unstarrej Questions listed for that day lapsed. 
After the Uc;ts of Questions were printed, 24 S')arred and 91 Unstarrcd 
Questions were postponed/transferred from one Ministry _to another. 

Daily Average of Questions: Each ta ~ Ust co'ntni-ned 20 questions 
except those of June 13,  18, 25, 27, July 7, 9, 10, 14,  16,  18, 24, 25, 
28,  29, August S, 6, 7, 8, 11 and 12, 1980 which contained 21 questions 
each and that of July 4 and 8, 1980 contained ~  questions each, the addi-
tional questions being transferred!postponed questions from other dates. On 
an average, 7 questions were orally answered daily on the floor of the House. 
Maximum number of Sta.rred u ~ion  orally answered Was 12 on July 
10, 1980 and the minimum answered orally ~  2 on June 12, 1980. The 
average number of questions in the Unstarred Ust came to 167 as against 
the prescribed limit of 200 questions. 

Half-an-Hour Discussions: In aU 270 notices of Half-an-Hour discus-
sions were received during the session. Out of these, 82 notices were 
admitted and 10 were actually discussed on the floor of the House. 

RAJY A SABHA * 
HUNDRl:D AND FOURTEENTH SESSION 

The Rajya Sabha nlet for its hundred and fourteenth session on June 
9, 1980 and adjourned sine die on July 9, 1980. A resume of some of !he 
important discussions held and other business transacted during the seSSion 

are briefly mentioned below. _" 
. ·Contributed by the Research and Library Section, Rajya Sabha secre-
tariat. 
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A. DISCUSSION'S 

Statutory Resolution setkimz continuance of the Presidtntial Proclama-
tion in Relation to State of A~ a  00. June 9, 1980, the Minister of State 
in the Ministry of Home Affairs, Shri Yogendra Makwana moved a resolu-
tion seeking continuance ill force of the Proclamation issued by the Presi-
dent on December 12, 1979, under article 356 of the Constitution, in rela-
tion to the State of Assam, f{u a further period of six months with effect 
from June 12, 1980. Speaking on the Resolution, the Minister said that 
the developments in Assam, .particularly the growing violence there, had 
caused great concern and distress to the Government. He said that inspite 
of an all-party appeal issued 011 March I, '1980, asking the agitators to 
withdraw the agitation and create an atmosphere conducive to finding a 
practical solution to the problem of foreign nationals, the agihltion had been 
int ~i i  He assured the House that instructions had been iSlUed to the 
Assam Administration to provide full profection to the linguistic and reli-
gious minorities and to provide relief to the affected persons. 

Intervening in the discussion'" on June 11, 1980 the ~  Minister, 
Shrimati Indira Gandhi expressed the Government's concern over the 
ihappenings in Assam and Tripura. Clarifying the position in regard to the 
'foreign nationals' in A.sam, She said that in 1971 when Bangladesh came 
into being, many people had come into India and the country had 
accepted them. In the courSe of exchange of talks end letters between the 
then Union Rehabilitation Minister, and his counterpan in Bangladesh, it 
had been agreed that only from 1971 onwards would the immigrants be 
asked to go back. Even at the o n n~ meeting with the leaders of 
the Opposition parties in Parliament it had been suggested that we should 
stick to the 1971 date, She said that it was physically not possible to start 
the work relating to the, foreigners' issue from 1951. In her view the 
National Register of 1951 was not a very authentic document. 

After the Minister of State in the Ministry of Home Affairs, Sbri 
Yogendra Makwana had replied to the discussion the Resolution was adopt-

ed by the ou~  on June 11, 1980. 

Steep Rise in Prices of Essential Commodities: On June 10, 1980, SlId 
Jagdish Prasad Mathur called the attention of the Minister of Civil Supplies 
!O the steep rise In the p'rices of essential commodities, their non1vailability 
In the market and the steps taken by Government in that regard. 

-·Other membenwho took part in the discussion were Shrimati Purabi 
Mukhopadhyay, Shri Bipinpal Das, S/Shri Ramakrishna Hegde, Jagannath-
rao Joshi, Ladli Mohan Nigam, P. Ramamurti, D. P. Cbattopadhyaya, Kalyan 
Roy, Dinesh Goswami Sankar Ghose T. Aliba Imti, Ramanand Yadav, 
Ajit Kumar Sharma 'Robin Kakati 'Kalraj Mishra, Sadashiv Bagaitkar, 
K. C. PlIIlt; Prof. ~ u in ~n and Prof. Sourendra Bhattacharjee, 
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Making a statement on the subject, the Minister of Civil Supplies, Shri 
V. C. Shukla said that a number of measures had been taken by the Gov-
ernment in the last six months to improve the situ·ation. The provisions of 
the Essential Commodities Act and the orders issued thereunder as well as 
the Prevention of Blackmarkcting and  Maintenance of Supplies of Essential 
Commodities Act, 1980 were being enforced by the States vigorously. He 
assured the House that the Government bad been trying and would try to 
improve the public distribution system so that the people might get essential 
commodities at reasonable prices. The question of creating "buffer stocks 
of essential commodities would also be considered. 

Clashes in l'ripllra ; On June 17, 1980, Shri Nageshwar Prasad Shahi 
called the attention of the MinisteT of Home Affairs to the serious situ'alioll 
arising out of clashes in Trip\lra resulting in the death of about 500 persons 
and injury to many others and failure of Government to take effective steps 
to curb this violence. 

Making a statement on the subject, the Minister of State jn the Ministry 
of Home Affairs, Shri P. Venkatasubbaiah said that the Tripura Upjati Juba 
Samity had been championing the cause of the tribals, had organised 
a Dumber of meetings and agitations on the demand for detection and 
deportation of foreigners. The "Market Boycott" programme ]Qunched by 
the TUJS from June J, onwards was marked by a number of violent 
incidents. According to the information received from the State Govern-
ment, 358 persons had lost their lives, over 500 were injured and about 
2,20,000 persons had been rendered homeless and been accom-
modated in relief camps. Army and para-military forces had been rushed 
Bnd contingents deployed in the iiuerior aroos. According to the State 
Government, 898 persons had been taken into custody. The situation con-
tinued to be tense and would require a close watch. 

Replying to the 'points rai!led by the Members, the Minister of Home 
Affairs, Giani Zail Singh said that the hate campaign started in Assam had 
its impact in Tripura also. He assured the House that the Government of 
India was making every effort to provide maximum assistance to th'.! State 
of Tripura, It was a national issue and we should rise above party-politics 

to solve it. 

Court of IlIquiry to Investigate itno tile Cr4\11 0/ Pitts Aircraft: On 

Junc" 27, 1980, Shri Jagdish Prasad MathuT called the" attention of the 
Minister of Shipping and Transport and TOlN"ism and Civil Aviation to 
the cancellation of the Government Notification appointing a Court of Inquiry 
to investigate into the crash of the Pitts aircraft to June 23, 1980, in which 
Shri Sanjay Gandhi, M.P. and Capt. Subhash Saxena were killed. 

Making a statement on the subject, the Minister of Shipping and an~  

port and Tourism and Civil Aviation, Shri A. P. Sharma referred to hIS 



Sessional Review-Rajya SabhG 

statement made in the House on the previous day about the decision to 
order a formal investigation into this accident under Rule 75 of the Air-

craft Rule5 1937 by a Judge of the Delhi High Court. A notification had 
been issued on June 23, 1980 in pursoonce of this decision. However, the 
Director-General of Civil Aviation, who functioned under the Aircraft 
Rules which conrerred independent powers upon him, entitling him to 

exercise them without any reference to the Central Government, had 
already invoked his powers under Rule 71 by ordering investigation into 
the accident. At the time of Government's notification it had not been 
brought to their notice that an Inspector of Accidents had already been 
appointed to investigate the accident and to submit his report in terms 
of sub-rule (5) of Rule 71 of the Aircraft Rules to the Diretcor-General 
who, in turn, would forward it to the Central Government with his com-
ments. The report, the Minister assured, would be shared with the Members. 

The Budget (Railways) 1980-81-: Initiating discussion on the Raioway 
Budget for 1980-81 on June 10, 1980, Shri Narasingh Prasad Nandi said 
that out of the total investment of Rs. 760 crores proposed in the Budget, 
the proportion of investment under Plan heads was 27.5 per cent, which 
was not unusual. No 'serious effort had been made to rationalise the ope-

rating ratio and to bring down the ratio of  total working expenses to the 
total earnings and thereby save a little more money for further investment 
either fof' expansion or modernisation of the Railways. Although freight 
and pass:nger fare had been increased, no additional amount had been 
allocated in the Budget for increasing passenger amenities and tbe other 
Railway Users' amenities. There was an incre:lsc of 10 per cent in .the 
second class passenger fare. This should be reconsidered. The perish-
able commodities wh!ch were transported by the goods trains must also 
be exempted from the proposed freight increase. 

Replying to the discussion" on June 30, 1980, the Minister of Railways, 
Shri Kamlapati Tripathi said that he had taken note of the suggestions 
made by the Members with regard to regional problems such as laying of 

·Laid on the Table of the House on June 16, 1980. 

• ·The Members who took part in the discussion were. Shri Narasingha 
Prasad Nandi Shrimati Sushila Sankar Adivarekar, Sarvashri Ghanshyam-
bhai Oza, ~ i Sankar Bhabra, B. Satyanarayan Reddy, K. Chathunni 
Master, M. R. Krishna, C. Haridas, Bapuraoji Marotrooji Deshmukh. U. R. 
Krishnan, V Gopalsamy, Shiva Chandra Jha, Ajit Kumar Sharma, i a~i 
Prlltibha Singh, Sarvashri Kalyan Roy, Shyam Lal Vadav, T. Aliba Imh, 
Nageshwar Prasad Shahi, Shrimati Purabi Mukhopadhyay. Sarvashri Amar· 
proilad Chaktaborti, Seato Swu, Robin Kakati, Prakash' Mehrotr& •.. Lacil' 
Mohan Nigam and Ng. Tompok Singh. 
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new lines, conversion of lines to broad gauge lines etc. and would write 
to the Membecs personally with regard to them: A cell had been set up in 
the Railway Board to examine the recommendations of the National 
Transport Policy Committee and try to finalise as to how best the expan-
sion of railways would be made. In the North-Eastern resion, work relat-
ing to 6 railway lines had been taken up in the frontier areas, besides 
construction of some bridges. The Government had tried to see that some 
development work was undertaken in each State. It misbt be survey work, 
extension of existing railways or construction of new railways. An effort 
had also been made for modernisation' and extension. Efforts would be 
made to improve the situation reaarding increased amenities for the 
passengers. 

The Butlget (General) (198()"81)*: Initiating discussion on the General 
Budaet for 198().81 on July 1, 1980 Shri V. B. Raju said that because of 
declining power generation even the coal production was said to have gone 
down. Coal shortage was said to be responsible for the poor performance 
of the industry. The vicious circle should be brokeD. Over-centralisation 
had taken place through the instrumentality of licensing and financing, and 
initiative was gone. The problem of unemployment in th.e country 
oould DOt be solved by ad hoc programmes like the food-for-work pro-
iramme or the rural employment programme. 

The discussion in which a larse number of members participated· * 
continued on July 2 to 4 and concluded on July 7, 19'80.. 

Replying to the discussion on July 7, 1980, the Minister of Finance, 
Shri R. Venkataraman said that never before a Budget, which provided so 
many concessions to such a variety of people in all seeton of society, had 
been presented. For the first time the Budget was prepared in relation to 
the election manifesto, which had been placed before the people. ReJief 
had been given to encourage voluntary savings by the middle-class people. 

·Laid on the Table of the House on June, 18, 1980. 
··Other Members who took part in the discussion were Sarvashri N. K, P. 

Salve, Piloo Mody, Ram Lakhan Prasad Gupta, Shrimati Nargis Dutt, Sarva-
shri Rameshwar Singh. M. R. Krishna, Dr. M. M. S. Siddhu, Shrimati Usha 
Malhotra, Professor Sourendra Bhattacharjee, Sarvashri Sankar Ghose, 
Harki.han Singh Surjeet, Bishambhar Nath Pande, A. G. Kulkarni, KaJyan 
Roy, U. R, Kl'ishnan, V. P. Munusamy, B. Ibrahim, G. C. Bhattacharya, 
Prof. D. P. Chattopadhyaya, Sarvashi Ladli Mohan Nigam, Bipinpal DRs, 
Alexander Wariri, Shrimati Sushila Shankar Adivarekar. Dr. Bhai Mahavir, 
Shri R. R. l\IIorarka, Shrimati Monika Das, Professor Rashedduddin Khan, 
Shrimati Amarjit Kaur, Shrimati Noorjehan Razack, Sarvashl K. S. Malle 
Gowda, Sy-ad Rahmat Ali. Bhanu Pratap Sinlh, Hari Sinlh Nalwa, B. V. 
Abdulla Koya, K. K. Madhavan, Ramakrishna Hegde, Sadashlv Bapitkar 
and Shri Ghouse Mohiuddin Sheikh. 



SessionQl Review-Rajya Sabha 

An additional depreciation allowance had been provided to industries to 
enable them to make investments in the economy. Concessions had been 
given to the electronics industry which was highly labour intensive and 
for import of sophisticated equipment and raw materials which were not 
produced in the country. Relief had also been provided in respect of radio 
licences. 

Sbri Venkataraman said that it would be the endeavour of the Govern-
ment to see that as far as possible a measure of balance between agricul-

tural prices and industrf,al prices was achieved in course of time. The 
Government could not allow agricultural prices to lag behind to the detri-
ment of development of agriculture in the country. InOation was a national 
problem. Inflationary potentials in our economy were very heavy. There 

was more money in the market than the goods available. This problem 
should be tackled keeping in view both the supply and the demand factors. 

The Minister further said that the public sector must have the com-

manding heights in the economy and it should provide all the basic mate-
rial for development; the private sectOr had its hold within the parameters 
set for it and it should be enabled to grow and .function as complementary 
to the public sector. 

B. LEGISLATIVE BUSINESS 

The Essential Service Maintenance (Asselin) Bill, 1980"': On 
July 8, 1980, Shri Jagdish Prasad Mathur moved a Resolution seekins 
disapproval of the Essential Services Maintenance (Assam)  Ordinance, 
1980 (No.2 of 1980) promulgated by the President on April 6, 1980. He 
said t ~t the present Bill which sought to replace the Ordinance was a very 
dangerous one. Continuing his speech on the next day, he said that the 
Bill sought to give unlimited powers to the Government for crushing the 
mass movement in A,ssam. Almost all services had been brought UDder 
the purview of the Bill, Deterrent punishments had been provided for the 
agitators. Even those who might help them financially or otherwise had 
not been spared. The right to strike had been taken away from the wor-
kers. He urged the House to disapprove the Ordinance and reject and 
return the Bill to Lok Sabha. 

Replying to the discussion. Shri Mathur said that aU the Members 
belonging to the Opposition except those of D.M.K. and A.D.M.K. bad 
sUpPOrted his Resolution. Even Members of Congress (I) had accepted 
the genuineness of the agitation and were of the opinion that some solution 
of the problem had to be found. 

He said that the movement in Assam was a popular uplurge which 
could not be suppressed by use of power. The foreigners should be treated 
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as foreigners. It did not make any difference whether they had COOle fro 111 
Pakistan or from Bangladesh. He pleaded externment of foreign missiona-

ries working in Assam and Tripura. 

On July 9, J 980 the Minister of State in the Ministry of Home AHairs 
Shri Yogendra Makwana moved the motion "for the consideration ot t ~ 

Bill and also moved the following Resolution : . 

"That in pursuance of sub-section (2) of the Essential Services 
Maintenance (Assam) Ordinance, 1960, (No. 2 of 1980). this 
House approves the issue of Government of Assam Political (A) 
Department notification No. PLA-334/80n, dated the 7th April. 
19MO, declaring the services in connection with the production, 
supply and distribution of water and eleclricity including the 
sCfvices undcr the Assam State Eh!Clricity including the suviccs 
under the Assam State Electricity Board constituted under the 
Electricity (Supply) Act. ] 948, to be essential services for the 
purposes of the said Ordinance:' 

Speaking on the Bill and the Resolution, the Minister said that an unpre-

cedented situation had been created in Assam due (I) agitation. The essen-
tial scrv:ces had not been allowed tn function with the result that not ~nl  

the people o'i Assam but the people of the entire North-East Region as 
well were suffering. The agitation did not help the workers. The BiII 
had been brought forward for allowing the wor\(t'rs to function, to work. 

There ·was nothing ~  in the arrests without warrant. It was provided 

in the Criminal Procedure Code also. 

Replying to the discussion·, Shri Makwana said that the Industrial 

Disputes Act was not comptehensive and many of its provisions were sut.:h 

as could not work in the present context when somc strict measures wer.! 
required. Therefore, the present Bill had been brought forward. Shri 
Makwana further said that the notification issued by thl! Government of 

Assam had to be placed before both the Hou-ses of Parliament, as it would 

become null and void without the approval of ParliamClllt. 

After discussion, the Resolution seeking disapproval of the E-ssential 

Scrvl.ves Maintence (Assam) Ordinance, 1980, was negatived, the 
motion for consideration of the Bill was adopted, and the Bill was passed 
by t}1e House on July 9, 1980. The Resolution seeking approval of the 
Notification was also adopted on the same day . 

• Other Members who took part in the discussion wefe ~ i S. W. Dhabc. 
Prof. D. P. Chattopadhyaya, Sarvashri Syed Shababuddin, Ram Lakhan 
Pra!lad Gupta, Sadashiv Bagaitkar, Asad Madni, in ~  o~ a i  P. RAma-
murt!. M. Kalyanasundaram. D. Heerachand, L. Ganesan and. Dr. Ra/iq 

zakaria. 
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The Auam State Legislature (Delegation of powers) Bill, 1980·: On 
July 9, 1980, moving the motion for consideration of the Bill, the Minister 
of Home Affairs, Giani Zail Singh said that the Proclamation of the 
President on December 12, 1979  under article 356 of the Constitution in 
relation to the State of Assam provided, illler alia, that the powers of the 
State Legislature would be exercised by or under the authority of Parlia-
melll. The present Bill sought to confer on the President the power of the 
State Legislature to make laws in resp-.!ct of the Slate as it had been the 
normal practice to undertake such legislation in r;:laHon to .a State under 
Presidept's rule. Provision had been made in the Bill for constitution 
of a Consultative Committee consisting of 45 Members of Parliament in 
this regard. Parliament had also been empowered to direct modifications in 
the laws made by the President,. if considered necessary. 

Replying to the discussiont Giani Zail Singh said that it would 'not be 
proper to have doubts about the Government's intention to keep the COUll-
try united. The Bill had been introduced under the provisions of t ~ 

Constitution of India and for the benefit and safety of the Assamese people. 

He further said that it was not correct  to say that the Government· 
had resorted to repressive measures in Assam. There had been only a show 
:of force so that things might not deteriorate to the extent they had 
deteriorated in Tripura. The delegation of power!! to the President pro-
posed under the Bill would in no way affect the course of negotiations. He 
did not doubt the sincerity of the students but somehow the agitation was 
being controlled by elements which wanted to create difficulties for India. 
The Government considered the Assam issue a national issue and wanted 
III solv(' it through negotiation, persuasion and cooperation· of everyone. 

The motion for consideration of the Bill was adopted and the Bill was 

passed on the same day. 

C. QUESTION HOUR 

During the 114th Session of the Rajya Sabha 3398 notices of Ques-
tions (3)49 Starred 249 Unstarred and 20 Short Notice Questions) were 
received. Out of these, 355 Starred. 1392 Unstarred u ~ion  and 1 Short 
Notice Question were admitted. After the lists of Questions were printed, 
)) starred Questions and 55 Unstarred Questions were transferred from 

one Ministry to another. 

-Laid on the Table of the HOUSe on July 7, 1980. 

tOther Members who took part in the discussion were Shrimati Mar-
garat Alva, Sarvashri Bishambhar Nath Pande, Manubhai Patel, Harl 
Shankar Bhabra, Hukmdeo Narayan Yadav. Bhupesh Gupta, Kalp Nath 
Rai, Ajit Kumar Sharma and Amarprosad Chakraborti. 
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Daily average of Questions: Each of the lists of Starred Questions con-
tained 20 questions except those of June 26 and 30 and July Ist, 1980, 
which contained 21 questions. On an average ~ questions per sitting were 
orally answered on the floor of the House. The maximum number of 
questions answered orally was 8 on June 16 and 20, 1980 and the minimum 
was 1 on June 9 and 13, 1980. The average number of Questions in the 
List of Unstarred Questions came to 87. 

rial/-an-Hour Discussions: In alI, 9 notices of Half-an-Hour DI!ICUS-
sions were received during the Session. Ouot of these only two notices 
were discussed in the House. 

D. OBITUARY REFERENCES 

During the Session, the Chairman made references to the passing away 
of President Josip Broz Tito of Yugoslavia, Shr.i JetJhala Harikrishna Joshi, 
Sbrimati Shyam Kumari Khan, Shri Kasu Vengala Reddy, Shri Mabavir 
Tyagi, Shri P. Abraham, Shri A. V. Kunhambu, (an ex-Members), Shri 
Sanjay Gandhi, Member of lDk Sabha and Shri V. V. Giri, former President 
of India and former Olairman of Rajya Sabha. The House stood in silence 
for a minute as a mark of respect to the memory of the deceased. 

RA'JY A SABRA * 

HUNDRED AND FIFTEENTH SESSION 

The Rajya Sabha met for its hundred and fifJteenth session on July 23, 
1980 and adjourned sine die on A.ugust 18, 1980. Some of the important 
subject discussed during the ~ ion are briefly mentioned below. 

I. DISCUSSIONS 

Deteriorating Law and Order Situation in Various parts of the country: 
On July 23, 1980 Shri Shiv Olandra Jha called the attention of the Minister 
of Home Affairs to the deteriorating law and order situation in various 
parts of the country, ranic\1]arly in Delhi as evidenced by a spate of rect:nt 
major dacoities that had taken place in the city recently. 

Making a lItatement OD the subject, the Minister of State in the Ministry 
of Home Aftairs, Shri Yogendra MakWlana, said that there was a steep 
deterioration in the law and order situation in the country during the years 
1977 to 1979. Restoration of law and order was, therefore, a major con-
cern of tlle .present gover,nment. The problem was discussed at the (".JOver-
nors' and the Chief Ministers' conference convened by Ilhe Home Minister 
in April, 1980 as well as pt official level conferences. Several t ~ had 

·Contributed by the Research al1d Library Section, Rajya Sabha Secre-
tariat. 
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been sUlgested to the State Governments to improve the law and order 

'situation. 

So far as Delhi was concerned, the Jaw and order situation was receiving 
full attention of the Government. The Home Minister and the Lt. Gover-
nor were personally reviewing the situation and various steps like augment-
ing the staff, setting up of nrw poIi<:e stationslpolice posts, modernisation 
of the Police Control Roo!l1s and the replacement of old vehicles by new 
IOnes etc., had been taken. Intensive foot and mobile patrolling had been 
introduced. It was hoped that i~ these steps the law and order situation 
should make alppreciable improvement. 

Working of Ministry of Energy and Department of Coal: On July 
23, 1980 initiating discussion· on the working of the MinisVy of Energy 
and the Department of Coal Shri Krishna Chandra Pant said that the 
whole process of economic development was l~t  to the supply of energy. 
The Government would have 10 invest whatever was necessary in this 
sector. He said that the IJower sector, at least the thermal power sector, 
was not functioning efficiently and productivity of the coal sector had also 
gone down. Unless the Department of Petroleum was brought under the 
Ministry of Energy, an integrated view of the problem would become very 
difficult. The Government shOUld set up a Parliamentary Committee on 
the lines of the Public Accounts Committee which could consider energy 
,problems as they arose. 

Replying to the discussion, the Minister of Energy and Coal, Sbri A. B. 
A. Ghani Khan Chaudhuri, said most of the countries in the world were 
facing energy crisis and there was no single lP1"escription for solution of 
the problem. The future growth of India depended on how India as a 
nation could solve the complex problem of energy. Keeping in view the 
picture of energy needs for 1he future, the Government was going ahead 
with an integrated energy policy of reducing dependence on oil, promoting 
the programme of conservati('n, developing electricity based on coal hydro 
and nuclear, and acceleratjng research and development in non-conve-ntional 
energy sources. The present task was to ensure that the energy requirements 
of the country were met by "he elcotrical power as far as PlBcticable. But 
unfortunately, the share of t"lectrical energy in the total commercial cn ~ 

consumption was at present only 28 per cent. This was a big gap and the 
Government would endeavour to cover it. 

·Other Members who took part in the discussion were: Sarvashri 
Ramanand Yadav, Ghanshyam Bhai Oza, Lakhan Singh, N. K. Bhatt, Sada-
Shiv Bagaitkaf, Shri Kalyan Roy, P. Bamamurti, V. Gopalsamy,S. K. 
Vaisbampeyan, Dr. Malcolm S. Adiseshiah, Sarvashri Shyam Lal Vadav, 
Ram Lakhan Prasad Gupta, Shrimati SushUa Shankar Adivarekar and 
Prof. Soureadra Bhattacharjee. 
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Working 0/. Mini.ftry of l ~ ation and Broadcasting: On July 24, ~  

Shri Nand Kishore Bhatt initiated discussion· on the working of the Minis-
try of Information and Broadcasting. He said that the Ministry had a very 
important role to play in the aU-round working and development of the 
country. It had to prepare the people towards the cherished goal of demo-
cracy, socialism and secularism through the mass media of radio, television, 

films, newspapers, etc. Welcoming the withdrawal of the annual licence 
fee in the case of c;mal1 radios and small transistors he suggested ~ nill  of 
more relay T. V. centres and better T. V. programmes. He further !'aid 
that films were a powerful weapon of communication, social education and 
national integration. This sector should not therefore be with only a few 

rich people or with those having black money. Also, diffusion of ownership 
of newspapers and delinking them from the big industries and big influential 
business houses were issuC1; which must be gone into in depth foi' th·\! growth 
of healthy journalism. 

Replying to the i cu~ i n on July 28, 1980 the Minister of Infurma-
tion and Broadcasting, Shri V. P. Sathe said that there was a proposal to 
have 22 short wave staticns d 250 to 500 k.w. in the Sixth Five Year Plan. 
It would also now be o ib ~ for Television-ten times more powerful than 
any other media for a country particularly, like India-to reach nearly 
all the electrified villages in the country, even in the remotest ooes in the 
North-east region, when INSA T came in t 982. The Government had decid-
ed to give representation on the Press Commission to a cross-section of 
Journalists including representatives of small papers, medium papers and 
lan ua~ papers. 

Working of Ministry 0/ Planning: Raising the discussion" on the 
working of the Ministry of Planning on July 3 t, 1980 Shri Era Sezhiyan 
said that planning was an important process by which Government sought 
to attain the goals of social and economic justice. It was high -time that 
serious thought was hes,towed on the process of planning itself as the 
country was steadily and progressively going down inspitc of planning. 
All through the Plans, the Government had been assuming a growth rate 

·Other Members who took part in the discussion were: Sarvashri S. W. 
Dhabe, Era Sezhiyan, Bis:1ambher Nath Pande, J. 1>. Mathur, Ladli Mohan 
Nigam, Mahendra Mohan Mishra, Smt. Kanak Mukherjee, Smt. Nargis Dutt, 
,Smt. Usha Malhotra and Smt. Purabi Mukhopadhyay, Sarvastiri. A. P. 
Janardhanam. KBlyan Roy, Shrika.nt Verma, Muraspl0 Maran, Syed Shaha-
~l in and Alexander Warjri. 

•• Other Members who took part in the discussion were: Sarvashri Bip-
inpal Das, SankBr Ghosh, Sunder Singh Bhandari, Syed Sibte Razi, B. Saya-
narayan Reddy, Roshan LaI, P. Ramamurti. Indradeep Singh, G. P. Mhaise-
kar,-Ajit Kumar Sharma, P. N. Sukur, Dr. Malcolm S. Adiseshiah, Shri 
'Ram Bhagat Pnswan and Shri Bhanu Pratap Singh. 
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of 5 to 7 per cent, but had been able to achieve only a growth r:ltc of 
3.2 to 3.8 per cent. Planning had been too much centralised. The States 
were never consulted before drawing up the centrally-sponsored schemes. 

The planning body should be made a statutory organisation in which the 

representatives of the States should also find a place. 

Replying to the discussion, the Minister of Planning, Shri Narnyan Dull 
Tiwari said that he agreed that !Planning should be made on the basis of 
national consensus. The draft of the Sixth Plan was under preparation, .md 
efforts were being made to inCOrporate in the new draft the promises and 

commitments made to the people. It was not proper to have folded up 
the Fifth Plan a year earlier. No one had supported the concept of a 

rolling plan. It was indeed not feasible toO have a new Five Year Plan 
every year. 

While he agreed that fop priority should be given to the agricullural 
sector, planning must take into account other sectors of the economy also. 
Otherwise, the planning process would be incomplete and development 
would become 10p5ided. In order that the benefits of planning reached the 
poor people, the Government had formulated the Food-for-Work-Pro-
gramme as well as a new National Emp\oymi!nt programme. Antyodaya 
scheme would also be redrafted to benefit the weakest sections of the society. 
He further said that centralised planning could not work in the country. 

The planning process would therefore have to he decentralised and 
for this it was necessary to strengthen the planning machinery hoth at the 
district and block levels. The Sixth Plan should aim at utilising the existing 

infrastructure to the fullest possible extent. The dewlopmental work in 
the Eastern region had of course come to a standstill but with the return of 
normalcy in the region all the concerned persons would put their heads 
together to find out ways and means to push up the planning work ~o  that 

region. 

Working of the Ministry of External Affairs: Initiating discussion on 

the working of the Ministry of External Affairs on August 6, 1980 Shrimati 
Usha Malhotra, said that India's policy had been to defuS'C situations which 
could lead to confrontation and conflagration through a dialogue or sitting 
around the negotiating table. The bedrock of th..: country's foreign policy 

was non-alignment and, India, like any other developing country, needed 
peace for progress and modernisation. 

The recent development in Afghanistan should be ~n aga'nst the back-
ground of deterioration in the global and regional environments. He 
pleaded for raising of the outlay on rhe Ministry of External Affairs as a 
certain standard had to be maintained by the embassy stafT posted abroad. 
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Also, measures should be taken to ascertain whether the instructions and 
guidolincs for treatment of the Indian visitors abroad were being given effect 

to in right earnestness. 

Replying to the discussion· on August 7, 1980 the Ministcr of External 
Affairs, Shri P. V. Narasimha Rao said that foreign !policy had to a very 

large extent become a matter of consensus in the country. About non-
alignment, the crucial question was whether as a movement it oould adapt 

itself to the changing conditions in the world. If it did not have to become 
a mantra, then it wl)uld have to look around from tUne to time and see 
whether its own concepts and methods of action were in tune with, and 
were effective for, the changed conditions of the day. If there had to be 
world peace, world prosperity was equally important. The question of 

world peace would become very difficult in a world where prosperity was 

so grossly maldistributed. 

B. LEGISLATIVE BUSINESS 

The Appropriation (No.3) Bill, 1980: Moving the motion for consi-
deration of the Bill" on July 28, 1980, the Deputy Minister in the Ministry 
of Finance, Shri Maganbhai Barot said that the Bill ipfovided for withdrawal 
out of the Consolidated Fund of  India of the amounts required to meet 

the expenditure for the year 1980-81 charged on the Fund as well as those 
voted by the Lok Sabha. The amount provided in the Bill was in-

clusive of the sums already r.uthorised in the Appropriation (Vote on Ac-
count) Act, 1980. Briefly, whik the Bill provided for gross disbursements 
of Rs. 55,221 crores, the net provision a ~  setting oft' co ~ i  and 
transactions in the nature of accounting adjustments, was for Rs. 21,467 

crort's. Nearly sixty per cent of t ~  was accounted for by developmental 
expenditure. The provision of Rs. 3,600 crores for Defence expenditure 
constituted about 17 per ccnt of the total. Interest ,payments accounted for 
12 per cent, statutory and other transfers to state and Union Terri,,'\ry 
Governments was 4 per cent and the balance 7 per cent of the provision 
was f,'r normal administartive and other expenditure. 

·Other Members who took part in the discussion were: Shrimati Margaret 
AlVa Sarvashri Syed Shahabuddin, Dinesh Singh, Syed Ahmad Hashmi, 
Dr. Bhai Mahavir. Sarvashri Bipinpal Dass, Harkishan Singh Surjeet, 
Bhupesh Gupta, U. R. Krishnan, Dr. Raflq Zakarin, Sarvaahri Dinesh 
Goswami. N. P. Nanda, J. K. Jain. Shiva Chandra Jha, N. N. PlWldey, 
Ladli Mohan Nigam. Shrimati Hamida Habibullah, Prof. Rasheeduddin 
Khan, Sarvashri Sharief-ud-din Shariq and Ramkrishnan. 

··The Bill, as paSSed by the Lok Sabha was laid on the Table of the 
HOUse on July, 24, 1980. 
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The _ussion on the Bi1l continued till July 30, 1980 when replying 
to the debate· Shri Barot, said that the main cause of the continued pressure 
OD the prices was the uilimaginative policies and mismanagement by the 
previous Government which was most clearly reflected in the failure of the 
infrastructure. There had been a growing resort to deficit financing in 
1978-79 and again in 1979"RO. Money supply had i·ncreased at an average 
rate of 18 per cent per annum. It was excessive, particularly in view of 
the stagnation in the in u~ al .production and the significant decline in 
agricultural production. Excess liquidity got generated in the system and: 
produced conditions in whiCh shortages due to supply constraints led to 
speculative expectations and thus ·aggravated inftationary trends. 11te Gov-
ernment was however taking steps to control the inftationary trends on a 
priority basis. 

The Illation for consideration of the Bill was adopted and the motion 
that the Bill be returned was adopted on the same day. 

The Finance (No.2) Bill, 1980: On August 4, 1980, the Minister of 
Finance Shri R. Venkataraman, moving the motion for consideraticn of 
the Bill," said that the Bill sought to continue till 1985 the tax holiday in 
respect of new industrial undertakings which had been set up after 31 st 
March, 1981. UDder tbe Income-tax Act, ~iation was admissible only 
in respect of machinery or p!ant which was actually used for the purposes 
of business or profession in the relevant accounting year. It was represented 
that the benefit of the new p'rovision might be lost in the cases where the 
machinery or plant was installed in one year but was actually put to use 
in the next year. But now additional  depreciation would be available in 
the year in which the new machinery or plant was installed or if the 
machinery or plant was first put to use in the immediately succeeding ac-
counting year, then, in respect of that year. The Income"Tax Rules had 
been amended to give effect to this decision. 

The Minister told the House that the Bill sought to make certain amend" 
ments to the Il)come"tax Act with retrospective effect in order to overcome 
the difficulties caused by some judicial pronouncements which ran counter to 
the intention underlying the provisions. The lPI'ovision in regard to deduc" 
tion in respect of donations for charitable purposes had also been amended 
so as to apply prospectively from April 1. 1981. 

·Other members who took part in discussion were: Sarvashri V. B. Raju, 
Khurshed Alam Khan, Biswa Goswami, Ramanand Yadav, Shrimati Mohin-
der Kaur, Sarvashri B. Ibrahim, C. J. Joseph, V. Gopa1samy, Shrimati Ratan 
Kumari, Dr. Malcom. S. Adiseshiah, Sarvashi Narasingha Prasad Nanda, 
Krishna Nand Joshi, Nageshwar Prasad Shahi, Kalyan Roy, R. Ramakrish-
nan, Shrimatl Pratibha,  Shrimati ~i l  Kaur, Prof. Ramlal Parikh, 
Sarvashri Harishankar Bhabhra, Rameshwar sinlh aod Sharte! Ud-din 
Shariq. 

•• The Bill as passed by the Lok Sabha was laid on the Table ot the 
House on August 1. 1980. 



Journal of Parliamentary Information 

The discussion· on the Bill continued till August 7, 1980 when Shri 

Venkataraman replied to the debate and said that there were two ways 
in which intlation could be combated; by control of money supply, and by 
increasing the supply .:If goods and services. He took the risk of opting for 
the second course hut goods and services were not increased overnight on 
the presentation of the Budget. The bu ~t proposals would only encour-
age production. The production in the small-scale sector would oompensate 
for lagging behind in the other sectors. Full« utilisation of capacity arising 
lout of b.!tter availability of power, coal and other things and additional in-
vestment of 16.6 per cent would certainly accelerate the growth rate of 5 
per cent. The o n ~nt was committed toa philosophy in which the 
Iprivate sector had a role to play fixed fOr it, as also to the philosophy of 
a mixed economy in which, the public sector would have a commanding 
role and notbing should be done which would impair that role. 

The motion for consideration of the Bill was adopted as also the motion 
that the Bill be returned, on the same day. 

C. QUESTION HOUR 

During the 115th Session of the Rajya Sabha, 4161 notices of lluc,-,tions 
(3945 Starred, 216 {Jnstarred and 32 Shon Notice Questions) were receiv-
ed. Out of these 3 13 Starred Questions, 1533 U nstarred Questions and 3 
Short Notice QUestions were admitted. After the lists of questions were 
printed, 7 Starred Questions and 37 Unstarred Questions were transferred 
from one Ministry to another. 

Daily average 0/ questions: Each of the Lists of Starred Questions con-
tained 20 questions. On an average, 4 questions were orally answered per 
sitting on the fioor of the House. The maximum number of questions ans-
wered orally was 6 on July 30 and August II, 1980 and the minimum 
number was 2 on July 24 and 29, 1980. The average of questions in the 
Unstarred list came to 96. 

Hal/-an·/Jollr discussions: In all 32 notices of half-an-hour discussions 
were received during the Session. Out of these' only two notices were 
discussed in the House. 

"Other members who took part in the discussion werE' Sarvashri Sankar 
Gho:;e, N. K. P. Salve, Era Sezhiyan, Professor, D. P. Chattopadhyaya, Shri 
Sadashive 'Bngaitkar, Dr. Bhai Mahavir, Sarvashri N. K. Bhatt, 
M. Kalyanasundaram, Murasoli Maran, B. N. Banerjee, Kalp-
nRth Rai S W. Dhabe, Shiva C'landra Jha. Murlidhnr Chandrakant Hhan-
dare. K. Chathuno!'li Master. K. C. Sebastian, Syed Sibte Razi. M. R. Shervani, 
Hukmdeo Narayan Yadav, R. Mohanrangam, Sat Paul Mittal, Jaswant Singh: 
A. G Kulkarni. Syed Shahabuddin. Shrimati Rajinder Kaur and Shrl 
Ladli' Mohan Nigam. 
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D. OBITUARY REFERENCES 

The Chairman made references to the passing away of Shri Bhairab 
Chandra Mahanti end Shri Madho Ram Sharma, ex-Members. The House 

stood in silence for a minute a.. a mark of respect to the memory of the 
deceased. 

STATE LEGISLATURES 

ANDHRA PRADESH ~ A  ASSEMBLY'" 

Fixfltion of borrowing limit for the State Electricity Board: On Feb-

ruary 25, 1980, the Legislative Assembly unanimously adopted a Govern-
ment motion according approval to the fixation by the State Government 
of Rs. 360 crores as the maximum amount which the Andhra State Electri-
city Board, constituted under the Electricity (Supply) Act, 1948 (Central 
Act No. 54 of 1948) may at any time borrow. The Central Act had 
initially prescribed a limit of Rs. 10 crores for the Electricity Board, to 

be raised by the State Government with the approval of the Legislative 
Assembly, when necessary. Since 1962 the borrowing limit had been 
raised on different occasions, the last revision in 1978 fixing the limit at 
Rs. 250 crores. 

MEGHALAYA LEGISLATIVE ASSEMBLY'" 

Influx of outsiders into MegIJalaya: On November 11, 1979, Shri P. R. 
Kyndiah, Leader of the Opp:>sition, moved the following resolution: 

"This House, having taken serious note of uninterrupted influx of 
outsiders into Meghalaya thus adversely affecting the social" cul-
tural and economic interest of the tribal people in the State, caUs 
upon the State Government to immediately introduce suitable legis-
lation along the lines of the Residential Permit Bill, 1973." 

Discussion on the resolution continued on December 4, 1979 and 
March 4, 1980. Replying to the discussion, the Chief Minister, Shri B. 
B. Lyngdoh shared the anxiety of the members on the need to preserve 
the distinct identity of the tribal ~o l  in the State and informed the 
House that he had discussed the issue at length with the Chief Ministers 
of the North-Eastern States during the last meeting of the North-Eastern 
Council at Kohima to evolve a joint approach to find out a solution to 
the problem. 

The resolution was, thereafter, passed unanimollsly .. 

·Contributed by the Andhra Pradesh Legislative Assembly Secretariat. 

·Contributed by the Meghalaya Legislative Assembly. 

2634 LS 
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Deletion of names of foreignnat;otla/s from Ihe electoral roli.5': On 
March 4, 1980, Shri P. R. Kyndiah, Leader of the Opposition moved ano-
ther resolution as follows: 

"This House do now call upon the Government of .India to take 
such steps as would ensure deletion Of names of foreign nationals 
from the Electoral Rolls of Meghalaya." 

The resolution was passed unanimously. 

PUNJAB LEGISLATIVE AsSEMBLY. 

Maximum borrowing limit for the electricity Board: On July 9, 1"980, 
the Assembly adopted a Government motion raising the borrowing limit 
of the State Electricity Board to Rs. 250 crores under the Electricity (Sup-
ply) Act, 1948. 

WEST BENGAL LEGISLATIVE ASSEMBLY" 

Construction 01 new Railway lines: On February 22, 1980 the Assem-
bly adopted, a motion as amended moved by Shri Ahindra Sarkar seeking 
to approach the Central Government for construction of a railway line from 
old Matda or Eklakshmi Station in Maida ~ t ict to Hili Town in West 
Dinajpur District (via, Balurghat, the ~a ua t  of West Dinajpur Dis-
trict) . 

Another motion moved by Shri Mahadeb Mukherjee and adopted by the 
Legislataive Assembly, recommended 110 the Government of India to take 
immediate steps for the conversion of the narrow gauge line from purulia 
Station to Kotesila Station (a distance of 30 km. approximately) into a broad 
gauge one. 

Sharing 0/ Ganga Water at Farakka: The Assembly adopted the reso-
lution moved by Shri Provas Chandra Roy, as amended on April 17, 1980 
as follows: .. ! , 

"Wj:lereas the Agreement between the Government of India 
and the Government of Bangladesh, dated the 5th day of Nov-
ember, 1977, on the sharing between India and Bangladesh of 
Ganga Water at Farak'ka (hereinafter referred to as the said 
Agreement) stipulates that only in the 10 days period from t~ 
first day of January to the 10th day of January every year In(ba 
will get 40,000 cusecs of water as against 58,000 cusecs for 
Bangladesh, that the shares of the said two countries in the 
leanest period from the 21 st day of April to the 30th day ~  
April would progressively reduce t'O 20,500 cusecs for India 
and 34,500 cusecs for Bangladesh and that from the 1st day of 

·Contributed by Punjab Legislative Assembly Secretariat. 

·.Contrlbuted by the West Bengal Legislative Assembly Secretariat. 
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May and up to the monsoon period the quantum of water for 
both the States will increase gradually; 

And whereas section (ii) of Article 11 of the said Agreement 
fl!rther stipulates that if during a particular 10 days period the 
flo:>w of Ganga at Farakka come down to such a level that the 
sh.are of Bangladesh is lower than eighty per cent of the value 
shown in column 4 of the Schedule to the said Agreement, the 
release of water. to Bangladesh during that 10 days period shall 
not fall below eIghty per cent. shown in the said column; 

And whereas as a result of this, the discharge in the Feeder Canal 
may be reduced to 11,000 cusecs or less in drought years as 
happened in this year; 

And whereas Engineers and Technical Experts of International 
repute on the basis of findings by  various methods came to the 
conclus!on that a discharge of 40,000 cusecs throughout the year 
at the Farakka point is the barest minimum for maintaining navi-
gational channel in the River Hooghly in general and for effective 
functroning of the Calcutta Port and Haldia Port in particular; 

And whereas a deputation of nine members of this Assembly, 
being authorised by this Assembly by a motion under rule 185 
of the Rules of Procedure and Conduct of Business in the West 
Bengal Legislative Assembly adopted on the 12th September, 
1977, met the concerned authorities in this regard in the Gov-
ernment of India and urged upon them to ensure 40,000 cusecs 
of water to save Calcutta Port and Haldia Port and to increase 
the navigability of the river Bhagirathi and river Hooghly not 
only for the interest of West Bengal but also for the interest of the 
entire eastern region of India; 

And whereas in spite of this deputation, the said Agreement for 
disproportionate sharing of Ganga Water was entered into which 
has frustrated the very purpose of th..: Farakka Barrage Project and 
has endangered the existence of the Calcutta Port and Haldia Port; 

Now, therefore, this Assembly expresses its deepest anxiety and 
resentment and records its strong protest against the harmful 
clauses of the said Agreement and request the Government of 
India-

( a) to take up the matter with the Government of BllDgla-
desh for modification of the stipulations contained in the said 
Agreement so that India can be assured of the minimum require-
ment of 40,000 cusces of water even in the leanest period from 
the 21st April to 30th April every year; 

(b) to impress upon the Government of Bnngladesh-

(i) the necessity of taking immediate steps (or linking 
Brallmaputra with Ganga at Farakka so that the re-
quirements of both India and Bangladesh may be 
fulfilled, and 
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(ii) until it is so done, the necessity of ,Putting off the im-
plementation of section (ii) of Article 11 of the said 
Agreement; 

and in .order to place t!te views of this Assembly, authorises a 
deputation of the followlDg members of this Assembly represent-
ing all shades of political opinion to calion the concerned 
authorities in the Government of India, namely: _ 

. 1. Shri Provas Chandra Roy,  Minister-in-charge of Irriga-
tIOn and Waterways Department-Leader; 2. Shri Abul Hasrat 
Khan; 3. Shri Gopal MandaI; 4. Shri Sunil Santra, 5. Shri Bima-
lananda Mukherjee; 6. Shri Swadesh Ranjan Maji; 7. Shri Nikhil 
Das, 8. Shri Debaprasad Sarkar; 9. Shri Biswanath Mukherjee; 
10. Dr. Zainal AllCdin; 11. Shri Rajani Kanta Dolai; 12. Shri 
Anil Mukherjee; 13. Shri Ashok Bose; 14. Shri Patitpaban 
Pathak; 15. Shri Kashi Kanta Moitra; 16. Shri Gouranga 
Samanta; and 17. Shri A. K. M. Hussan Uzzaman. 

Bank erosion in river Bhagirathi: On April 17, 1980 Shri Provas 
Chandra Roy moved the following resolution which was passed, 
as amended: 

~ a  a large number of villages in West Bengal and struc-
tures thereon are affected by severe bank erosion in the river 
Bhagirathi which is also adding to the sediment lo~  into the 
river Hooghly; 

And whereas navigation specially ferry crossing in the river 
Bhagirathi and the upper part of the river Hooghly is not possible 
even for shallow crafts because of the flow of detritus from the 
upland due to -bank erosion and the reduced upland discharg.;: 
from Farakka which is not able to flush the detritus down below; 

And whereas this may ultimately affect the main navigable chan-
nel of the river Hooghly for the sea-going vessels and would 
affect the Calcutta Port and the Haldia Port in the near future, 
unless immediate corrective measures in the form of bank pro-
teCtive works and intensive dredging are undertaken; 

And whereas diversion of the main course of the river Hooghly 
along the Rangafalls channel has reduced the flow of water along 
the Haldia channel and also causing severe erosion in the left 
bank and it is necessary that the Haldia channel should be deve-
loped in preference to the Rangafalla channel; 

And whereas the Caclcutta Port Trust has been entrusted by 
the Government of India with the work of conservancy of the 
river Bhagirathi and the river  Hooghly; 

Now, therefore, this Assembly urges upon the Government of 
India-

(a) to take adequate and protective measures to stop Bank 
erosion of the river Bhagirathi Hooghty, 
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(b>' to take effective steps for developing Haldia channel 
in preference to Rangafalla channel, and take bank protective 
measures along the left bank of Hooghly up to Harwood Point, 
and 

(c) to undertake necessary dredging operation, and for this 
purpose to direct the Calcutta Port Trust to discharge their res-
P9nsibilities in this regard, and in order to place the views, this 
Assembly authorises a deputation of the following members of 
this Assembly representing all shades of political opinion to call 
on the concerned authorities in the Government of India, namely: 

1. Shri Provas Chandra Roy, Minister-in-charge of the 
Irrigation and Waterways Department-Leader; 2. Shri Abul 
Hasnat Khan; 3. Shri Gopal Mandai; 4. Shri Sunil Santra; 
5. Shri Bimalananda Mukherjee; 6. Shri Nikhil Das; 7. Shri 
Swadesh Ranjan Maji; 8. Shri Debaprasad Sarkar; 9. Shri Biswa-
nath Mukherjee; 10. Dr. Zainal Abedin; 11. Shri Rajani Kanta 
Doloi; 12. Shri Anil Mukherjee; 13. Shri Ashok Bose; 14. Shri 
Patitpaban Pathak; 15. Shri Kashi Kanta Moitra; 16. Shri 
Gouranga Samanta; and 17. Shri A. K. M. Jassan Uzzaman." 

Dissolution of Legislauve Assemblies in Nine States: On February 21, 
1980 the House adopted a resolution moved by the Chief Minister, Shri 
,lyoti Basu recording its "strongest disapproval" of the "undemocratic and 
authoritarian" act of dis90lution of the non-Congress(l) Ministries "in as 
many as nine States and the Legislatures thereor'. 
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BOOK REVIEWS 

_._--- ---_ ... --_.----------_._ ... _. __ .-----
MONOPOLY CAPITAL AND PUBLIC POLICY. By S. K. Goyal, Published by 

Allied Publishers Private Ltd., New Delhi, 1979. 146 pages, Rs. 30. 

The book 'Monopoly Capital and Public Policy' by ProCessor S. K. 
Goyal of the Indian Institute of Public Administration, gives quite an 
interesting account of the growth of monopoly capital and the monopoly 

power generated by it. The original draft of the present study was prescn· 
ted at a National Seminar at the Indian Institute (If Public Administration, 
New Delhi, 18-19 May, 1979 but being a valuable study and observation 
on the subject it has now appropriately come out in bnok form. The author 
has very rightly observed in the concluding Chapter--

"We hav.e only pieced together the information and data, with 
the objective to have an overall perspective over the past forty 
years, beginning with 1937." 

All national political parties, public representatives, social scientists have 
ci~  their mind over this problem which is closely connected with the 

working of the Directiye' Principles of our Constitution. The author ha, 
narrated how big business houses got benefit of our industrial policy after 
lndcpendence and how the top houses are able to control the circulation 
of money in the country as well as capital formation. The book reveals 
how bU'liness houses keep close relation with the political power-specially 
the ruling party. 

The author is right in his observation that "It is a peculiar situation in 
India that the very system of the Government regulations and controls 
which has been severely criticized by big business has been used by these 
crilicc; to obtain patronage, protection, and promotion of their self-interclit.'· 
The author is of the opinion that "had the approach to industries as visua-
lised during the mid-forties that industries which were likely to become 
monopl,lies, either because of technological reasons or because of large 
capital outlay requited, should be developed only under public control and 
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ownership been adhered to, the 'private big business houses would not have 
been placed in a monopoly position in anyone industry". 

The author has also thrown light on the big houses and muUi-national 
collaboration in industrial promotions. He writes very pointedly that "10 

promote personal or house interests, the private industrialists have not 
hesitated to join hands even with foreign Governmental agencies." And 

further, ·'The top business houses are, without hesitation, ,Prepared to pro-
mote and join hands with foreign private capital." 

The book makes some factual study of planning and of induSl'rial growth 
which has not solved the consumer's problem and under which the organised 

sector and large monopoly undertakings have found it easier to allow high 
levels of depreciation allowances on fixed assets. 

Thus the book reveals how oUtr economy has been functioning in recent 
years. It deserves the attention of all those who arc concerned with the 
well-being of the common masses in the country. Thus, it is a meaningful 
stUdy of our economic and industrial development when country is faced 
with the problem of multi-nationals' collaborations in our induslTial growth. 

-DR. RAJENDRA KUMARI BAJPAI 

ACCOUNTABILITY OF PUBLIC ENTERPRISES TO PARLIAMENT. By D. N. 
Gadhok. Published by Sterling Publishers, New Delhi, 1980. 

Public enterprises combine public ownership, bu-siness management and 
public accountability for public ends. Of late increasing public attention 
is paid to the public enterprises in India. Several ~ o ia and seminars 
devoted to examining the performance, problems and o ct~ of the enter-
prises have been organised in the country. This is as it should be going 
by the size, nature and role of public sectOr in the country. The public 
enterprises enjoy a degree of financial and administrative autonomy that is 
csseQtial for their efficient functioning and they are accountable to Parlia-
ment and the public to asS\Jtl'e them of that efficient functioning. In this 
context Dr. D. N. Gadhok's book on 'Accountability of Public Enterprises 
to Parliament' is a welcome addition to tho literature on public enterprises 
and their accountability. 

On the basis of the title of the book a reader cculd expect the author 
to hnve gone into the nature and significance of accountability vis-a-vis 
autonomy of the public enterprises, the criteria for measuring their efficiency 
which is necessary for securing accountability. the agencies for measuring 
the effieicocy and tbeir working and inter-relationship in tbe context of 
parliamentary oversight. If such is the expectation the reader is in for 
disappoiatmen,. As the inner cover ot the book describes, the book seeks 
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~o examine only the working and impact of Parliamentary Committee on 
PlJoblic Undertakings. The book could have been appropriately titled 'Par-
Jiamentary Committee on Public Undertakings--Working and Impact'. 

The book traces the evolution of the Committee, brings out its compo-
sition and functions, reviews its reports and attempts to assess its impact. 
The author has added his conclusions of the Study as the last chapter of the 
nook wherein be has emphasised the need for continuity of Members on 
the Committee, selective examination of important aspects of working of 
public enterprises, effective follow-up of Reports of the Committee and so 
on. The merit of the b:mk mostly lies in chapter 4. The author has skil-
fully pieced together the observations and conclusions of the Committee 
on a variety of topics pertaining to the functioning of public enterprises 
such as 'Top Management'. 'Personnel Policies', 'Production Planning and 
Control', 'Inventory Control' and 'Finance'. Thii merit would have been 
further enhanced had he brought out the action taken on the recommen-
·dations of the Committee of far-reaching nature. The Committee's sugges-
tions to set up a Planning Cell in each Ministry to ensure that Plan targets 
are achieved (p. 64), an Expert Committee to go into capacity utilisation 
(p. 67), a Works Committee in each plant to secure effective workers parti-
cipation in production (p. 84), and a Complaints Cell in each enterprise 
to bring about consumer protection (p. 85) have been merely narrated in 
chapter 4 without bringing out the result even in the succeeding chapter on 
'Impact of the Committee'. 

The jurisdiction and scope of examination of the Committee have been 
brou,ght out by the author in the earlier chapters of the book. The treat-
ment in these chapters is informative but not quite interpretative in charac-
ter. The author could hav,e gone into each clause and each proviso of 
Rule 312A of the Rules of Procedure and Conduct of Business in Lok Sabha 
ao; well as each part of the relevant Schedule thereto. This would have 
brought out their significance and indicated the lines on which improve-
ments could be made to make the Committee's work more meaningful and 
effective in regard to the whole range of public enterprises ooder the control 
of the Central Government and their subsidiaries. As it is, the Committee 
is empowered to have an efficiency appraisal of aU" aspects of working of 
each enterprise and it can also exercise the functic,)Ds of the Committees 
on Estimates and Public Accounts in relation to pubJic enterprises. The 
scope of examination is limited only by the provisos of the Rule. It is, 
therefore, somewhat surprising when the author reads some limitation into 
clause (c) of the Rule which enables the Committee "to examine, in the 
context of the autonomy and efficiency of the public undertakings whether 
the aff3irs cA. the public undertakings are being managed in accordance with 
sound business principles and prudent commercial practices." (p; 19). It 
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should be clarified here that the accountability for results increases with 
the autonomy enjoyed by the enterprises and that the accountability is not 
for the day-to-day administration. 

The Committee has so far covered S6 enterprises during the last IS 
years. There are at present about 190 Union Public enterprises. The 
problem is. ·therefore. how to enhance the coverage of the enterprises in 
examination by the Committee. However, there is no need to despair. In 
terms of clause (a) of Rule 312A, one of the functions of the Committee is 
to examine the reports and accounts of the enterprises. Though prior to 
the constitution of the Committee, the Estimates Committee had examined 
exclusively the reports and accounts and presented several Reports to 
Parliament, the Committee on Pu,blic Undertakings has not as ye[ done so, 
but considered them' in the context of overall efficiency appraisal under 
clause (c) of the Rule. Perhaps more enterprises could be covered by the 
Committee within the time at its disposal if examination of some of them 
is confined to annual reports and accounts. 

A significant omission in the book is that there is no discussion of the 
powers, privileges and obligations of the Committee ·as derived from the 
Con!ltitution of India, the Rules of Procedure and Conduct of Business in 
Lok Sabha and the Directions of the Speaker. stressing the non-party charac-
ter of the Committee and how it is enabled to examine without fear or 
favour, let or hinderance and judge issues on merits. Nevertheless the 
book has a pUf'Pose to serve and it is certainly of interest to Parliamenta-
ian~ and Executives of public enterprises alike as well as to others who 
are keen to know something of the Committee system in Parliament. 

-T. R. KiuSHNAMACHARI 
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APPENDIX I 

SrATBMIIN'r SHOWINO TaB WORIr. TRANSAOTBD DUJUNO THB THIRD SusrON 
OF THB ELEVENTH Lolr. SABHA 

I. Period of the Sellion-Jur:e 9 to AUfU'lt 12, 1980 

2. Nun her of lTeetings held 

3' Total num".er ofsilling houri 328 hn and 5 mts. 

4. Number of diviliona hdd 

5. GoVERNMENT BILU : 

(i) Pending at the commencrmcnt of the Session 

(ii) Introduced 

(iii) L'lid on the Table al l ~c  by Rajya Sabha 

(h) 

(vI 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

(:ti) 

(xii) 

Returned by Pajya Slbha with any amendment-r,.comlI'endation and 
l'ljj 011 the Table • • • • • • • • • 

Rero:rrcd to elect COMmittee 

Ro:rerrcrl. to Joint Com'1lillee • 

Reported by Eclcct Committee 

Reported by Joint Committee 

Discuaaed 

P.-d 

Withdrawn 

Negatived 

9 

5 

Nil 

Nil 

Nil 

Nil 

18 

Nil 

(ltiii) Part-disc_c' Nil 

(xiv) Discuaaior· pClItp:>r ed Nil 

(KY) Returned by R'\jya Sabha without any rccomlTcndation 4 

(xvi) M'ltion for concurrence to refer the Bill to Joint Committre rdopted Nil 

(KVii) Pending at the end of the Sesaion 12 

b. PRIVATE MEM.ERlt BILLS : 

(i) Pending at the t o nc ~ t of the Scasion 

(ii) Introduced 

(iii) Laid on the Tablr as ~ by 1UJya Sabha Nil 

(iv) Returned by Rajya Sabha with any amendment and laid on the 'T',ble N;l 

HI 



(v) Reported by Select Committee 

(vi) Discuued 

(vii, Paaed • 

(viii) Withc'rawn 

(ix) Ncgatiwd 

(x) Circu'ated for eliciting opinion 

-(xi) Part-discl.L'lled. '. 

(xii) i~ ~l l ion po!tponed 

(xiii) Motion for cirCII'ation of Bill neptived 

(xiv) Referred to Select Committee 

(xv) Removed 'rom the Regilter of Pending Bill. 

~  n in~ at the enci of the Sclsion 

7· NUMBER OF DISCtlSllONl JDLD UNDU RULa 195 : 

(Matters of Urgent Ptlblic IlDJ1OI'tance) 

(i) ::-.lotice5 receivecl 

(ii) Admitted 

(iii) i cl~ on hdd 

!l. :'iIUMBER OF &l'AT&M1lNTl1IADK t1NDUl RULa 197 : 

(Calling-attcntion to matten ofUrFDt Public Importance) 

Statements made by Ministers 

9· MOIION or No CoImD&NO& IN CouNCIL o. M'INIITUI I 

(i) Notia-s Received 

(ii) Admitted and DiICUII(d 

(iii) Barred . 

10. Hdf-an-hour disc'_OAS held • 

II. STATtlTORY RIIOLVTlONI I 

(i) oti~ received 

(ii) Admitted 

(iii) Moved. 

(iv) Adopted 

(V) Negatived 

(vi) Withdrawn 

III. GovurcIlllNT RIioLtl'I'IOIII : 

(i J Notices rcccivt'd 
(ii) Admitted 

(iii) Moved 
(iv) Adopted 

Nil 

5 

Nil 

5 

, 
Nil 

Nil 

N'a1 

Nil 

Nfl 

It-

95 

t .. 

37 

Nil 
Nil 

Nil 

10 

III 

6 
6 

4 
R 

Nil 

sa 
sa 
II 

• 
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13. PIUVATII M ....... RUOLtlTIOl'II : 

(i) Received 

(ii) AdDlltted 

(iii) Diacuued 

(iv) Withdrawn 

(v) Negatived 

(vi) Adopted 

(vii) Part-discuued. 

(viii) DisclIuion. postponed 

14. GovDNMBNT MOTlONI : 

(i) Notices received 
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(iii) Moved. 

(iv) Di.cuaed 

(v) Adopted 

(i) RcCt.ived 

(ii) Admitted 

(iii) Moved 

(iv) Adopted 
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(vi) Negatived 

(vii) Part-dilCUllCd. 

(viii) Withdrawn . 

16. MonoNa RIt : MOIllftClATION O.ITATVTORY RtlLIt : 

(i) Recehed 

(ii) Admitted 

(iii) Moved. 

(iv) Adopted 

(v) Negatived 

(vi) W;thdraWD 

(\-ij) a t ~  

III 

Nil 

Nil 

Nil 

Nil 

Nil 

I (part 
dilClllltd 

frO"A thld 
Snlion) 

297 

3 

Nil 

3 

Nil 

Nil 

Nil 

Nil 

Nil 



17. NUlllbcr of Parliamentary Committees created, if any, durins the ~on Nil 

18. Total nulliber ofV'siton' Pules iuued during the seui.on • 33, 744-

Ig. MaxilllllOlllumber of Viii ton' Pa.es iuued on any siagle day, and date on 
wbich iliUM. • • • • • • • • • • • I, 697 on 

110. NUll'" op AOjOURNMBNT MoTIoNa : 

(i) Brought before the House 

(ii) Adl1\itted and disclJNed • 

li-8-80 

(iii) Barred in view of acijourllllWlt motion admitted on the .ubject. 

(vi) Cousent withheld by Speaker outaide the House 

66 

Nil 
Nil 

180 

(v) Consent siven by Speaker but leave not granted by HOI1St' 

21. TOTAL NUMoa OP Q.uurl0NI AmaTr&D : 

Nil 

(i) Starred. • 911:1 

(ii) Unstarrcd (including Starred questions converted as Ualtarred qUOltionl) 8058 

(iii) Short-Notice Qpeations • 

112. PAllUAMI!NTARY COIIMITTI!U AT Won: 

Name of the Committee 

(i) Estllllatel COIll11'ittee 

(ii) Public Accounts Commluce 

(iii) Commitlcc on Public UndertakinlJl 

(iv) Hu,iness AdvilOry COIIIIIIittee • 

Iv) Committf'e on Absence of MembmJ frolll the sittings of 
the House ••••••. 

(vi) Committee on Subordinate Lcplation 

(vii) Committee on PetitioDl • 

(viii) Committee on Privileges • 

(ix) COlMJittec on Private Memben Bills and Reeolutionl 

(x) COJIIrnittcc 011 Gownunent AliuranCCII 

No. of littinp No. of 
hald duriq R.ctportl 
the period praentlld 
Mn"il I to dUl'iq the 
JUDe 30, 1980 SclsiOll 

Nil 

Nil 

Nil 

(xi) COJIIlllittee on tho Welfare ofSchoduled Castel and Scheduled 
Tribea .• 

(xii) Joint COIIIIIIittee on Ofliccll of Profit 

(xiii) Rules Committee • 

(xiv) CoDUDittce on Papcn Laid 011 T.hle 
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fZS. Number of Men>bers granted leave of absence 

q. Petitions preBented 

SIS. N •.•• HBW Mama .. IWOIUI WI'I'B DATD : 

No. OF M ... BUS SwoaH 

5 

!I 

DATU ON WHIOIl Swou 
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A. SrA,'I'BIlENT SnowING THE WOlle l'.ANlAQTBD D!;BlNG THE HllHDalID AND FOUJtTEZIITJI 
SuaION OP RAJYA SMIII\ 

I. PeriOd of the SeNion 

2. :'Ii'um')or o~ lIIeetinp laeld 

3. Tenal Number ohitting houri. 

4. N .... ber of diviliual held 

5. GovBIINIIIIftT IkLU ; 

(i) Pending attlte com'llr"ncementofthc Session. 

{iiI introduced 

(iii) Laid on the 'rable .. paau:Q by Lett Sabha 

(iv! Returned by Lok Sablla with any amendment 

(v) Referred to Select Committee by Rajy. Sabia. 

(vi) Referred to Join t COllUllittee by Rajya Sabha 

(vii) Reported by Select Committee 

(viii) Reported by Joint Committee 

(btJ Diac:ulecd 

(x) P_d . 

(xi) Withdrawn 

(xiii NeBarived 

(xiii) PIII't-Disculled 

(av) R.eturned by bj)a Sabba without aOy reCOJlUllegd.tian 

(itY,. DiIcuuioD pClltpoDrd 

(1tVi) PeaclinB at the end of the Seaion. 

6. PItlyAN U ...... dJu ... : 

(i) PcudinB at the c o na ~at of the beliiG. 

(ii) latloduced 

(&1 Laid OA the Table U palled by Lot S .... 

(n, R.eturned by Lett Sub wiCb allY ... eadaaeat aacllaid Oil the TIMe 

J_e !} 
let July 
9. 'taG 

7 

Nil 

II 

Nil 

Nil 

Nil 

Nil 

Nil 

7 

5 

Nil 

Nil 

Nil 

2 

Nil 

II 

22 

Ii 

Nil 

Nil 

-.:... . -il7 
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(v) Reported by JointColnmittee 

(vi) Disclllled 

(vii) Withdrawn 

(viii) Pasaed 

(ix) Neptived 

(x) Circulated for eliciting opinion 

(xi) P&rt-diacUlllCd 

(xii) DiscUllion postponed 

(xiii) Motion for circulation ofBUl negatived 

(xiv) Referred to Select Committee. 

(XV) Pending at tbe end of the Session 

7· NUMBBIl 01' Duauauom IhLD UNDII.R RULE 176. 
(Matten of Urgent Public Importance) : 

(i) Notice! received 

(ii) Admitted . 

(iii) DiacWllion held 

8. NuYllBIl o.r STATIlMI!NTI MADE UNDEIl RULE 180 

(Calling attention to Matter of Urgent Public Importance) 

Stateraents made bf Miniatel'" 

g. Half-an-hour discussions he!d 

10. STATUTO2\' RElOl.UTlONI I 

(i) Notices received 

(Ii) Admitted 

(iii) Moved • 

(iv) Adopted 

(v) Negatived 

lvi) Withdrawn 

II •. GOVUINII1IIiT R .. OLUTlOIII I 

(i) Notice. received 

(ii} ~tt  

(iii) Moved. 

(iv) Adopted a • 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

28 

6 

Nil 

Nil 

15 

• 2 

5 

5 

3 

Nil 

Nil 

Nil 

Nil 

Nil 



'!Z. PavA1'1t MItJDI!.R8 RlriOL1l'I'I0III :  . 
i i) Recr-ived 

(ii) Admitted 

(iii) Discuwd 

(iv) Witkdrawn 

(v) Negatived 

(vi) Adoptrd 

(vii) Part-discUJlled 

(viii) Discuuion pOitponed 

(i) Notices received 

(ii) Admitted 

( iii) Moved 

(vi) Adopted 

(v) Part-discussed 

(i) Rec"ived 

(ii) Admitted 

(iii) Movrd 

(iv) Adopted 

(v) Part-discussed 

(vi) Negatived 

(vii) Withdrawn 

15· MoTIONS REOAltDINO MODlPlCATlOJIf OP STA"nI'IORY RULI : 

(i) Received 

(ii) Admitted 

(iii) Moved . 

(jV) .o\doptrd 

(vi NClatived 

(vi) Withdrawn 

(vii) ,art-discu,.sed 

9 

9 

• .1 

• N'1l 

Nij 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

61 

60 

Nil 

Nil 

N'1l 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Ii. Nu .. l~  of lia ~nta  Conuaitteet created, ilallY, durill,. lCIIionNii 

17. Tota) nuraber of Viii ton PIIIIC!! SOli 
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1'1. Ma1i11l1'"4 RU'"4'nr ofVidtor's n~  issued on any liatrle day. and datt"' Oa . 
• ida illueel • • .  .  . • . • .  .  . nli Oa 

19. l'(mau 01' MOTIONI IJOR PAPal UNDBIt ltvLB 175 : 

(i} o ~t before the Ho..-e 

(ii) Adm.itted and diacUllad • 

20. TOI'AL NUJQIRR 01' Q,mInoNI ~ : 

(i) btarred. 

(ii) Un!tarred (includiAl Starred Q,ullltionl) 

(ill) ShOrt-lI'otiee Q.ueltion. 

21. Dlsau-sON ON TR& WGaltlNO 01' TH& MuaITaIu 

22. Wo.JaKO 01' PARJ,JAMUITRY 00InIrnsu 

Name of Committee No. of 
mtetinp 
held du.r-
ins the 
period 

Jue I!". 
'91Jn 

Nil 

Nil 

1!j5 

Nil 

No. of 
Rep9rtt 

a n~  

during the 
St"ssion 

~

(i) P"b1ic AccollD tI Committee 

(il) OO.1l ... ittcc Oll pubUc UodertakiDiI 

(ill) Blilioel' AivdOry OO:D!1Iittee 

(iv) Oo.n uiUee on IlIbo.tdiAate LetJjalation 

(y) 00 .. uittee Q:a Petitionll 

(vi). 0' .... nittee 0.1 the Wolf'are of Sclaedwed Oallet and Scheduled 
Tribes 

(yiiJ OO;"Q!1Iittee of Privilellel 

(YlUJ 00 .. "Dittee 011 Rula 

(ill) JOint Oomaaittee On OlBcea of proal 

(II) Oommtuoe on Goveram.1ID t Allur a ~  

Nil Nil 

Nil Nil 

Nil Nil 

12 I 

/I 

Nil 

Nil Nil 

Nil Nil 

Nil Nil 

6 



A""en4ices 

SI. l'f •. N'ame or Menabe .... ~ l Date On \\-1Iicli. .wOrll 

-----------------------------------------
I Shri Krftt1na Mo!san Bltamidipati June g, ,tI,· 

2 ~ l i A..S. OIl.,wdhari Do. 

3 Slari .. ati ROda Milky Do. 

4 Sltri G. Swaaay Nait D •. 

5 Slu; Syed RahfA&t Ali Dli. 

6 Shri v.a. Keavua Rao Do. 

7 Shri BijCJy Kris'lna Halldique Do. 

R Slui Hiswa GoJWallli Do. 

9 SbriJaati U,ha Malhotra D •. 

10 !>"'ri s"aricr_d-Din Shariq Do. 

II Shri Gulalll Mohi-u.J-Din Shawl D •. 

12 Shrimati Margaret Alva Do. 

15 Shrimati Monika Da, Do. 

14 Shri M. Yaddanna D •. 

15 Slui M. B.,avaraju Do. 

16 Shri C. Harid" Do. 

17 Sltri O.J. JOlcph Dli. 

18 Shri B.V. A.bdulla Koya Do. 

19 Shri T. "liba Imti De. 

21) SIlri Gurcharau Singh Tobia Do. 

21 Sbrbaati Iia Bbattacharya Do. 

21 Sbrimati Nartril Dutt D •. 

2S Slari Kia_want Singta Do. 

24 Dr. Lokelh Chandra Do. 

25 Slari Seato Swu De. 

2& Slari Pvarelal July ,I",. •. 
27 Slari Murlidhar C"lllClrlbnt Bltandare 0.. 

28 Shri M. KatayanuUDCIra'" Do. 

lil SIari B.. MoJaaa,aranpaa De. 

Ie SIlriDiaelh .... De, ---
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SI.No. Name of Members sWOrn Date On which sworn 

~ ~

31 Shri Naningh Narain Pandey July I, IgBo. 

32 ~ i N.K. Bhatt july 2, IgPO. 

33 Sh,ri jinendra Kumar Jain Do. 

34- Shrimati Maimoona Sultan Do. 

3S Shri Akshav Pana.& july 3. IgRO. 

36 ~ i J agdish Jani Do. 

37 S"ri M.S. Ramachandran Do. 

38 Shri R. Ramakrishnan Do. 

39 Shri D. Heerachand july .40. 1980• 

40 Shri Ramchandra Bhardwaj July 7. 1980• 

41 Shrilnati Manorama Pandey Do. 

42 Shri Rambhagat Paswan Do. 

43 Shri Indrad,eep Sinha Do. 

44 Shri &ita Ram K("sri Do. 

45 S"ri Praveen Do. 

46 5hri Rajl"ndra Singh lshwar Singh Do. 

47 Sltri jagallnath Sitaram Akarte Do. 

48 Shrimati Nazama Akbarali Heptula Do. 

49 Shri Shanti G. patel Do. 

5° Shri ShYam SUIlder Mohapatra, Do, 

51 Shri Harvendar Singh Han1pal Do. 

52 Shri Jagdev Sir.gh Do. 

S3 Shri Dhulesbwar Do. 

54 Sliri Ram Niwas Mirdha Do. 

5S . ~ i L. Gannan Do. 

S6. Shri Syed ~ a  Ha1hmi Do.' 

57 ~b i Dbaran.vir Dq. 

.'j8 ~ i un l ~  Alam ~an Do . 

~  . Stari M.R. Shervani Do. 

60 ,,chaudhary llam Sewak Do:' 

6t Shri Sudhaker Do. 

----



Appendici!s 

SI.No. Name-ofMemben sworn Date on which 8WOl1l 

~
62 Kunwar Rudra Pratap Singh 

63 Shri A'ad Madni 

-64- Shri P.N. Sukul 

-65 ~ t i josep!l ~o  Alban D.-Souza 

-66 !';'ui A1\wani Kumar 

-67 Shrimati Pre-milabi DaiisahC'b Chavan 

68 Shri S.W. Dhabe 

69 S'tri (Molana) A\rarul Haq 

71 S"ri Piare L)II u ~  urf Piare 1..a1l Talib Unn.vi 

71 ~ l i Satya Pal Malik 

72 Shri Ka1p Nath Rai 

73 S)ed Sibte Razi 

H Shri Hukmdeo NaraYan Vadav 

7S Shri Ja.want Singh. 

----._------
SI. 
No. 

Name 

ju'y 7J IgSO. 

Do. 

Do. 

Do. 

july 8, IgIIO. 

' o~ 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

july 9, 1980. 

Do. 

Sitting Member' 
Ex-Member 

----------------------------------------
1 Prcsidentjoaip Broz Tito ofVugoslavia 

2 ~b i jetha1a1 HarikriJbnajoshi 

:i Sl1rimati Shyam Kumari Khan 

-1 S',ri Ba,U Vengala Reddy 

5 Shri Mal avir Tyqi 

6 ,Shi P. Abraham 

7 Shri A.V. Kunbambu 

-8 Stari SatUav Gaulhi, Lok Sabb. Member 

-9 Shri V.V. Girl, former President oflndi. and fOm&er Ck';l'nIaM 
.r RaiY. S.bba. 

Ex-Member. 

Do. 

Do. 

Do. 

Do. 

Do. 



~  

B. SrATBIIIB)fT SHOWINOTRS WOII& T&ANI.\CTIO DURINGTHK HUNDRED AND FIPTUNTIt 
S .. OR OF AAjYA SA.HA 

I. Period of t'le l ~ion . 

It. Nwabcr or lDeetiap beld 
3. Tetal NlIIDber of lit~ hours 

4. Numbc:roCdiYilioDabeld 

.5.aov ............... -
(i) hndiq at the COIJUur'ncemen t of the Seui_ 

(ii) In trocluced 

(iii) Laid OIl the Table .. passed by Lok S.bha 

(it) Returned by Lok Sabh. with any ameoclmeat 

(.) Rl'f'erred to SelectCoaunittee by ~ba Sabha 

(.i) aeCelTC. to Joiut Committee by R.jya Sabha 

',il1 Reported by Select Committee 

(.iii) Reported by Joint Committee 

(iI) Dilculled 

(*) P.-ed 

~i  Withdrawn 

~ia  Nelatived 

(*il1 Part-Diac:uIIcd 

~  Returned by Rajy. Sabha Without anv rec:ommendation 

(*'1 DiIcuIIion poItpoaed 

(ni) Pending at the ena of the Saaion 

6. PIIIVAT.M ....... Bra.u-

(', Pending at the COIIIIDCDCC'lllCII t of the SnIioa 

(ii) Introduced 

(iii Laid on the T.b1e .. puaed by Lok Saliba. 

July 2::\ to Autust 
Ill, Igh. 

16 

107 krt. and 4' t~  
(excluding Iv.ac" 

~  

If 

5 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

l'\il 

12 

7 

Nil" 

Returned by Lok Sabha with any amel\CilQcllt and laid 011 tbe 
Table· . • .  .  .  .  .  .  . 

Repartcd by JoiDt CCllllJDittec 
D __ d 

Nil 

Nil 



Appel'lllice3 4R$ 

{.iii) a~  Nil 

a:r) Nforarived Nil 

e:rl Circulated for eliciting opinion Nil 

(:riJ a t il~  • 

C:rii) DilCunion poItponed Nil 

(:riii) Motion ror circulation of Bill neratived Nil 

(:ritl) Rcfl"rrC'd to Select Committee ! . Nil 

(:rII) Pl"nclin'l' at the end or the Session liS 

7. Nuon OF DISCUISlONI HELD UNDER RULB 176, CMATJ'BIII OF UItOBNT PUBLIC I .. PORTA-
Nea). 

(I, ~oticl  ""ceived 

(il) Admitted 

(iii) ilcu ~ion held 

4 

I. 

Nil 

u. :'olI1!1BBK OF g·rATElIIENTli MADE UNDU RULE 180, (CALLlNo-ATJ'BNTION TO MATTU a. 
UIlOBNT Pu.uo IIIP0000TANall 

Stat"'ment, made by Ministers II 

9· Half-4n IlOur diacUllllion hdd lZ 

10. STATUTORY RI!IOLU'l'IONI 

(iJ NOlic,"" rl"ceivl"d lZ 

liiJ l\dmittl"d \I 

(iii) MOWd \I 

(itI) Adopted lZ 

(D) Negativ('d I ,. I Nil 

(vi) Withdrawn ,. Nil 

GovUNldNT RuoLUTJOH. 

II. (i) Noticea ~~i  • 
(ii) Admitted 

Ciia) o~  • 

(i.) Adopted 

PAlVAft MllM:8IIU' R.oLtJTICIId 

12. (i) Received • • .. 4 

(ii) AdJiutted 4 

(iii) DiscuIMd 

(ip) Withdrawn N'al 
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(,) Neptived 

(,i) Adopted '. '. 
(!Iii) Partly diIcutIed 

(lIiii) DiscUlliOn postpOned 

(I) Notices recdved 

(ii) Admitted 

(iii) Mom! . 

(i,) Adopted: 

(,) a ~u  • • 

14. PuvATEMaIlIlER •• MO.I1ONJ 

('1 Received 

(ii) Admitted 

(iii) Mowd . 

(i,) Adopted 

(II) ~ 

(,i) Neptived 

(.ii) Withdrawn 

NO 

Nil 

Nil 

.. 

37 

36 

N'il 

Nil 

Nil 

Nil 

Nil 

Nil 

r-"1l 

Nil 

Nil 

Nil 

15. MOftONJ 'RJ!oAl:DINO MODIPlCATlON OP STATUTORY RULE 

(i) Received 

(ii) Aclmitte 

Wi) Moved. 

(ill) Adopted 

(,I/ Neptived 

Nil 

Nil 

Nil 

Nil 

Nil 

(IIi) Withdrawn Nil 

(,ii) Part. dilcused Nil 

16. Nun1berofParliamentary O>uunittecs, created, if any, during 
the SeBon . Nil 

17. Total Dumber of VilitOrl' Pllr.cs lZ731 

18. Muimum Dumber of Viiitori' Pa.acs i au~ on any t;inlle 
day, and date on wMch i*led '. . 451 

19. NUllBu OP MO'I10111Poa PAPIIIII UNDU RULE,175. 

(i) Brought before the HOUle 

(ii) Admitted and d*-ed . 

Nil 

Nil 



Appenilict& 

IIl1. 'l'orAL NUIIIIIUl OP QparrOHl Amtrrrao 

(i) Starred. 
(ii) Uostarred (includ!1II Starred Q.ueatiOnl) 

(iii) S"ort-Notcie Qp.estiou • 

21. ~  ON TIm WoaJUNO OP TIm MJNII'raUII 

I. Mini.try OfEr,ersy aReI Department of Coal 

:2. Miftiltry otlnfonaation I: IroacICllltiq 

3. Ministry OfPlanu.illl 

4. Miniatry Gf'Ex;tem.t AfFairs 

1111. WoaJWIO OP PAJlUAU.IIfTAB.Y CaInnTruI 

Name or Committee No. of 
Reports 
pnseated 
durinl the' 
StEGn 

-----------------------------------------
(i) P"t:lic Account. CODUI&ittre • 
(ii) Committee On PI.·blic ttta in~ 
(iii) Bulint'll AdviJory Comluittee • 
(ill) CGmrniLtee On Subordinate Legislation 
(II) CelQlDittec on ~tition  • .  .  .  . • . 
(pi) COIUmittee on the WC'lt'alT Of /)dlC'duleci castes and c~ u  Trib( 8 
llJii) Committee On Privilegrs. 
(uiii) Committee 011 Rules .  . 
(i.,) JointCollU1\ittce on Offices ofPro/it 
(x) Committee On Government AauranceS 

N"mber ofMembel'llf&llted leave of absence 

Prtition prelCllted 

25· NUMIIER. 01' MBllaUl SWORN WITH DATBI 

SI. No. N&II1e of Members Sworn 

Nil 
Nil 
Ni 1 
Nil 
1 

1\"il 
Nil 
Nil 
Nil 
Nil 

II 

II 

-----------------------------------------I. Shri P. Anbalapn 29-7-80 

2. Shri Sultan Singh. 4-1'-80 

3· Shri Sushil Chand Mohunta 4-8-1!o 

4· Prof. N. M. Kamble 4-8-80 

_._-----_._-----_._----------_._--
26. OBITUARY RuUENca 

SI. 
No. 

Name Sittia, 
Memberl 
Ex-Member 
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APPENDIX IV 

L1Ir all BlioU PASSItD ay THB Hoo .... all PAlWAilINT AND MBN'I' 1'0 ay THB PItIIIDmCT 
DumIfO TRB PalOD IIr AP .... , IgBo TO SOTS JUXB, IglO. 

51. Title or the Bill 
NO. 

Datcof 
_tb)' 
thePrai-
dent 

-------,----------------------------------
I. The Requi\itiQ:ling and Acqubition or"IIDrQ,ovable Pavperty A ~t  
BIll, IgIIO. • • • • • • • • • • 

I. '1'he OlJ4ltitutiO!l (Forty-fil'th Amendnaen t) Blll, IfJII'. 

,. Ttol' Allam AppropriatioD(!Ieeond Wteon AOI:iDunt) BIll, 198e. 



APPENDIX V 
.' 

BILI.a PASSED BY THB STATE L.aISLATURES DURING THB PmuOD F&BRUAltY 1 '1'0 

JUNE 3D, 1980 

--------------------------.---------------
ANDJIRA PRADESH LI'.GISLATlVE AsSt:MJILY@ 

1. The Andhra Pradesh Prevention at Anti Social and Hazardous 
Activities Bill, 1980. 

2. Th Public Wakf (Extension of Limitation) (Andhra Pradesh AJn-
endment) Bill, 1980. 

3. The AIldhra Pradesh Panchayat Samithis and zna Parishads 
(Amendment) Bill, 1980. 

4. Th Tirumala Tirupathi Devasthanams (Amendment) Bill, 1980. 

5. The Andhra Pradesh Record of Rights in Land (Amendment) Bill. 
1980. 

6. The Andhra Pradesh Payment of Salaries and Pensions and Removal 
of Disqualifications (Amendment) Bill, 1980. 

7. The Andhra Pradesh Municipalities (Amendment) Bill, 1980. 

8. The Andhra Pradesh Municipalities (Second Amendment) Bill, 
1980. 

9. The Hyderabad Municipal Corporatioill (Amendment) Bill, 1980. 

10. The Hyderabad Municipal Corporations (Amendment) Amending 
Bill, 1980. 

11. The Andhra Pradesh Gram Panchayats and Panchayat Samithis and 
Zila Parishads (Amendment) Amending Bill, 1980. 

12. The Andhra Pradesh Gram Panchayats (Amdt.) Bill, 1980. 

13. The AIldhra Pradesh Appropriation Bill, 1980. 

14. The Andhra Pradesh Appropriation (No.2) Bill, 1980. 
15. The Andhra Pradesh Civil Courts (Amdt.) Bill. 1980 (as passed 

by the Council). 

GUJARAT LEGISLATIVE ASSEMBLY 

-I. The Bombay Land Revenue (Gujarat Second Amendment) BiIJ, 

1980. 
-2. The Bombay Tenancy Ie Agricultural Lands (Gujarat second /JfY 

endment) Bill, 1980. 

- ~ Bills were passed by the Legislative Council also. 

-Awaiting assent. 



-3; The Bombay Inams (Kutch Area) Abolition (Gujarat Second 
Amendment) Bill, 1980. 

-4. The Bombay Land Requisition (Gujarat Amendment) Bill, 1980. 
-5. Tbe Gujarat Agricultural Pests" Diseases Bill, 1980. 
8. The Gujarat Contingency Fund (Temporary Increase) Bill, 1980. 

-7. The Gujarat Appropriation (Vote on Account) Bill, 1980. 

lLuYANA LI!lGI8LATIVB ASSDULY -
1. The Haryana Legislative Assembly (Allowances and Pension of 

Members) Amendment Bill, 1980. 
2. The Haryana Legislative Assembly Speaker's Pension and Medical 

Facilities (Amendment) Bill. 1980. 
3. Punjab Land Revenue (Haryana Amendment) Bill, 1980. 
4. The Haryana Validation Of Octroi and Surcharge Bill, 1980. 
5. The Heryana Municipal (Amendment) Bill, 1980. 
8. The Haryana Salaries and Allowances of Ministers (Amendment) 

Bill, 1980. 
7. The Punjab Gram Panchayat (Haryana Amendment) Bill, 1980. 
8. The Haryana Legislative Assembly (Allowances and Pension of 

Members) Second Amendment Bill, 1980. 
9. The Punjab Courts (Haryana Amendment) Bill, 1980. 

10. The Punjab Prohibition of Cow Slaughter (Haryana Amendment) 
Bill, 1980. 

11. The Punjab Agricultural Produce Markets (Haryans Amendment) 
Bill, 1980. 

12. 'l'he Punjab Co-operative Land Development Banks (Haryana Am-
t'ndment) Bill, 1980. 

18. The Haryana Appropriation (No.1) Bill, ]980. 
14. The Haryana Appropriation (No.2) Bill. 1930. 
15. The Punjab Khadi and Village Industries Board (Haryana Amend-

ment) Bill, 1980 
.16. The Haryana Appropriation (No.3) Bill, 1980. 
17. The Haryana Legislative Assembly (Allowances and Pension of 

Members) Third Amendment Bill, 1980. 
18. The Haryana Legislative Assembly (Facilities to Members) Amend-

ment Bill. 1980. 
19. The Haryana LegislatiVe Assembly Speaker's and Deputy Speaker's 

Salaries and Allow8ClCes (Amendment) BIl1, 1980. 

HIMACHAL PRADEsH LEGISLATIVJ: AssF.MBLY 

1. The Himachal Pradesh Appropriation Bill, 1980. 
2. The Himachal Pradesh Appropriation (Vote on Account) Bill, ] 980. 

• AWaiting auent. 



: I' ,,'.. Journal 0/ p.,itttnMtfll'Y In/ormtllion 

I. The- Himachal Pracheh Hanes Ketiltration' (.u.eftdment and 
Validation) Bill, 1980. 

4. The Himachal Pradesh Municipal' (Amendment and Validation) 
Bill. 1980. 

S. The Himachal Pradesh Appropriation Bill, 1980. 

JAMMU &: KA8ImiDt LIC18I.ATIVI Cot'NeIL@ 

L A Bill to amend the Jammu and Kashmir Employees Provident 
Funds Act, lISt 

2. A'EiIl to prO?ide for the'levy Of TalC in the ~ niti  and services 
in a Hote) in the State anct'fo'r mattera' nn t ~t it  

I. A 'Bill to amend the HOUle!' andShoPl ~nt COMrol'Ael, 1966. 
4. A Bill to amend the J &: 1(' Forest Act, Samv.t Ild'l. 

I. A Bill to amend the J &:' K Government Servants Prevention of 
Corruption Act 1915 . 

.. The Jammu and Kashmir Allpropriation Bm, 1980. 

t. The Jammu and Kasbmir Appropriation Bill (2) 1880. 
I. A Bill to amend the J &: K General Sales Tax Act, 1862. 

to A Bill to amend the J &: K' Stite Evacuees '(Administration of 
property) . 

•. A Bill further to amend the J &: K Land Improvement Schemes 
Mt, 1972. 

n. A Bill to amend the Law relating to Marriage among Hindus. 

KARNA'rAKA LBGlSLA'l'[VIl ASSIl..-":JlLY 

L The Mangalore Port Trust (Repeal) Bill, 1980. 

2. The Kamataka Land Reforms (Amendment) Bill, 1980. 

s.. The Karnataka Co-operative Societies (Anlendment) Bill, 1980. 
t. The Karnataka Command Area (Amendment) Bill, 1980. 

S. The Karnataka Appropriation Bill, 1980. 

I. The Karnataka Stamp (Amendment) Bill, 1880. 

1. The Religious (Kamataka) (Amendment) Bill, 1980. 

•. -The Karnataka Debt Relief Bill, 1980. 

I. The Karnataka Co-operative Societies (Second Amendment) Bill, 
1880. 

10. The Karnataka Village Panchayat & Local Board (Amendment) 
Bill, 1980. 

tI. The Karnataka Silk Worm, Seed, Cocoon &: Silk Yarn (Regulation 
of Production, Supply, Distribution and Sale) (Amendment) Bill, 
1980. 

]2. The Karnataka Motor Vehicles Taxation (Amendment) Bill, 1980. 

-.,rhe Bitis ~ a  by the LegislatiVe Assembly also . 

• A attin~ assent. 
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13. ·The Kamataka Agricultural Prod.uce .arketinl (Re,ulation) (Am. 
endment) 8m; 1". 

14. The Karnataka Motor Vehicles Taatlon (Second Aurendment) 
Bill, 1980. 

15. -The Electricity (Supply) (Karnatlllta Amendment) Bill, 1980. 

16. The Karnataka Appropriation (Vote OQ Account) Bill, 1980. 

·17. The Karnataka Taxation Laws (Amendment) Bill, 1880. 

lB. ·The KarnatakaSheep • Sheep Products DeyelOpment (Amend.-
ment) Bill, 1980. 

KAUATAltA LEGISLATIVJ: COVNCIl. 

1. The Kamataka Command Areas Development Bill, 1980.' 

2. The KarnatakaPublic on~  (Reebvery Of Dues) Bill,· 1978. 

3. Thc Mysore Rell,lO\is and Charitable· Institutions (Kim.taka Am-
endment) Bill, 1979. 

4. The Karnat'aka Land Reforms (Amendment) Bill, 1_. 

II. The Kamltaia Aj)proprilltion Bill, 1980. 

6. The Karnataka Co-operative Societies (AmendtMnt) Bill.· UBI. 

7. The Karnataka Co-operative Societies (St!I.!ond Amendment) BiU, 
1980. 

B. The Mangalore Port Trust (Repeal) Bill, 1988. 

9. The Karnataka Appropriation (Vote on Account) Bill, 1980. 

10. The Electricity (Supply) (Karnataka Amendment) Bill, 1880. 

11. The Karnataka Village Panchayats and Lot'al Boards (Amendmel\t) 
Bill, 1980. 

12. The Bangalore City Civil Court Bill, 1979. 

13. The Karnataka Taxation Laws (Amendment) Bill, 1980. 

14. The Karnataka Stamp (Amendmeat) Bill. 1980. 

15. The Registration (KarnatBka Amendment) Bill. 1980. 

16. The Karnataka Silkworm, Seed Cocoon and Silkyarn (Regulation 
ot production, supply, distribution and sale) (Amendment) Bill, 
19BO. 

17. The Karnataka Agricultural Produce Marketing (Regulation) (Am-
endment) Bill 1880. 

18 The Kernataka MotOr Vehicles Taxation (Amendment) Bill, 1980. 

19. The KarnatakB Motor Vehicles Taxation (Second Amendment) 
Bill, 1980. 

20. The Karnataka Sheep and Sheep Products Development (Amend-
ment) Bill. 1980. 

21. The Karnataka Debt Relief Bill, 19ao. 

• Awaiting assent. 
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KI:aw.A LBGmLATIVI:. AssBMBLY 

1. The Kerala Appropriation Bill, 1980. 

2. The Kottayam Supply Agency (Undertaking) Acquisition Bill, 1980. 

3. The Kerala University (Amendment) Bill .. 1980. 

4. The Kerala Appropriation (Vote on Account) Bill, 1980. 

5. The Payment of Salaries and Allowances lAmeadment.) Bill, 1980. 

II. The Calicut University (Amendment) Bill, 1980. 

7. The Keraia Reforms (Amendment) Bill, 1980. 

MANIPl1Il Lzcmn.ATIVI: ASSDlBL Y 

1. The Manipur APpropriation (No.1) Bill, 1980. 

2. The Manipur Appropriation (No.2) Bill, 1980. 

3. The Manipur ApprOpriation (No.6) Bill, 1980. 

4. The Manipur Highways (Amendment) Bill. 1980. 

5. The Assam Sales Tax (Manipur Amendment) Bill, 1980. 

S. The Salary and Allowances of the Vice-Chairman of the ta~ 

Planning Committee (Manipur) (Amendment) Bill, 1980. 

7. The Salaries and Allowances of the Members of the i lati~ 

Assembly (Manipur) (5th Amendment) Bill, 1980. 

8. The Manipur University Bill, 1980. 

9. The Manipur Panchayati Raj (Second Amendment) Bill, 1980. 

MEGHALAYA LEGISLATIVE AsSEMBLY 

1. The Meghalaya Appropriation (No.1) Bill, 1980. 

2. The Meghalaya Appropriation (Vote on Account) Bill, 1980. 

3 The Meghalaya (Benami Transactions Prohibition) Bill, 1979. 

4. The MeghalaYa Legislature (Continuance of the English Languaee) 
Bill, 1980. 

5. The Contigency Fund of MeghalaYa (Amendment) Bill, 1980. 

6. The Meghalaya Land Survey and Records Preparation Bill, 1980. 

7. The Meghalaya Premises (Eviction of Unauthorised Occupants) 
Bill. 1980. 

8. The Meghalaya Finance Bill, 1980. 

9. The Megbalaya Sales Tax (Amendment) Bill, ]980. 

10. The Megbalaya Electricity Duty (Amendment) Bill, 1980. 

11. The Court Fees (Meghalaya) (Third Amendment) Bill, 1980. 

12. The Indian Stamps (Meghalaya Amendment> Bill, 1980. 
13. The Meghalaya Agricultural Produce Market Bill, 1980. 

14. The MeghalaYa Finance (Sales Tax) (Amendment) Bill, 1980. 

15. The Meghalaya Appropriation (No. D) Bill. 1980. 

18. The Legislative Assembly of Meghalaya b ~ Salaries attI 
Allowances) (lst Amendment) Bill. 1980. 
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17. The Megbalaya (Members' Salaries and Allowances (Amendment) 
Bill, 1980. 

18. The Legislative Assembly of Meghalaya (Speaker and Deputy 
Speaker Salaries and Allowances) (Amendment) 'Bill. 1980. 

19. The Megbalaya Essential Services Maintenance Bill, 1980. 

20. The Megbalaya Regulation of Emplo)'ment Bill, 1980. 

2]. The Legislative Assembly of Megbalaya (Members' Salaries and 
Allowances) (2nd Amendment) ill~ 1980. 

PmrJAB LBInsLA'DVI: AssDnLy 

·1. The Punjab Contingency Fund (Amendment) Bill, 1980. 

2 The Punjab Appropriation (No.2) Bill, 1980. 

·3. The Punjab Panchayat Samitis and Zila ParishadB (Temporal'T 
Supersession) Amendment Bill, 1980. 

t. The Punjab Courts (Amendment) Bill, 1980. 
·5. The Punjab Agricultural Produce Markets (Amendment) ~ 

1980. ' 

6. The Punjab Nurses Registration (Amendment and Validation) BiD. 
1980. 

7. The Punjab Medical Registration (Amendment aI)d Validation) Bill .. 
1980. 

SIKKIM LImsLA'l'.[W AsSEMBLY 

1. The Sikkim Fisheries Bill, 1980. 

2. The Sikkim Weights and Measures BiU, 1980. 

3: The Gangtok Municipal Corporation (Amendment) Bill, 1980. 

4. The Sikkim Salaries and Allowances (Amendment) Bill, 1980. 

5. The Police (Sikkim Amendment) Bill, 1980. 

6. The Sikkim Appropriation Bill, 1980. 

7. The Sikkim Appropriation Bill, 1980. 

TR!PURA LEGISLATIVE AsSEMBLY 

1. The Tripura Appropriation (Vote on Account) Bill, 1980. 

2. The Tripura Appropriation (No.3) Bill, 1980. 

3. The Tripura Appropriation (No.4) Bill, 1980. 

4. The Tripura Land Tax Amendment Bill, 1980 . 

• S. The Tripura Markets Amendment Bill, 1980. 

UTTAR PRADr.ss LJmsLATIVE COUNCIL 

1. Uttar P.radesh Viniyog ~ Ka Dwatiya Anupurak) Vidheyak. 
1980. 

2. Uttar Pradesh An8lltim Kar-Sangraharan Vidheyak, 1980. 

• Awaiting usent. 
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I. Uttar Pradesh Nagar YojanaAUI' Vikaa ~  Vidbey.k, 
1980. 

4. Uttar Pradesh Krishi Utpadall Mandi Samiti (AlpbJ:it Viyavalhtha) 
(Sanshodhaa) Viclbeyak, 1110. 

5. UUar Pradesh Swayat Sbuan Vidhi (Sanshodhall) Vidll'8jalt, 1980. 

8. Uttar Pradesh Viniyog (Dwatiya Lelth_udan) Vldheyak, 1910. 

wIsT BENGAL Ll:GIlLA'IM: AsuMIILY 

1. The West Ben •• t Government Premise!! (Tenancy Regulation) 
(Amendment) Bill, 1980. 

2. The Bengal Finance (Sales Tax) A a~ nt  Bill, IND. 
3. The West Bengal Comprehensive Area Development (Amenclnaent) 
Bill, 1880. 

4. The West Bengal Homoeopathic System of Medicine (Amendment) 
Bill, 1980. 

5. The liu!fan College of 'Arts anjDraftsmanship (Taking over of 
Management) (Amendment) Bill. 1980. 

8; The· North BeilPl Uriiverstty ('remporary Superseasion) (Amend-
ment) Bill, 1980. 

7. The Kalyani University (Temporary Supersession) (Atnendment) 
Bill, 1980, 

8. The Burdwan University (Temporary Supersession) (Amendment) 
Bill, 1980. 

9. The Jadavpur University (Tfm}porary Supersession) Bill, 1980. 

10. The West Bengal Requisitioned. Land (Continuance of· Power.) 
(Amendment) B111. 1980. 

11. The Bengal Agrlcultut:al Income Tax (Amendment) Bill, 1980. 

·12. The Indian Stamp (West Bengal Amendment) Bill, 1980. 

13. The West Bengal Taxation Laws (AMendment) BUI, 1980. 

14. The West Bengal Appropriation Bill, 1980. 

15. The West Bengal Appropriation (No.2) Bill, 1980. 

16. The Bengal Le,islative Assembly (Members' Emoluments) (Amend-
ments) Bill, 1980. 

17. The West Bengal Taxes on Entry of Goods in Local Areas (Amend-
ment) Bill, 1980 • 

• 18. The West Benlal Land Reforms (Amendment) Bill, 1HO . 

• 19. The West Bengal Restoration of Alienated Land (Amendment) 
Bill. 1980. 

20. The West ~n al Homoeopathic System of Medicine (Second 
Amendment) Bill, 1980. 

21. The Paschim Banga Ayurvedic System of Medicinl! (Amendment) 
Bill, 1980. 

• Awaiting assent. 



-22 •. '.rtae West "'181 Prilnary· ZdueatiQft (Am.endment). Bill, 1 •• 

.• ", ....... l·Bleetrie1ty·Dwty (Ameadment) Bill, 1880. 

24. The M049r Vehicles <w,.,t.J.ppl A~~ i  •. lt80. 
25. The Welt Ben,al MotorVebieles Tax (Amendment) Bill, 1980. 

28. The Calcutta ....., "Curia,. (A.memIment) BiD. 1980. 
~  ,J/_"--DPl, i~ ... ~ l  '8111,1_ 

-28. The West Bengal Schedulecl Castes DeveloP'llent and J'blance Cor-
c ~ ' ____ U." *D. 

29. The Rabilldra Bharati! ~a  : Supenesaion) (.AlIMftC1Iaent) 
Bill, 1980. . 

-30. The Great Eastern Hotel (Acquisition of Undertaking) Bill. Ita. 
·31. The Ben,al Municipal (Amendment) Bill. 1980. 

-32. The Industrial Disputes' (West Ben,a. Amendment) Bill, 1910. 

·33. The TechDicians' ·Studio Private Limited Bill, 1.110. 

34. The BoopJy,River Brid,e (Amendment) Bill, lHO. 

"38. 'l'be·JDdiaD Eleetrieity (Weft Bengal·Amendment) Bill, 1880. 

II. The West Benpl Labour Welfare'Fund ~ ncl tnt  8m, 1880. 

-37. The Ben,al b~ nt (West Bengal ~ n ll tnt  Bill. 1$110. 

-38. The Calc ... tta )funicjpal Corporation Bill, 1880. 

AIlUIiIMlII.I\L. PIWIISB . LIlGllLATlVI AssINILy 

1. The North East Frontier Agency Pancbayat Raj Regulation (Am-
endment) Bill, 1980. 

2. The Arunachal Pradesh Appropriation Bill, 1980. 

a. The Arunachal Pradesh Appropriatioa (No.2 of 1980) Bill, 1080. 
Da.m MlmtOI'OUTAN COUNCIL • ~ 

1. The Delhi Sikh Gurudwara (Amendment) Bill, 1980. 

GOA, DAMAN AND DIU LEGISLATIVE ASSEMBLY 

1. The Goa, Daman and Diu Supplementary Appropriation Bill" 1980. 

2. The Goa, Daman and Diu Appropriation ot~ on Account) Bill, 
1980. 

3. The Goa, Daman and Diu Laying of Rules before Legislature Bill, 
1880. 

f. The Goa, Daman and Diu (Extension of the power of Attorney Act) 
BiD, 1980. 

5. The Goa, Daman and Diu Entertainment Tax (Amendment) RiD. 
1980. 

I. 'l'he Goa, Daman and Diu Sales Tax (Amendment) Bill, 1980. 

'7. The Goa, Daman. IlDd Diu L"elislative Diploma No. 841 dated 
30-1-1138 (Pirst Amendment) BUl, 1 .... 

~~ .... nt. 
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J. The Goa, Daman aDd Diu Agricultural Debt Relief Bill, 1980. 
"Sf'The Goa, Daman and Diu Municipalities (Fifth A.1Ilt!ndment) ,Bill, 

1980. . '. " ...' ' .' - . 

10. The Goa, Daman and Diu Appropriation Bill, i980.', . 
" .' o. 

M!zORAl\J LEGISLATIVE ,AaBDQILY 

1. The Hushai Hills 'District (Village Councils)' (Amendment)' Bill, 
1980. 

2. The Mizoram Animal (Control and Taxation) Bill, 1980.' ; 

'3: The Appropriation (No.1) Bill, '1980. ' 
4. The Appropriation (No.2) Bill. 1980 . 
. , 
',. 

PONDICHERRY LEGISLATIVE AsSEMJJLY 
, , 

,I. ~~  Appropriation, (No. II) Bill, 1980. 

2. The Appropriation (Vote on Account) Bill, 1980. 

·3, The Pondicherry Pawn Brokers (Amendment) Bill, 1980 .. 

·4. The Indian Succession, (Extension to Pondicherry) Bill, 1980. 

·5. The Pondicherry Buildings (Lea,se and Rent Control) (Amend-
,: ' ment) Bill. '1980. , 

6: The Pondicherry Excise (Extension) Bill. 1980. 
·7. The Mahe Land Reforms (Amendment) Bill, 1980. 

·8. The Pondicherry Motor Vehicles Taxation (Amendment) Bill, 1980. 

9. The. Appropriation (No. III) Bill, 1980. 

", 

< •• 
~ • " ' 
• ," "I r, --------_. 

• AwMhinI assent. 
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